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LEGISLATIVE ASSEMBLY. 

lhday, 17tlt MarcA, 1922. 

The Assembly met in the Assembly Chamber at Eleven of the Clock. 
Mr. President was in the Chair. 

QUESTION AND ~ R. 

bTEREST CHARGES ON CHIT.H. OPTL.H ON S'rltATEGIC RAILWAYS. 

28.t.. *Rai G. C. Nag Bahadur: With reference to the statement printed 
oat page 702 of the Official Report of the Council of State's Debates, Volume 
II, No. 14., will Government kindly say why the interest charges during 
1916-17 on capital outlay on strategic railways shew a reduction of 
Rs. 3,13,760 over the previous year in spite of an increase in capital out,h)-. 

Colonel W. D. Waghorn: The reduction in interest charges during 
1916-17 on capital outlay on strategic railways in spite of an increase in the 
total outlay up to the end of that year, as compared with the similar figurt>s for 
1915-16, is due to the average rate of interest paid on Government Lorrowings 
having been 10,wer. The Honourable Member's attention is invited to para-
·graph 7 in Chapter VII of Volume I of t.he Railway Board's Administration 
Report on the Railways in India for 1920-21, copies of which are available 
jn the Library of the Legislative Assembly. 

UNSTARRED QUESTION AND ~ R. 

GrAItANTEE FORl[ OF FINAYCB.L ASSISTASCE TO RAILWAYS. 

305. Rai G. C. Nag Bahadur: With reference to paragraph 3 (t'ii) (a) 
~f Appendix 30 to the Administration Report on the Railways in India for 
1919-20 : 

(a) is the guarantee form of fina.ncia.l a.ssista.uce therein referred to 
restricted only to such lines as, in the opinion of the rai!way experts 
of the Government of India, are calculated to yield on the capital 
outlay a return not less than the guaranteed interest? Ot' 

:(6) is it extended also to lines which shew prqmise of a return even less 
than the guaranteed interest? 

(c) if the reply to (n) is in the affirmative, who is the officer entrusted 
with t,he responsibility for bringing to the notice of Government 
CQses, if any, where this return does not adually accrue, and is 
there any arrangement with the owners of such lines by which 
Government can transfer the working into more economic hands? 

(d) if the reply to ~  is ill the affil·mative. what are the tests applied in 
admitting such lines to this form of assistance ? 

Colonel W. D. Waghorn: (a) and (6). A guarantee is, as a. rule, 
1!anctioned only for such lines as are expected to give a. return not less than 

( 3221 ) A • 



LEGI8LATIVB ASSEMBLY. [17TH MAROH 1922. 

the rate of interest guaranteed. The prospects of all Railway proposal!! are-
estimated by Railway experts. 

(c) Such cases come to, the notice of Government through the. completion 
l'eports of the lines which contain comparative statements showing the traffic 
originally anticipated and that actually obtained. Paragraph::S (!"iit') (I') of 
Appendix B in the Administration RepOltfor J 9Z0-21 on Railways in India, 
Volume I, contains the conditions under which the working of a line construct-
ed under guarantee terms and workc(l by the Branch Line Company may be 
transferred. 

(d> A guarantee is given ill such cases only fOI' "ery special reasons. 

BILL PASSED BY 'l'HE COUNCIL 0:10' STATE. 

Secretary of the Assembly: Sir, in accordance with Rule 25 of the 
Indian Legislative Hules,-I lay on the table a Bill to consolidate certain 
enactments relating to )lerch"nt Shipping which was passed by the Council 
of State on the 16th :rtIal'ch, 1922. 

'fHE BUDGE'l'-LIST OF DEMANDS-c.Jntd. 

POLICE-eontn'. 

Rao Bahadur T. Rangachariar (Madras City: Non-Muhammadan 
Urban) : Sir, is it as regal'ds Demand No. 15? 

Mr. President: The Honourable Member will remember that just before 
we adjourned yesterday, I put Demand No. 15 : 

• That a 8um not exceeding R~  8,(10 be gl'snftd to the Governor Genel'sl in Council to 
defray thl' charge which willl'orne in course of I,ayrnent dUl'ing the Far ending the 31st 
day of MarLh, n23, in re~pe t of ' Police .,' 

Bao Eahadur T, Rangachariar: I move, ~ir  that the Demand under 
this head be reduced by hs. 400 ,,·hi<:h is the u5nal 5 pel' cent. 

Mr. Denys Bray (Foreign Secretary) : Sir, Govemment havelno objection 
whaboever to this motion, for it will be observed that a ~um of no less than 
Rs. 000 has been added to round the figuJ'es. (Laughter.) 

1I1r. President: The question is that the Demand under head' Police' be-
reduced. by ~s. 400. 

The motion was adopted. 

Ir. President: The question is: 
• 'Ihat a redu('ed 8um not l':Icll"dinJ1; R8 7,6("0 be granted to the Governor General in 

Council to defray tile ~rge which will ccme in coune of payment during the ylhir ending 
the 3lat day of Mal'ch, ~  in reo-Feet of • Poli('e ': 

The motion was adopted • .. 



THE BUDGET-LIST' 01' DBMANDS. .3'ltS 

,PORTS ~D PU.OTAGE. 

Ir. President: The question is: 
• That a sum not exceeding Rs. 12"t7,(Ji)O be granted to the Govl'l"nor General in CounciJ 

to defra.v the charge which will come in course of payment during the year ending the 311t 
day of March, 19i3, in respect of' Ports and Pilotage ': 

Rao Bahadur T. Rangachariar: Sir, I beg to move: 
General reduction. • That the Demand under this head be reduced by Rs. ],]9,050: 

and when I move it I do so with great pleaslil·e. I shoultl like to know how 
many of the commanders are Indians, hoW' many of theRe Chief Officers are 
n lian~  how many of these engineers are Indian!', and what progress is being 

made in the direction of Indianising' the services. 
Mr. N. M. Joshi (Nominated: Lahour Interest,,) : Sir. I would lilte to 

know why a European door-keeper is necessary for the Port of Bomba.y. I 
nevel' heard that Europeans were specialists in door-keeping. 

The Honourable Mr. C. A. Innes (Commerce and Industries Member) : 
Sir, I may first explain the small point regarding the :European door-keeper. 
The explanation is that this officer is a legacy from the Bombay Government. 
'We have only u~t taken over the ~ ipping office from the Bombay Govemment, 
and we find this European door-keeper in possession of the post. I imagine 
that the reason why the officer was appointed is that the shipping office has 
to deal \\ ith rather a tur1ulent type of seamen, and for that rea~on it was con-
sidered neceFsary to have !'omebody of the type of a European sergeant to 
deal with the !'eamen. But as I said, the po!'t is a legacy. I presume the 
House will not want us to turn out the exi!'tiu{r incumbent. but I am quite 
prepared to rJ·ake inl1uiries as to whether the European door-keepeTis any 
longer necessary. 

I now turn to Mr. Rangachariar's motion. I should explain, Sir, t ~t 
the whole question of Ports and Pilotage requires examination. We have 
jm;t taken over the major ports, and when we got the Local Government's. 
budgets we found tbat they had only sent np parts of the estimates connected 
with Ports and Pilotage whi(;h !'hould be induded in our Budget This 
matter is being examined and st.raightened out, but we did not have time to' 
alter the budget £01' this year. 

As regards the Bengal Pilot Service, the rules prescribed that recruitment 
mu!'t be effeded if po!'sible in India. A competitive examination is held once' 
a year, but naturally for this pilotage service you require seamen's qualifica-. 
tions and candidates with the necessary qualifications have not as yet appeared 
in India. Consequently, the service is at present re<:ruited from can-
didates from the W orceFter and Conway Training Ships at Home. The 
whole of this question will of course be examined by a Committee which is to. 
sit this year in accordance with the Resolution recently moved by Sir. 
Sivaswamy Aiyer. 

As regards the reduction it is proposed to make in the Demand, I 
may point out that Ports and Pilotage is a budget estimate of the expen- . 
ditore in<:urred for services rendered, and for those services. we takp: 
fees from the shipping people. The charges are incurred mainly in 81ICh. 

A 2 . 
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[ Mr. C. A. Innes. J 
matters as the l'ecruitment and engagement of seamen, the survey of ships 
with reference to their passenger certificates and Plimsoll's marks, and the 
maintenance of Light Houses. In these circnmstances, I think that this 
Demaud ought not to be cut. The propel' line to take is that we should not 
lose money on these services. that is to say, the ship owners should pay for 
the services we render them. A reduction in the grant may mean a reduction 
in the services we are able to render, and that being so, I do not think that 
this reduction ought to be made. It seems to me that the principle ts the 
same as in the case of the audit department. In the audit department the 
I} per cent. reduction was not motled because audit was regarded as a guarantee 
for the safety of our Indian revenues. Similarly, these services are guaranteed 
mostly for the safety of human life. 

Sir Jamsetjee Jejeebhoy (Bombay City: Nou-Muhammadan Urban) : 
May I draw your attention to a word which occurs under this head 'subsist-
ence to native distl'cssed seamen and others'? I am sure the Government are 

. awal'e that the word' native' has a signilicance which is repugnant to the 
feelings of Indians, and I hope that Government will take steps to substitute 
the word ' Indian' for it. 

Mr. P. E. Percival (Bombay: Nominated Official) : I should like to take 
the opportunity of this motion to make a few remarks on the proposal of a 
general five pel' cent. rcduction. "That I wish to suggest is that ~u  reductions 
should not be made in respect of any of the subsequent Department!'!. It is 
said that these reductions arb proposed on the principle of the Geddes Com-
mittee, but in fact our principles here are different, 'What may be called the 
Gour guillotine is being applied indiscriminately to all Departments. It is 
proposed that the estimate of every Department' should be reduced, and then 
after they havc been so decapitated that they would be sent on. to the Retrench-
ment Committee for fllrthel' inquiry, The Assembly have already reduced 
over half a Cl'Ore, out of which the Government have accepted of their own 
accord something over ao lakhs, I submit, Sir, that this reduction was made 
chiefly to indicate to Government what was the intention of the Assembly, 
namely, their desire that there should be a reduction in the Budget, But, 
baving got so far, and having reduced 14 01' ] 5 items in this way, I do 
suggest that we shall be stultifying ourselves if we go on reducing nearly 
ilvery item by five per cf'nt" not because the item can be reduced, but simply 
in ordel' to show that it is desirable to make sorrie re1.uction in the Budget. 
I would suggest to the Honourable Members who are making these proposals 
that we have gone through about 15 of the major Departments, and that 
there remain about :~  smaller and minot' Departments, and these ma.y fairly 
be left to the Retrenchment Committee, who will deal with them of their own 
accord. 

There is one more point to which I wish to refer, On the face of it, five 
pel' cent. looks a com pa,\'atively small reduction, but, as has been point~ out 
by the Honourable ~ e Finance ~ember  there al'e a n~mber of these .Items 
in which no l'eductlOn can pOSSibly be made. For Instance, there IS the 
item of exchange, there is payment for opium, payment to II?-dian States and 
80 on, 80 that the rednction that has been made, although It may be only 2l 
per cent. of the total Budget, practically amounts to five per ~nt. or nearly 
five per cent. on the items in which a reduction is possible. I wonld also 
!'efer to the point which I mentiuned in the general discussion on the Budget, 



THE BUDGET-LIST OF DEMANDS. 

namely. that relating to the poorly paid officials. At that time ODe Member 
Baid: 'We do not want to reduce the pay of the loW paid officials' •. They 
have suffered from the rise in prices, they will have to pay the additional iaxes, 
which are going to be large; and we should not reduce their pay any more. 
I think that this is the opinion of the Assembly: and, if so, they should, I 
submit, say definitely, for the benefit of this Retrenchment Committee, 
that the Ealaries of these poorly paid officials, on salaries of Rs. 500 and under, 
should not be reduced. (An Honollrable Member: 'You can I'educe the' 
number.') That may be proposed; but I do suggest that it ~ oul  be made 
clear to the Retrenchment Committee that you cannot gain anything by reducing· 
the pay of the low paid officials. I therefore I'uggest that the reductions which 
have already been made amounting to over haH a crore, are sufficient, for the 
purpose of showing to the Government that it is the desire of the ASBembly 
that there should be some reduction in the Budget j and that no further 
reduction simply by means of a mechanical guillotine of five per cent. should 
be proposed or accepted by the Assembly. 

Dr. H. S. Gour (Nagpur Division: Non-Muhammadan) : Apart from the 
general question of retrenchment I support the motion on the special 
ground that the income from the pilot 8ervice (Honourable Members will 
see at page 59) in 1920-21 was no more than Rs. :~ . . The actuals for 
1921-22 was Rs. 22,87,000. Now in the next yeal"s Budget the amount that 
is expected is Rs. 24,21,000. But if the Honourable Members will see the 
Budget figure!:? for 19;21-22 they will see that the actuals for the two years 
1920-21 and 1\)21-22 never exceeded 22 lakhs. (MI'. SJ2.cnce: 'No, no. 
Rs.23,75,000/) I am perfectly right. Theactuals for 1921-22 are 221akhB. 
Yes, it is 23 lakhs. For 1921-22 it is 22 lakhs. The actual expenditure 
budgeted for the ensuing year is R8. 23,81,000, that is to say, thllt is in 
excess of the actuals of last year. 

The Honourable Sir Malcolm Hailey (Finance Member) : I think you 
are referring to the revised estimate and not the act-uals. Actuals we hav·e 
only of 1920-21. 

Dr. H. 8. Gour; Yes. That is to say that in the ensuing year it is about 
a lakh more t.han the revised estimate for last year. I submit, therefore, thai 
we have no certain data that the budget estimate of the next year, Rs. 24,21,000 
will be actually realised, but we have as a certain fact that we are going to 
spend Rs. 23,81,000. Weare leaving no margin whatever for contingencies 
and the uncertainties of realisation. I therefore submit, that by cutting 

. down the figure by the amount which Mr. Rangachariar has moved we shall be 
standing on safe ground in keeping within the limits of the actuals which 
are likely to be received next year. I therefore support this motion on t.he 
special ground that we should keep our expenditure within the limits of the 

. probable income which we are likely to re<:eive in the next year and should 
not rely too much on the budget figures. 

Mr. Darcy Lindsay (Bengal: European): Sir, I understand that tbe 
question of pilotage is under the con",ideration of the Honourable Member f~ 
Commerce. and this figure of Rs. 24,21,000 can very easily be increased in the 
course of the year by a revision of the pilotage charg·es. There have been 
increases in the pay of the various establishments and there must be a corre-
sponding increase in charges to meet that increase. We find from th" 
summary that the receipts in Bombay show Rs. 1,80,000 as against an expeu;-
diture of Rs. 1,30,000. Bengal receipts 16 lakhs against an expenditlJre 81 
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. [lUr. Darcy Lindsay. ] 
iRs. 18.66,000, and Burma receipts Rs. 6,41,000 against an expenditure of 
Rs. 3,47,ono. It would therefore appear that the charges in Bengal require 
revision. I understand that the lower estimate is due to a falling off in the ship-
ping that has proceeded up the Hooghly to Calcutta. As trade improves, the 
~ ipping will increase and with a possible increase in fees I think the fear of 
my Honourable friend, Dr. Gour, iR groundless. The reference which was 
made by my Honourable friend, 1\1r. Rangachariar, as regards the Indianisati"n 
.of the service has been explained by the HonouraLle :\11-. Innes The Pilot 
.service which is the principal item in this demand is recruited fwm two 
training ships the 'Worcester and the Cllnway '. The Bengal Pil.,t Service 
is known to be the finest in the world. It is of necessity, so. I do not know 
whether my Honourable friend, Mr Rangachariar, has ever been up' the 

~ i:iver Hooghly and has realised the very grave dangers to steamers and ships 
proceeding up and down the river. There are quicksands, shoals, etc., 
which require the most careful pilotage. Calcutta is not an open road-stead, 
where the pilot need not be such an experienced man. I must warn him that 
there will be grave danger if in the matter of recruitment we go outside the 
past practice of securing highly trained sailor men for the Hooghly. I am all 
with him and Sir Sivaswamy Aiyer in extending the recruitment to Indians if 
they are a.vailable, but the ordinary educated Indian is not a sea-going mau 
and therein to my mind is the main reason why there is no field for recruit-
ment. I join in asking my Honourable friend, Mr. Rangachariar, tl) with-
draw his motion. . 

Bao Baha!ur C. S. Subrahmanayam (:\1 adras ceded districts and Chit-
toor: Nun-Muhammadan Rural): With referenee to the rem.rks frum my 
Honourable friend from Bombay (Mr. Percival) the position was made fairly 
clear by Sir Sivaswamy Aiyer yesterday Iii moving the!'e reductions in this 
manner in regard to each of these items of Demand, the difficulty in which we 
&re placed is ljuite apparent. We cannot ta:,e any particular demand and sav 
that a particular po~t or a partiJular office in that DemJ.nd ought to he cU't 
down. That would not be fair, in the first place, fOl' the Assembly itself; for 
many of the Members of the Assembly may not be conversant with the details; 
nor will it be a businesslike way of dealing with this matter to dis('uss a parti-
cular item or a. patiiculal' appointment 01' the necessity fur it across the floor 
.of this HouFe 

IIr. P. E. Percival: May I say a word of explanation? I do not object 
to the prin .. iple of the guillotine. All I suggest is that it. hail gone far enough. 
Half a crore has been obtained already 011 that principle. That is my sug-
gestion. 

Rao Bahadur C. S. Subrahmanayam: I will come to this presently. 
{'hat is our first pusition. In the next place, last year sutllcient indication 
had been given of the desire of the Assembly th ,t the Government should 
make a move in certain directions, The first of them was what is compendi-
.ously termed Indianisation of the Services. The next item was to efl'eet 
.eeonomy with a genuinp , determined and deliberate spirit and to cut down 
expenditure which is admitted on all hands to be not exactly extra.vagant but be-
rond the limits which the linan. ~al condition .of t.he country \ ~ul  permi~. ~ at 
IS the second of the relevant pOSItIOns. T he thIrd IS that there IS an undISgUIsed 
feeling tha.t the military expenditure which we cannot touch ha.s been kept up to 

c" very extravaga.nt limit a.nd as a. means of bringing a certain a.mount of moral 
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pressure, if I may say so, on the Government, the Assembly ought to cut 
-down certain items iIi order that the Government may feel that it ought_ to 
meet the wishes of the Assembly in directions in which the Assembly has not 
got the power to attack the Budget. Fourthly, the position which I think 
underlies all this vague and indefinite discussion is our ignorance. Who is 
responsible for this ignorance? -We do not know the details of the working 
-of the departments. Weare not afforded fal!ilities and opportunities to 
.understand the details of the working of any pa.rticular department and if 
we had those p!l.rticulars our criticism would be more definite, mOre accurate 
:and probably levelled at definite points and defects. 'l'hat is another point. 
Then we, after considel·able delibel·ation and after bringing down extreme 
-views as far as possible to the lowest limits, decided (and there is no difference 
·of opinion in this respect amongst the non-official Members to whichever 
camp they may belong) that a reduction of nearly 2 crores might easily be 
made, 01' if not exactly 2 Cl·ores at least one to one and a half crOl·es might be 
easily made in the expenditure of the Government of India. The general 
Teasons are the transfer of many subjects to the provinces and absence of any 
necessity to have large establishments now after the period of the war. These 
and val·ious other reasons have convinced us that a substantial reduction in 
most departments could be made. Now as regards commercial matters, such 
,as the purchases of stores, we have not made any reductions. This 
point was incidentally touched upon by my Honourable friend from 
Bombay. In the case of railways we knew that the purchases of stores 
_and other articles cannot be cut down and therefore we did not base this 5 
pel' cent. calculation in re~ar  to the items where money is spent for purchase 
·of stores. I do not think that! have any rigbt to assume that my Honour-
able friend was speaking on behalf of Government, but if a fail' offer 
had been made that a determined effort will be made yery soon to reduce 
-ex penditure to the tune of a crore or a crore and a half in this Budget, 
probably much time could have been saved and much lungs power could 
have been saved and we could have got through this Budget much more quickly 
and enjoyed a few holidays. That offer has been made more than once from 
both sections of the House and that has not been accepted. We have 
-therefore got into the habit of reducing each item by 5 pel' cent. and my 
Honourable friend, :Mr. Rangachariar, has been putting the question of Indiani-
sation in the forefront of his attack. 'Ve get a sort of reply and we troop out 
into the lobbies and come back. Well, that is the position that was made very 
.clear by Sir Sivaswamy Aiyel' and therefore it is no good asking us not to 
move these reductions. 

It may be that, to be frank in the matter, a certain reduction may not 
be possible. If we go on at this rate, it may be regretted, well, we have 
tried to discriminate as far as. possible, it may be that in some individual 
--cases it may canse hardship and may not be possible, but it is open even 
now to Government to go beyond the five per cent. in some cases and to 
-equalize the total reduction by keeping up the old establishment in depart-
ments where they find it is not possible to make reduction. That is the 
whole of the position. in which we stand. With regard to this particular 
subject of pilots and pilotage, it ill not in every Department, it is not in this 
Department that we want. to say that trained pilots ought to be replaced 
by untrained pilots. That is not our position. There are nnder this head 
-several posts which could be held by men who m"y not be thoroughly skilled . 
. It is not every Department, it is not every technical Department t a~ 
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employs skilled men from top to bottom. There are in thel!e intermediat& 
posts men who are not altogether skilled. There, an attempt, a bona fide 
attempt, if I may say so, may be made to put in Indians as well. It is not 
good saying that time after time, wen, we cannot get Indians, therefore· 
this must continue. You must make a beginning, and the only satisfactory 
reply would be, 'yes, we a~e made a beginning this year; we have put in 
one man or half a man (Laughterl, yes, half a man, and we have called for, 
but we could not get more men. Some such thing would probably give us 
a fail' amount of satisfaction, but to simply tell us in this stone-wall manner 
'we cannot do it now, it is very difficult, we will wait for that big Committee 
that is going to discuss· this matter,- that Committee which will consider a 
~ y service ',-that' we should wait till the deliberations of that Committee-

are published,-then we shall see '-well, that does not give us any satisfac-' 
tion. Therefore, Sir, I think I have made the position clellr in regard to 
these demands for reductions. 

Mr. W. M. Hussanally (Sind: Muhammadan Rural) : Sir, with regard 
to the speec}les we have listened to from my Honourable friends, ~ . Darcy 
Lindsay and Mr. Percival, I would ta,ke the opportunity of pointing out one' 
item on page ;)6 of the Budget 'fhere a sum of Rs. 1,3.t.,OOO provided for 
the purchase of coal in Bengal. Under this head, Ports and Pilotage. the· 
Budget figme for the year ~  was Rs. 69,000. "l'here is no figure· 
given for the Re i~e  estimate for the same year, and it is said that this 
figure of Rs. J ,34,000 is budgeted for next year on account of the rise in the 
price of coal. I do admit, Sir, that the price of coal has risen in Bengal .. 
but I ask whether that item alone will not bear the small reduction of i) per 
cent., and whether the price of coal all over has risen so enormously as to 
make it impossible to effect the i) per cent. reduction for next year. There 
is anothel' .item, Sir, which Mr. Chaudhuri has pointed out to me. There is 
an item, 'mess and victualling allowance", Pilot vessels' under which the-
figure has been raised from Rs. 3t.OOO to Rs. 50,000. Even there a small 
reduction of 5 pel' cent. may be possible, I think. Similarly there is another 
item, a new item, 'motor car allowance to the Port Officer, Calcutta, 
Rs. ~ lIO.' Similarly thel'e is another item, 'extra conveyance allowance to-
Engineers and Ship surve)'ol'S, Rs. 10,400,' which has been raised from 
Rs. 5,500 to that figure. There are several other similar items, Sir, which 
can bear, I believe, a little more reduction than:) per cent. And it does not 
follow that because the' military expenditure has not been touched by Govern-
ment, the civil ~i e of the Budget ~ ou  not be touched at all. I personally 
think that even the civil side itself would bear, on a close scrutiny by the 
Retrenchment Committee, a much larger retrenchment than 5 ppr cent., 
which figure according to me is a very modest figure as proposed by the· 
Democratic Party; if I belonged to that Party, I should have proposed, so far 
as the civil ~i e is concerned, at least 10 per cent. (Hear, hear.) 

The Honourable Mr. C. A. Innes: Sir, I should like to refer to one or 
two points which have been taken in this debate. I would first refer to 
D}'. Gour's lemarks a.bout balancing income and expenditure. The principle-
is of our~e ab~olutely ri~ t  I entirely agree. But I think that Dr. Gour 
and everyone else in this House will admit that we cannot guarantee exactly 
to balance income and expenditure every year. We have to have our standing 
establishments, our fees depend on the amount of trade, the amount of work 
to be done. They vary naturally in accordance with the state of s ipping~ • 
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Let me take the Bengal Pilot Service. In 191 8-19, we made a profit on the-
pilotage fees of Rs. 1,82,01'0. In 1920-21,)Ve made a profit of Rs. 1,96,000. 
This year we expect to make a loss of Rs. 2 lakhs, simply because trade has 
slumped. The principle should be that over a series bf years we should try to--
make income and expenditure balance. 

Mr. Subrahmanayam, again, brought up the ~estion of Indianisation. 
As I have already said, in the course of last year we laid down the principle 
that every endeavour must be made to get suitable candidates locally- Bl1t 
sea qualifications are required, and however anxious we may be to get Indians 
qualified in this way, it cannot possibly be done in a moment. Sea training 
is a training which takes a long time to acquire, and obviously the right thing 
is to lay our plans; and it is no good la)"ing our plltns in a hurry, and that i! 
why we propose to wait for the result of the inquil·ies to be made by Sir 
Sivaswamy Aiyer's Committee. l~yery appointment, I would point out, every 
major appointment in this Budget is the appointment of a man who requires 
an expert technical training, l\ bether he be a Port U.ffieer 01· a Shipping Master 
or a Ship Surveyor. The Port Officers are recruited from the Royal Indian 
Marine, Shipping Masters are recruited from the Indian :Mercantile Marine, 
and Ship Surveyors are always Engineers of the Royal Indian Marine, and 
they have to go through a mOf't expensive training at Home and to pass 
a most difficult examination. 

Then, again, Sir, Mr. Subrahmanayam said that the House wishes to 
enforce the principle of economy in Civil Departments in order to force 
the Government of India to reduce expenditure on the Military departments. 
Now I should like to poillt out that the economy whieh the House proposes 
to enforce in this Budget is not an economy which hurt!; the Government 
of India but which will hurt the shipping seniees and the mercantile-
marine. :Now, is that right'? I think the House will agree that it is not. 

'Yith reference to Mr. ". ali ::\Iahomed HUf;!;anallv's remarks, every new 
item of expenditure which appears in this Budget' has been e amin~  and 
passed by the Standing Finance Committee I admit that it looks cm·ious 
that motor car allowances should he given, but motor car allowances in certain 
cases are merely a business proposition. Ask Sir Vithaldas Thackerser, does 
it not "ave time, t.he time of offieers, and save our getting extra staff? A 
motor car allowance to Ship Surveyors saves demurrage and enables surveys 
to be done more quickly. 

I claim, Sir, that no extrayagance can be shown in this Budget. There has 
been a slight increase in expenditure since last year; that is due to special 
causes. The repair of the pilot ship 'Lady Fraser} is an urgent matter. If 
vou cut that out of the u~get  what will be the result? You will probably 
fina that it will become a derelict ship for want of a stitch in time and then the 
buying of a new ship will bC('ome a necessity. There are certain forms of 
economy which it is not economical to indulge in. 

l't'Ir. Manmohandas Ramji (Indian Merchants Chamber and Bureau: 
Indian Commerce) : May I inquire, Sir, when the Pilotage fees were revised 
last? 

The Honourable Mr. C. A. Innes: 'fhe whole question of this Pilot 
Service is to be refel"red to a Committee this year. We have provided a small 
sum for an inquiry into the Bengal Pilot Service. - the point of that inquiry 
being, whether, in view of the improvement:; made in the hydrog1"aphic survey. 
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..of the river, we could not put the Pilot Service under the Port Commissioners 
instead of maintaining a separate service. Hut that is a mattet: yet to come 
-under in(luiry. 

As regards the pilotag'e feefl, my Honoura.ble friend, Sir )-falcolm Hailey, 
tells me that they were raised during the war. 

Mr. lVIanmohandas Ramji: Well, then, after the war, our expenditure 
has gone up nearly four lakhf;. It is but right that that depaltment ought 
to be f;elf-supporting. 

The Honourable Mr. C. A. Innes: )Iay. I point out, Sir, as I have 
,already sll.id, that in 19:10·21, we made a profit of two lakhs of rupees. 

Mr. W. M. Hussanally : May I ask a question? Is this Rs. 75,000 
provided for the repairs to the pilot es~el ' Lad!! Praser) hased on an estimate, 
·or if; it only a lump provision? 

The Honourable Mr. C. A. Innes: The estimate ,was placed before the 
Standing I< inance Committee. I suggest that if it if; thought that our expen-

·diturt? is extravagant, the proper line to take is to raise the fees. 'fo cut the 
service down if; not the right way to go about it; the right way is to enforce 
the principle that for f;ervices rendered fair charges should be. made. 

Mr. J. Chaudhuri (Chittagong and Haj;:hahi Divisions: Non-Muham-
.madan Rural) : I submit that in any future l'eorgallisation of this Department 
.our rec"mmendations should be acc('pted. That will rather r;trengthen the 
hands of Government in effecting economy and carrying out retrenchment. 

Mr. N. M. Joshi: I moye, Sir, that the question be now put. 
Mr. President: The quef'tion is: 

• That the demand ll11d"l' head' Porh and Pilotage' be l'tld(lc:d by Rs. 1,19,050: 
'fhe Assembly then divided as follows: 

.Abdul Majid, Shaikh. 

. Agarwala, Lala G. L. 
Agnihotri, Mr. K. B. L. 
Ahmed, Mr. K. 
Aiyer, Sir P. S. Sivaswamy. 
Asjad-ul-lah, Mallivi Miyan. 
Ayyangar, Mr. M. G. M. 
Ayyar, Mr. T. V. Seshagiri. 
Bagde, Mr. K. G. 
'Bajpai, Mr. S. P. 
Barodawala, Mr. S. K. 
-Barua, Mr. D. C. 
.Bhargava, Pandit J. L. 
Bishambhar Nath, Mr. 
·Chaudhuri, Mr. J. 
Dalal, Sardar B. A. 
Das, Babu B. S. 
Ginwala, Mr. P. P. 

-Girdhardas, Mr. N. 
Gour, Dr. H. S. 

-Gulab Singh, Sardar. 
Hussanallv, Mr. W. M. 
Iswar Saran, Munshi. 
Jamnadas Dwarkadas, Mr. 
.Jatkar, Mr. B. H. R. 
.Jejeebhoy, Sir Jamsetjee. 
.Joshi, Mr. N. M. 

• Xamat, Mr. B. S. 

AYES-5li. 
Latthe, Mr. A. n. 
Mahadeo Prasad, Munshi . 
Manmohandas Ramji, Mr. 
Misra, Mr. P. L. 
Misra. Mr. B. N. 
Mudaliar, Mr. S. 
Mukherjee, Mr. T. P. 
Nabi Hadi, Mr. S. M. 
Nag, Mr. G. C. 
Naud Lal, Dr. 
Nayar, Mr. K. M. 
Neogy, Mr. K. C. 
Pyari Lal, Mr . 
Rangachariar, Mr. T. 
Reddi, Mr. M. K. 
Samarth, Mr. N. M. 
Sarfaraz Hussain Khan, Mr. 
Schamnad, Mr. Mahmood. 
Shahab·ud-Din, Chaudhri. 
Sha:hani, Mr. S. C. 
Singh, Babu B. P. 
Sinha, Babu Adit Prasad. 
Sinha, Babu Ambika Prasad. 
Sinha, Beohar Raghubir. 
Srinivasa Ran, Mr. P. V . 
Subrahmanayam, Mr. C. S . 
Subzposh, Mr. S. M. Z. A . 
'l'backersey, Sir Vithaldas D . 
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NOES-34. 
Abdul Rahim Khan, Mr. 

.Aiyer, Mr . .A. V. V. 
Amjad Ali, Maulvi. 
·Bijlikhan, Sardar G. 
Bradley.Hirt, Mr. F. B. 
.Bray, Mr. Denys. 
Bryant, Mr. J. F. 
Chatterjee, Mr. A. C. 
Cl~r e  Mr. G. R. 
Crookshank, Sir Sydney. 
Dcntith, Mr. A. W. 
Faridoonji, Mr. "R. 
Fell, Sir Godfrey. 
(! ·j"n ~ing . Sardar Bahadur. 
-Habibullah, Mr. Muhammad. 
Hailey, the Honourable Sir Malcolm. 
.Hullah, Mr. J. 

The motion was adopted. 

Mr. President : The question is : 

Innes, the Honourable Mr. C. A • 
Kabraji, Mr. J. K. N. 
Keith, Mr. W. J. 
Lindsay, Mr. Darcy. 
Mitter, Mr. K. N . 
Mukherjee. Mr. J. N. 
Perch'al, Mr. P. E. 
Rao, Mr. C. Krishnaswami. 
Renouf, Mr. W. C. 
Rhodes, Mr. C. W. 
Sarvadhikary, Sir Deva Prasad. 
Sharp, Mr. H. 
Spence, Mr. R. .A. 
'Vaghorn, Colonel W. D. 
Way, Mr. T. A. H. 
Webb, Sir M. dePomeroy . 
Zahiruddin Ahmed, Mr. 

8231 

• That a reduced sum not exeeeding Rs. 11,27,%0 be granted to the Governor General 
in Council to defray the charge which will come in course of payment during the year ending 

;the ~t day of March, 1923, in respect of • Ports and Pilotage '.' 

The motion was adopted. 

SURny OF INDIA. 

:Mr. President: The question is: 
• That a sum not excpeding Rs. 2i,09,OOO be granted to the Governor General in Council 

to defray the charge which will come in course of payment during the year ending the 
·~ st day of March, J923, in respect of • Survey of India '.' 

Rao Bahadur T. Rangachariar: Sir, with your permission, I have 
.asked Dr. Nand Lal to move the motion.* 

Dr. Nand Lal (West Punjab: Non-Muhammadan} : Sir, the motion 
'Which I propose to 'move runs as follows: 

General reduction. • That the demand under the head ' Survey of India' be reduced 
by Rs. 1,84,700.' 

Now, Sir, here is a department about which it can hardly be said even by 
.official benches that it is a. department which has got the characteristic of 
being a perpetual department. (Laugbter.) 'rbis is a department whose func-
tion it is to be called upon to take to its operations where it is necessary, that 
is, the services of this department may be deemed to be occasional ones and not 
standing services or recurring services. Therefore, here is a fit department 
in wl,ich a very large retrenchment could have been effected without injuring 
the administratiun of that department. (H ear, hear.) But since it has 
already been asselted by a number of :Members of this Honourable House that 
.some of us were not given sufficient opportunity to ~ rutinise effectively, that 
we wel'e not given sufficient data and material upon which we may base oUr 
fair, corre<:t and accurate criticism, therefore, in the interest of economy (A-r oU'e: 'The Democratic Party'), in thp hope that the officers in charge of the 
department, while carrying out the suggestion of this House in regard to the 

•• That the demand nnder the ho!ad • Survey of India' be I'educed by R'i 1,84,700.' • 
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5 per cent. reduction will exercise their judicious discretion; in view of all. 
these points, I have contented myself with this small retrenchment and I think 
they will very gladly accept this modest reduction which I have proposed n 
regard to this department. This depaltment is meant only to revise, occasioD--
ally as I have already submitted, and therefore this reduction which has been. 
suggested by my humble self is very modest and will I think be accepted by 
all the Members of this House unanimously without any is or an~ voice. 

Mr. J. Hullah (Revenue Secretary) : Sir, if retrenehment is to be effected' 
in this depaltment, this department will tind in retrenchment, I will not say 
a very old friend, but at any rate, a very old acquaintance. For +0 years 
before] 905", the hi!;tory of the department was one of on~tant retrenchment.-
It was effected in 1882, ]S8;) and again in 1895. In 1904-U5, a Committee 
was appointed to consider the organisation of the department and the scope-
of its work. They found a good deal to cl'itieise, but this is what they said: 

• It may be that the department has not always taken the best means to utilise its 
resources, but if we seem anywllere in our l'l'port to impute blame, we wish it to be understood: 
that the original cause of dl·fects iN to be found in the measures (no doubt inevitable) taken 
in pursuance of the policy of l'etrenchment: 

I am glad that Dr. Nand Lal has told us t.hat this department is not a 
perpetual one. (..4 foi('e: 'Should not be '.J Th;tt was precisely the view 
taken by the Committee t.o which I have just alluded_ Up to the date of" 
their investig".tiom;, the operat.ion~ of the Hurvey, owing to financial consi-
derations and retrenchments, had been on a somewhat unmethodical principle," 
with the result that the operations were "scattered in different parts of the" 
country, and were withdrawn as financial considerations demanded and a great 
deal of their work could not come to full fruition, because the maps based on 
it eould not be produced, the work not having been completed. The Com-
mittee, therefore, recommended that a full programme for\he topographicaL 
survey of India on the one-inch scale should be worked out, to be compit:ted 
in 25 year!', after which the department might be, not abolished, but obviously" 
very considerably reduced. 

It will of course be imposf;ible to abolish it; it will always have occasional" 
12 N demands on it as even Dr. Nand Lal admits. About one-third of 

.. OON. the programme had been completed, when the war came. Then 
practically all our officers went eit~er to the war on a<:tive service or to 
Mesopotamia fOI' military surveys. 'l'he result is that the programme of" 
survey of the whole of lndilt is very much in arrears and will not be got 
through in the time that was originally anticipated. Now, retrenchment is 
possible by reducing the number of your survey palties, but it follows that if" 
you effE'ct that reduction, you will only inerease the number of years ovel' 
which "this all-India survey will have to he extended. (A roi('e: 'No harm.') 
No harm? That is a matter of opinion and a matter of pillicy; but it was 
definitely decided that all-India should be surveyed, and I at any rate am· 
sUl'pril'ed to hear that there is no harm if India is not properly surveyed .. 
Until a revel'sal of policy comes about, it may be ~e econopty to get thl'ough 
th-e W'orl. as fast as you can and not keep officers domg less work than they 
might otherwise be ·doi'ng. 

I do not propose to enter upon the $cientific side of the Department, 
beca';se that has not been challenged; but it, represents a very materiat 
conttibution on n ~s part to the scientific knowledge of the world ,. 
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Sir, I have to oppose the reduction. 

Mt:. President: The question is : 

3283 

'That the demand under the head' Survey of India' be reduced by Rs. 1,84,100': 
The motion was adopted. 

IIr. President: The question is : 
, That a reduced sum not excet' ding Rs. 25,24,300 be granted to the Govel'llor General in 

.council to defray the charge which will come in course of payment during the year ending 
the 31st day of March, 1923, in respect of 'Survey of India.' 

The motion was adopted. 

~ f R L G . 

Mr. President: The question is : 
'That a sum not exceeding Rs. 5,83,000 be granted to the -Governor General in Council-

to defray the charge which will come in course of payment during the year ending the 3lat 
day of )Iarch, 1923, ill respect of • Metec.rology '.' 

Rao Bahadur T. Rangachariar: :\fr. Shahani wili. move my motion. 
Mr. S. C. Shahani :(Sind Jagirdars and Zamindars: Landholders): Sir, 

while really more ought to be spent on this Department, I regret on account 
-of an abnormal rise ill our military expenditure, I have to propose that the 
expenditure 011 this Department be reduced by 5 per cent, i.e., by Rs. 35,700. 

Mr. President: The question is : 
General reduction. ',That the demand under the head' lIeteorology' be reduced by 

Rs.35,700.' 

Sir Deva Prasad Sarvadhikary (Calcutta: Non-Muhammadan Urban:) 
It is as well that Professor Shahalli - I lay emphasis on his being a Pl'ofelJlJol'-
should have made his motion in the halting manner in which he has done. I 
feel it my duty to oppose the motion for reduction; I am sorry to have to do 
this, because it will involve waste of a few minutes which might well have 
been spent on the discussion of many important matters still on this agenda 
paper. (A Voice: 'Sit down, then,') That interruption comes from one who 
has been wasting most of our time. 

We have had a somewhat ugly word introduced in the debates more than 
-once-the ~or  . guillotine '_a machine of tha.special Nagpur brand; rich 
in its primeval Sal forests that fnrnish powerful guillotine posts. We are 
forgetting that by this time to-morrow that terrible machine will begin its 
oper"tions in the other direction, and some of the most important items will 
be rushed and hustled in nervous haste now visible in all parts of the House. 
(A Voice: 'Then why waste time ?') I apologised for it in advance of this un-
necessary interruption from the same quarter from which the first interruption 
-em9.nQted. This is a question of a service in which I have firsthand inform-
ation, in which the process of Indianisation is proceeding-I will not say 
apace -but with reasonable expedition. I saw a query in one of the news-
papers as to what Indianisation about which we hear so much, is. It is 
certainly not colonisation in the sense of extirpation of the aborigines. 
which find favour in some so-called colonies. "\\'" e want to respect and safe-
guard existing interests as much as possible. But we also want all suitable 
Indians to come in in much larger number whenever possible, but not to the 
ullwarrantable prejudice of interests that ought to be regarded and respected .• 
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The fa::ts in connection with this pa1"ticular service are that -capable Indians are-
findin!! their claims recognised, if sufficiently trained, to a much larger extent 
than beIOl·e. To the credit of our gl'aduates of whom I am proud I claim that-
sufficiently trained people in suttciently hrge numbers are available and some-
are being ab~orbe  not with the expedition that I should like to see absorbed,. 
but rapidly enough. We may well hope for better soon. 

If YOtllook at the pages dealing with this item of expenditure (pages 67 
and ~  yOll will be startled to find that this important work is left to half or-
quarter time men in important plact!s like Calcutta, who get no more than,. 
Rs. 3UO to 500. A Professor in the Pre~i en y College who has many (.ther 
occupations is generally the holder of that app()intment. To his credit 
and that of his subordinates it mUl't be said that the work har,; been rema.rkably 
well done, in spite of the handica.p. lIIembers will douhtless remember that 
appalling disar,;ter in East Bengal, Hot very \ollg ago regarding the likelihood of 
which sufficient information eould not be givlm in time, resulted in serious 
loss of life and property. In other cases timely intimation helped in saving 
life and property. 

:Mr. Hullah rightly dailllr,; that therc is another side to the question, 
namely, India's "ontribution to the ,'ause of sl'ience, and on that grOlmd 
pleads that this department should I1()t be interfered with. I am rathel: 
surprised that more should not hlwe bccn demanded for urgent impl'Ovements 
of the servicf', having regard to the immen~e p08sibilities of aviflotion in India, 
not only from the military point of view, but from the other points of view, the-
point of view of direet and immediate meteorologi('al inforlllation. (A Foice: 
."\\T e are going to withdraw.') 'fLat is good sense, I Fhould not h:we wasted the-
time of the Assembly if good sense had come earlier. I shall not waste my time-
further. ~: r. Shahani 011 deliberate t'onsideration would tell vou what 
immense necessities and pos~ibilities there are for developing this dew,rtment-
from all points of view, n~lt the least of whieh is more Indians should b~ 
absorbed. 

'Mr. President: 'fhe question is : 
• That the demand under the head ' Meteorolflgy , be I·educed by Rs. 35,700: 

The motion was negatived. 
Xr. President: The question is: 
, That a sum not exceeding Rs: 5,83,000 be granted to the Governor Generhl in Council 

to defray the charge wllich will come in COUl'se of payment during the Yl'ar ending the 3lal; 
day of March, ~n respect of ' lleteorology ',' 

The motion was adopted. 
GEOy,oGICAL SFRVEY. 

Xr. President: The question is : 
• That a sum not e ee in~ Rs- 2,20,000 be granted to the GoYel'Dor General in Council 

to defray the charge which will come in course of payment dUlillg the year ending the 31st 
day of M"rch, 1923, in respect of • Geological Survey'.' 

. Rao Bahadur T. Rangachariar: Sir. with your permission, I beg to' 
modify the motion by' moving formally that this demand be reduced by 
Rs. 800, not by Rs 32,300. The object of this motion is to elicit informat:oD 
as to what progress is being made in the way of giving fa.cilities:for IndianlJ 
iii. this Department. 
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Mr. President: The question is: 

General reduotion. , That the demand under the head 'Geological Survey' be-
reduced by R8. 300 '. 

Mr, A. C. Chatterjee rIndustries Secretary): Sir, I hope that the state-· 
ment that I shall make will satisfy my Honourable friend, \1 r. Rangachariar, 
and the non-official Members of this House. 'Ve all recognise that in a· 
scientific department like the Geol(,gil'al Survey it is desirable, as soon as 
possible and practicable, to introduce an Indian element. 

'With this view during the last 12 months an Indian with the requisite 
quali:ications wa.s recommended to the Secretary of State fOI' appointment to' 
the superiot' service and I am glad to say that he has already joined this-
service. Also, in order that randidates from India might have a chance of" 
being considered for the appointmt'uts, when they are made by the Secretary 
of State, arrangements have been made for the appointment of a Selection. 
Committee in India of which one of the members is my Honourable ft·iend,. 
Sir Sivaswamy Airel'. I think that Committee will assemble very soon and 
make its fir~t selections and recommelldations_ Also, the grade of Sub-Assistant 
Superintendents has been enlarged with a view to enable men with compara.-
tively lower educational qualiiications tJ be trained, in order that appointments-
might be made from that rank to the superior rank. Hononra.ble Members will 
find that 'there are six: appointments in the Budget for the next year, whereas 
there were only two appointments during the current year vVe hope to get 
men with fairly golld qualifications for these appointments and we hope that 
at least some of them, after requif'ite training, will be absorbed into the 
superior se·rvice. The members of the Finance Committee are also aware that 
efforts are being made to establish a School of Mines and Geology in a suitable' 
centre, at Dhlnbad, at a very early date. If, as a result of the cuts which 
the Assembly has aJready effected and intend to effect in the Budget demands, 
the Honourable the Finance Member is able give us more money for the 
establishment of this School of :Mines and Geology at a very early date, 
nobody will be more pleased than myself and my Department. 

Dr. H. S. Gour: I think your remark does not apply to the cuts of the 
Mililary Department! 

lIr, A., C. Chatterjee: I hope this statement will satisfy the Honourable: 
Members. 

Rao Bahadur T. Rangachariar: Sir, I beg to withdraw my motion. 
The motion was, by leave of the Assembly, withdrawn. 

Mr. President: The question is: 
, That a 8um not exceeding R,. 2,20,000 be granted to the Goveruor General in Conncil 

to defray the charge which will come in cow'se of payment during the year ending the 3lat 
day of M.arch, 1923, in ;'eepect of 'Geological Survey',' 

The motion was adopted. • 

BOTANICAL SURVEY. 

lIr. President: The question is : 
• That a 8um not exceeding Re. l!6,86,OOO be granted to the Governor Gen9ral in Council 

to defray the charge which will come in course of payment during the 'year ending the 3lat;; . 
day of Karch, 1923, in re8pect of • Botanical SurYP-Y ',' . • 
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lIr. B. S. Kamat (Bombay Central Division: Non-Muhammadan 
Rural) : I beg to move: 

. 'That the provision of Rs. 4,20) for one Curator, Industries 
C.urator,. InduBtrlcB Section Indian Museum be omitted' · Section, Indian Museum.' , . 

Sir, I beg to move this motion for some further light on this new item 
of ex.penditure in this year's Budget. It will be noticed from the foot-
notes to this item that the appointment of an Economic Botanist in this 
Bobuical Survey Department has been abolished and instead of that this 
appointment of a Curator, IndU!ltrie!l Section of t.he Indian Museum, has 
been created. Fnrther down, under the same item, l\Iembers will notice that 
under' Supplies and Services' there i~ au item for the purchase of cinchona 
bark and quinine sulphate to the extent of something like Rs. 23,47>,OUO. I 
do not quite clearly see the connection between the purchase of cinchona bark 

· and quinine and the appointment of the Curator, Industries Section. I 
· should like to know from the Honourable :Member in charge or from any 
member of the Finance Committee who deals with this question what the 

,present anangement is? Who the Economic ot~nist was whose place has 
been abolished? Who the Cnrator at pref;ent is, whether In·lian or Emopean, 
and whether he has any technical or scientific qualifications? 

IIr. J. Hullah: The po!:'t of Economic Botanist, which has been abolished 
.and re·appears under a changed name, was held by a European officer, 
who l'esigned becau!-:e he could not live on the pay which was granted to 
him in the ex:penf;i\"e city of Calcutta. In his place an Indian is being 
recruited on the pay of Its. :35!1 to Rs. 1,25U. One of the chief functions 

. of the officer who used to be called Economic Botanist was the care of 
the Industrial Section in the Indian ~luseum  and it is therefore proposed 
to call his suc('essor Curator of that Sectioll. The Indian gentleman who has 
been appointed to this post is a graduate of the Calcutta University. It is 
true that he has no particular qualifications as yet in respect 9f the manage-
ment of mu~eum~  but it has been found impossible to obtain in India any-
body who has that knowledg·e. We thought of sending to England or to 
America this candidate for training in museum work, but for the present, at 
allY rate, we have decided to leave him in Calcutta to be trained by the 
Director ot the Botanical Survey, Oolonel Gage, who takes always the 
keenest intere8t in the Indian :Museum and has one of his offices in that 
building. 

The motion was negatived. 

Mr. President: The question is: 
'That a Rum not exrecding Rs. 26,86,000 be granted to the Governor General in Council 

to defray the charge which will come in course of payment during the year en<Jing the 31st 
.day of March, 1923, in respect of '.Botanical Survey'.' 

The motion was adopted. 

ZOOT.OGICAI. SURYEY. 

lttr. President: The question is : 
. • That a 8um not exceeding R8. 1,4.1,000 be granted to the Governor General in Council 
to defray the charlfe which will come in COUl"Be of payment during the vear ending the 3lat 

-Gay of March, 1923, in reBpect of 'Zoological Survey': • 
The motion was adopted. 
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ARCHAmLoGY. 
·lfr. President: The question is-: 
• That a sum not exceeding Rs. 14,72,000 be granted to the Governor General in Council 

to defray the charge which will come in conrse of payment during the year ending the 31st 
day of March, 1923, in respect IIf 'Archreology'.' 

lfr. J. Ramayya Pantulu (Godavari Cllm Kistna: Non-Muhammadan 
Rural) : Sir, 1 beg to move: 

General reducti on. • That the demand under the head • Archreology • be reduced by 
R8. 1,000.' • 

I wish to make it clear at the outset that my object in proposing this 
motion is not really to suggest a reduction in the grant but to iuvite the 
attention of Government to one or two points in the administration of this 
depal·tment and to elicit information on some poiuts. One of the points on 
which I wish to elicit information, Sir, or rathel' to which I wish to draw 
the attention of the House, is the transfer of the office of the Superintendent 
of Archreology for the Southern Circle from the City of Madras to an llut-
of-the· way place called Kotagiri in the Nilgiri district. Early in the Session 
·1 put a question on this subject to Government and my Honourable friend, 
Mr. Sharp, gave this answer: 

• The l'llmoval was made for reasons of economy and efficiency. Office accommodatioD 
can be now more cheaply prnvided at Kotagiri than at Madras; and the Superintendent. 
who has to occupy a large part of the year in touting and is permitted a reC8S8 in the hills, 
is thus enabled to keep more fully in touch with his office.' 

I do not think, Sir, this answer will satisfy the House. 
I do not think that in considering the location of such an important office 

as that of the Superintendent of Archreology the main question to be con-
sidered is one of economy in office rent. I do not know, in the first place, 
how much economy has been effected by the removal of the office to Kotagiri, 
and against whatever money may have been saved in the form of house' rent 
must be set off the extra allowances that are, I suppose, to be paid to the 
staff for being required to live in a hill station. Well, if econ,'my in house 
rent is the chief consideration, I would suggest that this Superintendent's 
office may be located at Humpi where he can have a whole palace for himself 
without rent. But; I think economy in house rent is an altogether iusufficient 
reason for deciding the question of the location of his office. 

Another reason th:t" is given is that the Superintendent has to tour for a 
great part of the year and, therefol'e, he will be more in touch with his office if 
<it is at Kotag·iri. I suppose that all the touring is done in the plains, not in 
the hills, 

So far as 1 know, there are no antiquities a.nywhere in the Nilgiri District. 
Of course, he may have to spend a. portion of the year in recess in the 
N ilgiris, but so do most other officers. That is no reason why the office should 
all the year round be located in a hill station. 

The science of Archreology is still in its infancy in India and one of the 
functions of this Dtlpartment ought to be to give facilities to students of that 
science and to be accessible to them, and Madras is the most proper plane ill 
the southern circle where this office can be 10<.'ated, so that . persons interested • 

B 
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in Archmology might go to this office to seek information and might have 
access to the records of this office and to the photographs which a.re preserved 
there. I think that the transfer of this office to an out-of-the-way place like 
Kotagili in the Nilgiri District is altogether improper. 

Another matter to which I wish to draw attention is that of the- establish-
ment. I wish to refer first to the item, 3 Superintendents on Rs. 600 to 
Rs. 1,450. Then we have got an item, '10 Superintendents, Assistant 
Superintendents and Chemists, 2 on Rs. 600 to Rs. 1,450 and 8 on Rs. 350 
to Rs. 1,000.' Then we have an item, '3 Epigraphists, 2 on Rs. 350 to 
Rs. 1,200 and 1 on Rs. 150 pl l~  an allowance of Rs. }flO'. I wish to know 
why Superintendents and Epigraphists are not put on the same scale. They 
belong to two different branches of the same department and I see no reason 
why they should be treated differently. I do not here wish to bling in the ques-
tion of the Indianisation of the services because, I think that this poor thing 
of Indianisation has been sufficiently overworked; but it seems to me that 
the Superintendents of Archreology and the Epigraphists might be placed on 
the same scale, and when any EUl"opeans happen to hold those appointments 
they may be given an over-seas allowance. 

Then, Sir, I wish to know, in recruiting men for the Epigraphists' grade, 
how it is proposed to recruit future Epigraphists, by selection or by a. com-
petitive examination. I wish also to know how the claims of the existing 
assistants in these Epigraphists' offices will be dealt with and what prospe t~ 
there are for those scholars to whom Archreological scholarships have been 
awarded. I suppose they are being trained in Archreology and I wish to 
know what prospects there are for this class of men. 

I find here again that there is an item of Rs. 9,100 for the purchase of 
antiquities as against Rs. 3,000 in the cummt year. Last year I invited the 
attention of Government to the inadvisability of removing articles of archreo-
logical interest from their proper environments. I had the assurance of the 
Secretary that that would not be done more than was absolutely necessary. 
I wish in this connection to suggest that small archreological museums might 
be opened in important places in Southern India Just as has been done in 
some places in the United Provinces such as Sarnath. I think a small museum 
of this sort might be opened at Humpi and another at Amaravati in the 
Guntur district where there are several articles of archreological interest which 
should not be removed from the place. ... 

These are the points on which I wish to have information and I should be 
glad if the Honourable Mr. Sharp will vouchsafe it. 

Mr. R. A. Spence (Bombay: European) : Sir, before the HOllourable the 
Secretary in charge of this Department replies to the questions that have 
been put to him, I too should like to ask one 01' two. Tile Archreological 
Department deals with questions which are of great interest to many of us 
in India, but I do not think we have enough information about it. As far 
as I can see, there is very little money spent on the publications of this 
Department; I can only see one reference to it, which comes under the item 
I D ireclor General's library and publications'. If we could have more informa-
tion about what the Archmological Department does, or know where to get 
that informatioD, we should be pleased. 
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I also see that the temporary establishment last year was only Rs. 2,260; 
this year it is Rs. 11,000. As we are asking for information ahout establish-
ment, we might be toOld about this also. 

I should like to pay a tribute to this Department. It is one of those 
Departments that end in • ology', and you will notice that, specially those 
Departments which end in 'logical,' these Departments are much more 
'logical' than this Assembly was in the matter of cuts though the Assembly 
has become so with regard to cuts in these ' logical' Departments. 

Mr. J. F. Bryant (Madras: Nominated Official): I would like to draw 
your attention, Sir, to the fact that there are a great many antiquities in the 
Nilgiri hills. You will find a list of them in Sewell's Antiquities running to 
several pages. 

Mr. H. Sharp (Education Secretary): Sir, I must congratulate Mr. 
Pantulu on the interest" hich he always shows in these matters of achmology. 
I am also very glad to hear the remarks which Mr. Spence has made about the 
work of this Department- remarks which I can most heartily endorse. It is 
a very hard-working Department and I do no think that though it ends in an 
, ology J it does work which is very important to the country and which every-
body appreciates. 

N ow to turn to the questions that have been asked me. 1yf r. Pantulu"s 
first question was regarding what he seems to think a crime, that the Superin-
tendent of Archmology has had his headquarters removed to Kotagiri. I am 
afraid that I have very little to add to the reply wLich I gave him before. 
But rO!,FiLly this will make the matter clearer. The Superintendent of 
Archmology has to tour about a great deal and he has the right in the hot 
weather of a recess in the hills. If his office itO in Madras, not only will the 
expenses be greater, as I think is obvious, but he will not be with his office 
during that part of the year when he is Dot touring and when he might be 
doing u~eful work at the office. I am not aware tha+' the move to Kotagiri 
will involve Government in any extra allowanl·es for the staff, but I will look 
into that matter. 

Mr. J. Rall1ayya Pantulu: I refer to hill allowa.nces for the staff tha.t 
will go to the hills. 

Mr. H. Sharp: J do not think that is so in the case of Kotagiri. I can' 
certainly remember nothing about such allowances in the a~e. 

As regards the remark that Madras and specially would-be students of 
archmology may suffer by this move, I do not think that is likely to be the 
case. I am sure the Superintendent will often have to be in Madras; and 
as regards would-be studenis, I think my BonouraHe friend is aware that we 
have made arrangement- for would-be ftudents, and that we give them very 
generous scholanhips for training, about which I shall have a word to !;ay 
presently. 

I thil'k he !;uggeFted that the office may be more appropriately housed in 
Hampi. Well, I will "peak to Sir John Mal'!'hall about that. But I don't 
think H ampi, thOllgh an·hreoloFirally intere8ting, can be l'ec-koned as a hill 
station, and the An·hreological Officer }las the riF ht of having a recess at a 
hill station. That strike- me imo.ediately as possible objection to it. 

The next matter of which he "poke was the apparent difference, as I 
understand it, between the pay ofthree cla.sses:of persons-the Superintenden. 

• B 2 
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numbered as 3, then the Superintendents, Assistant Superintendents and the 
Chemists marked as 10, and thirdly the epigraphists who are counted as 3; 
and he suggested that they should all be placed on the same scale. Now I 
admit at once that the way in which this has been put may look a little bit 
confusing; but the fact of the matter is that we are in a sorl of tran!lition 
stage, and the pay of the three Superintendents has been shown with reference 
to the old scale on which they entered. Now the Honourable Member 
suggested that we ought to have a single regular scale on wLich all these 
officers would be placed, with overseas pay for European officers. As a 
matter of fact we have already done it and we put out a Resolution last 
June giving all the parliculars about this These officers are now on a regular 
time-scale ftom Rs. 350 to Rs. 1,200, with overseas pay fIr those of 
non-Indian domicile. I think the Honourable Member has possibly been 
puzzled by the tigure 2, being put under the three Epigraphists' posts. I 
think that is really with respect to allowances and it does not affect their 
pay. 

Then another point was the training of Epigraphists, and what is going to 
be done with thosearchreological scholars whem we are now b, i~ging up. 
Well, if these men acquit themselves well, we will put them into the service 
and they will have a very good chance of being placed in this time-sc"le and 
getting perma.nent service and rising in it. As a matter of bet, that has 
already happened in various cases. We have been training InJians for a 
long time in archreological work, and WI' have been successful in getting some 
very good men into the service and I think my Honourable friend may rest 
perfectly assured in that respect. 

The fourth point was the purchase of antiquities. It was observed that 
the amount provided under this head had risen from Rs. 3.000 to Rs. 9,100 ; 
and my Honourahle friend reminded me of a litt.le talk we bad tbis time' a 
year ago about this matter. The reason fOl· this increase is tbat we found 
the amount, which under the law it is permissible to give to those who dig up 
coins and other treasure trove wa.s insufficient to encourage people 10 bring 
in these valuable things in, so that they might be placed in museums, etc. 
There was a distinct attempt to hide these things and sell them privately;: 
So we have, without changing the law, instituted a system of rewards which 
will bc given to persons who bring in valuable treasure-trove. 

As regards the little point which was discussed last year, I think I then 
explained that the amount for the purchase of antiquities was not for large 
monuments or anytbing of that sorl. We do not now remove large 
monuments, etc., from the pla ~ where they exist, as was done in the case 
of the Barhut rail. But small coins and matters of that SOit when dug up 
of course must be removed. They could not possibly be allowed to lie about 
in the villages. The Honourable Member would like, I gathered, a series 
of small museums where these things could be kept, like the museums that we 
have at Taxila, Nalanda and Sarnath. Well, I quite agree that that might 
be a very good scheme, and it is as a matter of fact followed out in certain 
cases. But it is rather an expensive 'Way of doing things, and there are 
adva.ntages in bringing small coins and such matters as are purchased with 
this grant of Rs. 9,100 into a central place where they will form parl of a 
large, exhaustive and valuable collection and be of great utility to scholars , 
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of history and antiquity. I merely put the tw.o sides .of the case bef.ore the 
H.ouse. . 

Mr. Spence sh.owed a c.ommendable desire f.or m.ore inf.ormati.on • 
Mr. N. M. Joshi: Is a rep.ort published .of this department? 

Mr. H. Sharp: An annual report, as I was just ab.out t.o say, is published 
and I think it is pretty full. The back rep.orts g.oing Lack f.or many years 
f.orm really a m.ost valuable series and they are t.o be seen in the Library here 
01' in Simla. At the same time I am very glad t.o hear that there is this 
desire f.or further repDrts. He sug'gested that sDmething might be d.one f.or 
this .out .of the rather large increase under ' tern pDrary establishment, 
Epigraphists.' Well, that has n.ot been put in withDut a purp.ose. This 
temp.orary establishment .of epigraphists is simply in .order t.o get thr.ough the 
enDrmDUS arrears in the w.ork .of epigraphy which have been left us.owing 
tD the cutting dDwn .of expenses during the war, Dr rather I shDuld say, to be 
quite frank, fDr refusing tD incur the new expenditure which was SD vitally 
necessary in .order that all these valuable inscriptiDns which are b~ing brDught 
tD lig'ht in Madras and elsewhere might be prDperly dealt with. This is 
merely a tempDrary charge, thDugh I cannDt say that it will nDt roour again 
next year. It is simply tD have SDme extra staff in .order tD catch up with the 
arrears that have been left us. I hDpe that my H.onDurable friend will n.ot 
press this reducti.on in the light .of the inf.ormati.on which I have given him 
and I can assure him that if h ... wants any further inf.ormati.on I shall be very 
glad t.o give it t.o him in my .office. 

M. J. Ramayya Pantulu: I wish, with the permissi.on.of the H.ouse, to 
withdraw the m.oti.on. 

The motiDn was, by leave .of the Assembly, withdrawn. 
Mr. President: The questi.on is : 
'That a sum not ell:ceeliing Rs. 14,72,000 be granted to the Governor General in Council 

to defray the charge which will come in course of payment dW'ing the year ending th& 
31st day of March, 11<23, in respect of ' Archreology'.' 

The m.oti.on was ad.opted. 
MINES. 

Mr. President: The questi.on is: 
'That a 8um not e ~ee ! ing Rs. 98,000 he granted to the Governor General in Council to 

defray the ar~e which will come in cour8e of payment during the YClIor ending the 31st 
day of March, 1923, in respect of ' }lines ... 

Rao Rahadur T. Rangachariar: Sir, I beg to m.ove: 
, That the demand under head ' ~l ines ' be reduced by Rs. 11,350.' 

The matter acquires great imp.ortance on accDunt .of the greft crushing 
effect which th£- military expenditure .of this country has upon nation-building 
departments. If H.onourable .Members will turn t.o page 93, they will find 
that the mu,·h advertised and much demanded instituti.on for training the lads 
oft.his ·country.in mining and giving them instruction in that subject had tc) 
be abandoned .owing to the present financial crisis. 8fr, if such useful in~i. 
tutions which should have been started at least a century ago have to wait .on 
account of the finam·jal situation, I charge the Member for Industries with 
neglect of duty in n.ot pressing h.ome upon the military department ~o 
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cut down their expenditure so as to leave the necessary funds for starting this 
school. Last year we were promised that this school would be started and a 
communique was issued announcing the appointment of a governing body for 
this institution; a Principal came without a school; an Assistant Principal 
came without a school; both of them are employed elsewhere and the school 
is nowhere and the lads of this country have no opportunity of going on with 
this instruction Sir, Mines are being opened; the other day the H"onourable 
Member for Commerce toll us when speaking about railways that we want 
coal mines opened out and other mines also and industries stalied here and 
thel'e, without the lads of this count,ry having an opportunity of learning the 
very A. B. C. of mining. Sir, I have great pleasure in making this motion. 

The Honourable Mr. C. A. Innes: Sil', it seems to me that in order to 
enforce his point the Honourable Mr. Rangachariar has taken rather a curious 
course of action. He is putting us to very great embarrassment in a very 
important department, a department which is concerned with the safety of 
human life down in the mines. So, I suggest, Sir, for l\1r. Rangachariar's 
consideration that, since this demand for retrenehmpnt has not been put forward 
on the ground of \'etrenchment, but on other grounds, he should at any rate 
reduce the amount suggested for retrenchment. As regards the School of Mines, 
nobody can regret the pOfOtponement of this project more than I do. This, 
however, I can say, that very strong representations were made by myself, 
and my depaliment; only two items of new construction were placed before 
the Public Works Department and one was the provision of rupees one lakh to 
enable us to make a start in the building of this new School of Mines. The 
fact that in spite of oui' financial emba1'l'assment we have done that shows 
that at any mte we do recognise the great importance of this project. It will 
be begun in the year to come and I hope it will be pushed ahead in following 
years as rapidly as possible; that will show at any rate that I did put the 
case for the School of Mines as strongly as I could before the Government 
of India. 

As regards the military expenditure, I have not.hing to add to what Sir 
Malcolm Hailey has already said. The decision was a decision of the Govern-
ment of India as a whole, and it seems to me that blame for that decision 
should not be put on one paliicular item of the Budget, viz., Mines. I put it 
to Mr. Rangachariar that we cannot reduce t~is money that we have budgeted 
for for Mines, and that that Budget is for expenditure, as I have said before, 
in connection with the safety of human life down in the mines. 

Sardar Bahadur Gajjan Singh (Punjab: Nominated Non-Official): 
Sir, this is another impoliant industry which I wish to bring to the notice of 
this House and which remains undeveloped. Last year when we were discus-
sing the Budget, I kllow my friend, ~fr. Majumdar, said that if he had some 
supernatural power he wou1d have made the roof of this House pour down 
gold and silver. Gold and silvt:r do not ~ ist in the roof of our Chamber, but 
it is absolutely true that our mmes con tam treasures of very great vallle and 
it is certainly necessary that the Government of India shou1d p~y more 
attention tJwal'ds the wealth which is lying hidden in the mines. It is also' 
my painful duty to point out that as far as I know there is no college, no 
school in which mining is taught. Very little is done, as I have said, to 
develop this industry. 

c 
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I would just quote a few figures which will show by comparison how 
badly off we are in this matter. In HH7, I understand that we produced 
1,35,00,0110 pounds from our mines, while Canada produced 4 crores sterling 
pounds in that very year, while the United States of America produced to the 
extent of 43 crores pound. Therefore, I beg to point out to the Honourable 
Members of this House that they should be prepared to sanction even a higher 
grant under this head for the development of our mines, for opening schools 
.and colleges to train the sons of the country to develop these mines. 

Mr. President: The question is : 
• That the Demand under the head • Mines' be reduced by Rs. 11,360.' 

The Assembly then divided as follows: 

Abdul Majid, Shaikh. 
Agarwala, Lala G. L. 
Agnihotri, Mr. K. B. L. 
Ahmed, Mr. K. 
Asjad-ul.lah, Maulvi Miyan. 
Ayyangar, Mr. M. G. M. 
Ayyar, Mr. T. V. Jleshagiri. 
Bagde, Mr. K. G. 
Bajpai, Mr. S. P. 
Barna, Mr. D. C. 
Bhargava, Pandit J. L. 
Bishambhar Nath, Mr. 
Chauahuri, Mr. J. 
Das, Babu B. S. 
Ginwala, Mr. P. P. 
Girdhardas, Mr. N. 
Gour, Dr. H. S. 
Gulab Singh, Sardar. 
Iswar Saran, Munshi. 
Joshi, Mr. N. M. 
Lakshmi Narayan Lal, Mr. 
Latthe, Mr. A. B. 

AYES-4.4.. 
Mahadeo Prasad, Munshi. 
Manmohandas Ramji, Mr. 
Man Singh, Bhai. 
Misra, Mr. P. L. 
Mudaliar, Mr. S. 
Nag, Mr. G. C. 
Nand Lal, Dr. 
Neogy, Mr. K. C. 
Pyari Lal, Mr. 
Rangachariar, Mr. T. 
Reddi, Mr. M. K. 
Sarfaraz Hussain Khan, Mr. 
Sarvadhikary, Sir Deva Prasad. 
Shahani, Mr. S. C. 
Singh, :Qabu B. P. 
Sinha, Babu Adit Prasad. 
Sinha, Babu Ambika Prasad. 
Sinha, Beohar Raghubir. 
Srinivasa Roo, Mr. P. V. 
Subrahmanayam, Mr. C. S. 
Subzposh, Mr. S. M. Z. A. 
Thackersey, Sir Vithaldas D. 

NOE8-i4.. 
Aiyer, Sir P. S. Sivaswamy. Kabraji, Mr. J. K. N. 
Aiyar, Mr. A. V. V. Keith, Mr. W. J. 
Amjad Ali, Maulvi. Lindsay, Mr. Darcy. 
Barodawala, Mr. S. K. Misra, Mr. B. N. 
Bijlikhan, Sardar G. Mitter, Mr. K. N. 
Bradlev-Birt, Mr. F. B. Mukherjee, Mr. J. N. 
Bray, Mr. Denys. Mukherjee, Mr. T. P. 
Bryant, Mr. J. F. Nabi Hadi, Mr. S. M. 
Chatterjee, Mr. A. C. Nayar, Mr. K. M. 
Cotelingam, Mr. J. P. Percival, Mr. P. E. 
Crookshank, Sir Sydney. Ramayya Pantulu, Mr. J. 
Dalal, Sardar B. A. Rao, Mr. C. Krishnaswami. 
Dentith, Mr. A. W. Renouf. Mr. W. C. 
Faridoonji, Mr. R. Samarth, Mr. N. M. 
Fell, Sir Godfrey. Schamnad, Mr. Mahmood. 
Gajjan Singh. Sardar Bahadur. Sharp, Mr. H. 
Habibullah, Mr. Muhammad. Spence,- Mr. R. A. 
Hailey, the Honourable Sir Maleolm. Vincent, the Honourable Sir William. 
HussanaDy, Mr. W. M. Waghom, Colonel W. D. 
Innes, the Honourahle Mr. C. A. Way, Mr. T. A. H. 
Jamnadas Dwarkadas, Mr. Webb, Sir M. dePomeroy. 
Jejeebhoy, Sir Jamsetjee. Zahiruddin Ahmed, Mr. 

The motion was negatived by the casting; vote of the President. • 
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Mr. President: The question is : 
, That a mm not n:ceeding Rs. 98,000 be granted to the Governor General in Council t,c, 

defray the charge which will come in coune of payment during the year ending the 31st day 
of March, 1923, in respect of ' Mines': 

The motion was adopted. 
OTHER SCIENTIFIC DEPARTlIENTS. 

Ir. President : The question is : 
, That a 8um not exceeding Rs. 3,57,000 be granted to the Governo!' General in Council 

1 P.Y. 
to defray the charge which will come in course of payment dUling . the year 
ending HIe 31st day of March, 1923, in respect of 'Other Scientific ~Depart. 

ments ': 
The motion was adopted. 

EDUCATION. 

Mr. President: The question is : 
, That a 8um not exceeding Rs. 3,01,000 be grantod to tho Gov(1rnor General in Council 

to defl'ay the charge which will come in oourse of pa.-ment during the veal' ending the 31st 
day of M&l'ch, 1923, in respect of ' Education '.'. • 

The motion was adopted. 
The Assembly then adjourned for Lunch till Two of the Clock. 

The Assembly re-assembled after Lunch at Two of the Clock .. Mr. 
President was in the Chair. 

l\iEDICAY, SERVICES. 

Ir. President: The question is : 
, That a sum not exceedillg Rs. 7,79,000 be granted to the Goyemor General in Council 

to defray the charge which will come in course of payment during the year ending the 31st 
day of March, 1923, in respect of' :Medical Sen'ices ' '. 

Mr. J. Chaudhuri : Sir, I beg to move: 
, That the provision for the pay of establishment- ~u erinten en e : be reduced by 

Pay of e&tablishment- Rs. 20,000 and that the prOVlSlon for travelhng allowance-
SU\lerintendence and Pro· Superintendence- be reduced by Rs. 0,000. ' 
villon for Travelling Allow· 
ance- Superintendence. 
I move these amendments fOl' the purpose' of drawing the attention of the-
Government to the fact that there is scope for a great deal of retrenchment in this 
Department. It deals with a Department, the functions and duties of which have-
been largely transferred to the provinces. 'Ve find that the staff maintained 
under this department put down under the head of Superintendence is 
particularly heavy. We have got one Director General, one Deputy Director 
General, one Assistant Director General, one Deputy Assistant Director 
General, and 'others drawing heavy salaries. As these are non-votable items 
I have been obliged to put down in my motion for reduction in respect of the 
staff of Supel'intendents in the subordinate staff ur.der the votable head. But 
I find also that instead of a decrease in the establishment charges under this 
head, they have gone up by nearly Rs. 20,000. I may say that as the functions 
and duties of this depaltment have been transf~rre  to the provinces there is 
no necessity for keeping up the establishment of the Central Government on 
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the former .!leale The Medical Services, the hospitals, the dispensaries and the 
Sanitary Department are all under the Provincial Governments. They are 
under the supervision of the Ministers aud their staff. So I maintain that 
costly establishment in the Central Government for the Medical Services may 
be considerably reduced. I would not press for the identical reuuctions 
embodied in my motion but I would certainly press that the Retrench-
ment Committee when it comes into existence should look closely 
into this depanment and cut down the establishment to an irreducible 
minimum. This department has also been phced under the Education 
Member and the Honomable Mian Sir Muhammad Shati told us yesterday 
that it gives his Department some occupation. Much unnecGssary work 
is being created by this medical department and one inflated department 
is being maintained for the purpose of propping up another department 
which alfo l'equires deflation. ~o I maintain that many of the props of 
these mutually supporting departments might with advantage be removed. 
What I suggested yesterday with regard to the EducatioI!- Department 
applies with greater force to this department. This is not the only 
department under the medical head, which abounds in superfluities. When 
I come to the next Demand, Public Health, I shall point out that the 
functions of the Medical Health Department and that of the Medical 
Service;; may very well be amalgamated and the establishment under them 
might be considerably curtailed and both may be welded into one depaltment. 
That will effect a substantial retrenchment in the expenditure incurred by the 
Central Government with regard to function!' which are no longer theirs. In 
this conne<:tion there is a great deal of overlapping of functions not only 
between theFe two departments but also with J'egaJ'd to the Military Depart-
ment which I undentand has also a department of Medical Services under it. 
I may mention in passing. that the Civil Medical Services depaltment, since 
it Las not enoug h work. it plays the role of busy bodies and creates work for us 
as alFO work for the Education Depaltment. We remember in Simla we had 
to debate a great deal about the recommendations of the Medical Council in 
England. These are being exploited by the members of the Indian Medical 
Service not so much in the interest of Medical Education in India as for 
sLutting out Indians from the higher l\ff dical Services. They are now trying 
to fru!:trate the legitimate a!:pil'ations of our medical graduates and qualified 
medical men who are pushing ahead and will continue to push ahead in 
spite of such opposition. For the last GO years the graduates of our medical 
colleges have gone to England and they have entered the Indian Medical 
Service by open com petition with British medical students and they have 
not been found wanting in any respect. Our medical graduates have 
also rendered singular services during the ·War and they too have 
acquitted themselves very creditably. I shall however leave this subject 
alone. I shall conclude by reading the observations of Colonel Gidney who is 
a retired member of the Indian Medical Service and is also a member of this 
'House on the question of the overlapping of the functions of the adminis-
trative medical depaltments of the Government of India. From that it will be 
seen that there is great deal of scope for retrenchment with regard to the 
departments under consideration. . 

This is what Colonel Gidney says : 
'1 see no l'eason why thpl'e should be two Dit·ectol'S at the head of the Medical Service. 

tn India with their large Ita1£, namely, the Director of Medical Services in India an4 the • 
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[Mr. J. Chaudhuri. J. 
Director General, Indian Medical Senice. When their duties overlap so extensively, lhi. 
is a luxury, not a necessity. I submit that their duties so frequently overlap that one man 
with an adequate Ftaff could carry out, and efficientl:v carry out, the medical needs of the 
-counh'yand of the Army. This duplication of labour is imposing an unfair· and an 
-absolutely unnecessary but'den on the Indian exchequer. 'I he Dil'ector General, Indian 
Medi('al ~l i. e  with an adequate staff is quite enough to discharge the medical needs of the 
.Army in India. ' 

So I say that not only is there a great Jeal of scope for retrecchment 
here, bllt also I would appeal to the Finance :Uinister to look into the military 
;accounts with regard to their medical service, and although we cannot touch, 
make any retrenchment in that direction, yet when the Retrenchment 
·Committee comes to sit, let us hope that it will not only be able to efl'eet a 
large reduction on the civil side of the medical administration but on the 
military side as well regarding which we were told by Colonel Gidney that 
there is a gl'eat deal of the overlapping. The retrenchments I suggest are 
merely nominal, and I submit that the l'ehenchments should not be limited to 
votable items only but should be extended to the non-votable items of these 
Departments. I welcomed the announcement made by the Honourable the 
Home Member yesterday that when we took ofl' a lump grant, his Department 
would do their best not only to redu('e the votable items but also examine 
closely the question how far officers in the non-voted list might also be reduced. 
Since this will be done in the 11 ome Department, I hope the Members of the 
-Government and the Finance Member also will follow the same policy, and 
will apply the same operation to this Department. With these words, I 
commend my amendment to the House. 

Ir. H. Sharp: Sir, I think that po~sibly I have been rather foolish and 
lacking in foresight. }'or, judging by our experience this morning, I think that 
I should have been well-advised had I changed the heading of this Demand-
if I had been permitted to do so. It is l'alled 'Medical Services '-and one 
knows that the word 'Service' is always apt to provoke criticism. Now 
suppose 1 called it 'Medico-logical Department', it might possibly have 
t!aved me those criticif:ms which my friend from Bengal has given vent to. 
However, I feel I err in good company because I might have suggested to 
the Honourable Sir Malcolm Hailey to slIlH,titute for' Income-Tax' ']ncome-
()logical Department'. (Laughter.) Then that Demand might have had a 
better fate. 

The Hononrable Mr. Chaudhuri considers that retrenchment is possible 
here. He has pointed out that the !iubjects with which this Department of 
medicine deal!' are mainly tranl'ferred, aud he has suggested a doublinO' . up 
between the office of tile Direltor, Medical Service!', and that of tbe Dil~ tor 
General, Indian Medital Service. He has also I'poken about increases having 
taken place. "r ell, Sir, as his lll'op0l'ed l'eductic,ll is nominal, I do not think 
that this Home would awreciate it if I were to go into extreme detail here 
and defend all the items in the rather ccmplitated e~timates under this head. 
"'But 1 will jll!it remind Mr. Challdhuri of one 01' two t ing~. As regards the 
in rea~e of whill! he compb,ined, it was neeeFFal'Y to increase the pay of the 
estahli!'hmellt, jmt as it Ims been necefl'8ry to iIlCrease the pay of the 
estahli!'hments ill other DepaItmentl', for obvious reasons of ·which everybody 
is aware. A!' to the increaFe in travelling allowauce, that is mainly for the 
Director of Medical ReFearch. The subjects with which this Department 
dea.ls a.re not altogether transferred. The service bas to be looked after. 
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Also, the central institutions amI agencies for medical research are Central 
2!ubjects, and for that reason it is necessary that we should have some a~n y 
at headquarters. fA foice, ' Some '.) Then, again, the Government of India, 
in performing their functions in these ma.tters, have to have some advice. 
Now, Sir Deva Prasad Sarvadhikary yesterday made some remarks of a very 
kindly nature, and I should like to aCknowledge those remarks which he made 
.and which Mr. Chaudhuri made too. Une of bis remarks was possibly a little 
bit ambiguous. He spoke about the distractions of a bachelor I As far as I 
could make out, those distractions were very dull and drab coloured. I 
~ntirely endorse that. But among those distractions I have l1(;!t found time to 
make myself a Doctor of ~ e i ine or to earn the Diploma of Public Health 
or to become an expert in Bacteriology or A.rch3!oIogy or to obtain a degree in 
Biology. It really is necessary that, to carry out our functions properly, we 
should have people at headquarters to give us expert advice on these matters. 

Mr. Chaudhuri spoke about the action which the General Medical Council 
were taking in trying to curtail the rights of medical graduates in this country. 
I am afraid that he has not been quite convinced by what Dr. Norman 
Walker told us the other day j I do not know whether Mr. Chaudhuri was 
there j if not, then he missed a very interesting lecture. But I wonder 
whether it occurs to Mr. Chaudhuri that the retention of this Department, 
and even its strengthening, is one of the very best ways of getting a more or 
less independent agency in this country which will be able to defend the 
medical qualilications of this country in the eyes of other countries. Even 
at the present moment, to-day, General Sir William Edwards is holding a 
meeting of the Public Health Board, which is a body ju .. t created and which 
I hope will one day grow into a very powerful and a very useful body for 
these matters. 

Mr. Chaudhuri appealed to me to exercise the same discretion which has 
been exercised, 01' is going to be exercised, by other Departments in the 
matter of retrenchment. I can honestly assure him that I am just as keen 
on reasonable retrenchment as anybody else. I have already made some 
efforts to forward a scheme which might riJsult in the retrenchment of some 
~f the establishment regarding which he particularly complained. I do not 
know whether I shall be successful or not. But I can aSSUl"e him that if any 
items are found which will bear retrenchment, this Department will delete 
them. I would suggest that this might be left to the Retrenchment Com-
mittee. I believe that with that assurance Mr. Chaudhuri will withdraw his 
motion. 

Mr. J. Chaudhuri: Having regard to the statement ma.de, I beg leave 
to withdraw my motion. 

The motion was, by leave of the Assembly, withdrawn. 

Mr. President: The question is : 

• That a sum not exceeding Rs. 7,79,000 be granted to the Governor Ganeral in Council 
to defray the charge which will come in course of payment during th3 year ending the Slit 
day of March. 1923, in re~pe t of ' Medical Services ': . 

The motion was adopted. 
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PUBLIC HEALTH. 

Ir. President: The question is : 
• That a Bum not exceeding RB. 9,09,000 be granted to the Governol" General in Council 

to defray the charge which will come in course of payment duling the year ending the Slat 
day of March, 1923, in respect of • Public Health ': 

Ir. J. Chaudhuri: Sir, my amendment only raises a question of policy 
with regard to the amalgamation of the two Departments of Public Health 
and of the Medical Services of the Central Government. I recognize that 
this is a very useful Department, but I find that there is a Public Health 
Commissioner, and although under ;\1 edical Services there is a Director 
General and a Deputy Director General, an Assistant Director General and an 
Assistant Deputy Director General, yet there is also an Assistant Director 
General in this Department as well. I believe that the functions of these tW(} 
Departments can be amalgamated, and a great deal of retrenchment effected. 
I do not want to cut out any non-votable portion of the Demand, but I would 
commend to this House and also to the Honourable the Finance :Member the 
suggestion made by the Home Member yesterday that l'etrenchments will also 
be made with regard to the officers on the non-votable list, I welcomed that 
announcement made by the Honourable the Home ~r ember and greatly 
appreciate it. Also having regard to Mr Sharp's assurance with regard to my 
previous motion which, I take it, applies to the present one, I leave the matter 
in the hands of the Government and the Retrenchment Committee. 

Sir Jamsetjee Jejeebhoy: Sir, while we are on this quef'tion, may I 
inquire from the Member in charge whether the item which appears in this 
demand for the purchase of serum bottles, amounting to Rs, 75,000, is to be-
spent here or in England ? . 

Ir. H. Sharp: Sir, I do not think it is necessary for me to say anything 
as regards Mr. Chaudhuri's remarks, bE'cause, after speaking a little, he has 
not moved his amendment. 

~s regards what Sir Jamsetjee Jejeebhor has just said, I have not got 
the exact figures regarding t ~se bottles with me, but I think I am right 
in saying that a large part of this expenditure is incurred in England. (MI'. 
Sama·rtl" : ' In England'?) I think so, 

Sir J amsetjee J ejeebhoy: In view of that, Sil', may I dra.w the atten-
tion of the Honourable Member to Demand No. 30, which will be before us in 
a short while, from which it will appeartbat Government spend Rs, 51:1,000' 
every year on the development of the glass industry ill this country. 

Mr. H. Sharp: I was about to explain that, as a matter of fact, I 
believe a large amount of this money is intended fol' the purchase of an 
appamtus called' Maynard's Capsules', These are made only in England. 
At least, according to what I learn from the Medical authorities, there-
is no other country which makes this apparatus. But I will give Sir Jamsetjee 
JejeebhQY precise information as early as I can. I cannot say exactly how 
much of these stores is brought from ~nglan . I only know that some of· 
these appliances, these serum bottles or capsules, must be brought from 
England. They ('3.nnot be obtained elsewhere. . 
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Mr. N ••• Samarth (Bombay: Nominated Non-Official): Has the 
Honoumble Member made inquiries from the glass factory at POODa) or from 
the factory neal' Indore, 01' from the factory at Ambala ? 

Mr. H. Sharp: No, I have not made inquiries, but I shall b~  very happy 
to do so and possibly Mr. Samarth will give me the exact addresses. 

Mr. N. M. Samarth: If samples are given to me, I shall see that they 
are supplied. 

Mr. President : The question is : 
'That a Bum not excerdinsc Rs. 9,59,000 be granted to the Governor General in Conncil 

to defray the charge which will come in course of payment during the year ending the 3lat 
day of March, 1923, in respect of 'Public Health': 

The motion was adopted. 
AGRICULTURE. 

Mr. President: The question is : 
, "hat a sum not exceeding Rs. 7,73,OJO be granted to the Governor General in Council 

to defray the charge ~ i  will come i~ course of payment during the year en{ling the 3lst 
day of March, 11;23. In respect of • AgrICulture': 

Mr. C. S. Subrahmanayam: Sir, I move: 
• That the demand under head Agriculture be reduced by Rs. 55,9')0.' 

. In regard to this Department we desire, roughly, to make a reduction of 
5 per cent on the total Demand. '1'he direction in which economy might be 
effel.1ed is in regard to some of these specialist appointments) of which 
probably two, and one certainly, might be omitted. That is one direction in 
which there is scope for inquiry. 'fhere is no doubt that we look upon any 
reduction in this demand with a great deal of regret, because it is a Depart-
ment in which we are all directly interested, as most of us are landowners: 
and also because it is a lJepartment which has done a great deal of. 
useful work. Om' attitude should not therefore be misunderstood. 
So far as my provincfl is concemed, the recent activities of the Department 
have done a considerable amount of tangible good, that is to say, the 
researches and experiments made by officers of this Department have shown 
the ryot how to produce more, Tha.t is, the old proverb that you should be 
able to make two blades of grass grow where one has been grown has been 
demonstrllted in the case of the cultivation of paddy. In other directions 
also the Department has been doing very useful work. I do not know what the 
experience of other provinces is, but I daresay other provinces are equally 
benefited by the Department. Hut our object in moving this reduction here 
is that the Honourable \1 ember for Agriculture may with a. certain amount 
of fl'eedom look into this matter and see whether he qannot effect reforms, 
changes, and improvements which we have been pressing upon the attention of 
the Government during the last few days. With that object, without meaning 
any dissatisfaction with the work of the Department or the feeling that the 
Department is carried on in any extr3:y agant scale, I move this reduction with 
the hope that the closest scrutiny might be made in the charges under this 
Demand. 

IIr. X. B. L. Agnihotri (Central Provinces Hindi Divisions: Non-
Muhammadan) : Sir, I see an item of lis. 1,000 provided on page 84, for 
thp. entertainment of visitors. May I know what class of visitors are enter-
tained at the research institute a.nd why? 
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The Honourable Mr. B. N. Sarma (Revenue and Agriculture Mem-
ber,: Sir, I alluded at some length yesterday to the scope of the 
activities of this Department and I would respectfully suggest to the 
House thar they ought not to apply this usual formula in respect of this 
branch of Governmental activity. The Government have borne in mind 
fully the wishes of this Council and the country at large and have been 
steadily trying to furnish facilities for the training of 1 ndians in higher 
a!7ricultural education, the best that would be possible in any country. Last 
y~ar it was the good fortune of the Department to have been able to appoint 
7 Indians out of the 8 Imperial officers from the various provinces, and we 
hope to pursue a similar policy of Indianization within the rules as far as 
efficiency would permit it, by improving and enlarging the educational 
facilities of this research institution. Honourable Members will find on page 
84 a small provision for Hs. 16,1)00, which' alone I could get from the Finance 
Department for extension of the research institute, not that I am not thankful 
that the Finance Department has been able to give us something. (La.ughter.) 
That we have been able to secure, because the Government of India recognises 
fully that whatever be the financial pressure something must be done for 

, ' improving the higher education of the country in agriculture, and we have 
been strengthening the research staff, so that the officers may be able to carry 
on their duties, both as research officers as well as teachers, without impairing 
the efficiency of the department either in the tutorial line or in the research 
line. The demand in this direction, Honourable \'\ embers will find, is actually 
less by Rs.1,77,OOO than the actuals of 1\.120-1921. The slight increase 
over the Revised Estimate and the Budget Estimate of 19:!0-2. 1 is due to the 
causes that I have mentioned, 1.:iz., the strengthening of the Department with 
a view to making it an efficient educational and research centre. 

With regard to the question that has been pllt by my friend from the 
• Central Provinces, I may state tLat Pusa is rather remote from the main 

centres of population, and a number of gentlemen interested in agricultural 
pursuits go to Pusa and have to be accommodated there, especially when the 
sceintific officers meet there for the purpose of concerting measures for the 
future programme of work which should be adopted by the Agricultural Depart-
ment as a whole, whether at the centre or in the various provinces. It is for 
the purpose of meeting , he requil'ements of such visitors that this small 
provision of Rs. 1,000, I believe, has been made. 

I hope, therefore, Sir, that in view of the desirability of making a larger 
provision, shonld funds permit it, this Council would let this grant alone. 

Mr. Darcy Lindsay: Sir, in the interests of the Demo('ratic Party 
(Hear, heal') and to assist me in arriving at a decision as to whether or not I 
should support that party on the present Demand, in view of the forbearance 
that they have shown in allowing the past few demands to be voted on 
without the usual 5 per cent. cut, I de!'il'e to ask the Honourable the 
Finance Member the immediate effect of this 5 per cent. general reduction. 
I notice, Sir, in this parti(;ular Demand that Rs. 3,46,000 is non-votable' 
and that is equal t? about o~e t ir  .of the .total ~enian . As I presume that 
\here may be conSiderable difficulty m dealmg' With the non-votable items in 
spite of what was said by the Honourable the Home Member yesterday, of 
which so much has been made by my Honourable friend, Mr. Chaudhuri, the 
redu(;tion may fall on the non-votable sections in much larger proportion than 
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5 per cent. I presume the Honourable the Finance Member will give 
immediate effect to this 5 per cent. general reduction, and it may largely fall 
on the subordinate staff (Yoices: 'No, no,' and 'Let it') who not being 
under covenant are the more easy to dismiss. ( fi oices : 'No, no.') 

The Honourable Sjr Malcolm Hailey: Sir, the Honourable Member 
has asked me a direct question and as far as is possible 011 the spur of the 
moment I will give him the information for which he has asked, Let me 
assume for the purpose of argument that the reductions made under each 
head by the Assembly will be accepted by Government and carried out 
in action. As a rule the 5 per cent. reduction which the Assembly has sought 
to make is calculated on the total votable and non-votable expenditure. 
As I have ~ai  I am assuming for a moment that we attempt to give 
immediate effect to that reduction. 'Vhere officers on the non-votable 
list are only loaned. or are on deputation from Provinces to the Central 
Government, it is }Jossihle to dispense forthwith with their services,.as they 
will simply l'etum to their local Governments, and there ",ill be an equivalent 
saving to the Central Government, Where they are not so loaned, and 
permanently belong to Central Government Depal,iments, su('h as the Cus-
toms, Audit, Archreological, or the like, then it is not of course possible under 
our existing constitution to reduce the higher paid posts, save with the 
sanction of the Secrei4ry of State, that matter being . reserved 
to him under section 96 of the Act. Suppose the Secretary of State gives 
sanction, the officer has to be compensated, for you cannot dismiss an officer 
without giving him what every commercial firm would give him, namely,. 
adequate compensation for the reduction in his emoluments or for dismissal 
from the service. 'l'herefore, in such cases there would not be a saving 
equivalent to what might at first sight appeal' possible, though the cost 
would be transferred from the paliicular head of demand to that relating to-
to non·effective charges. Proceeding fmiher with the process of reduction, 
we should, in order to make up any shortage in the saving, have to turn to the 
votable expenditure. Possibly it would be found that there was considerable 
scope there. V\T e might reduce contingencies j we might refuse to allow officers. 
to travel j direct them to cut down their office expenditure, and so forth. Ned. 
we might order the heads of the depaliment to get rid of any temporary 
establishment they had. . The final step would be to reduce the subordinate-
establishment, though of course where these are on a permanent basis, they 
in turn must be compensated. 

I have described in outline the process to the House. I cannot say off-· 
hand exactly how we should apply that process to the various depaliments. I 
think it is inevitable that in any case we should, if we carried out these re-
ductions to the full, have to get rid of a certain number of the subordinate 
establishment. That might be inevitable. (A foice: 'Quite unnecessary.') 
The Honourable Member says it is quite unnecessary. He may, of course, 
have other ideas in regard to the way a reduction might be effected, and may 
no doubt be able to contribute his advice to the House. But I note that when 
lately some members spoke of the inadyisability of reducing the pay of the 
. subordinate establishments, the Honoura.ble Member himself speaking from 
his place asserted that the proper way WliS to reduce the numbers. I ha.ve-
described the effect of reducing the numbers, and it is inevitable in my opinion 
that thtl reduction should apply in some cases to the subordinate establishment.. 
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Bao Bahadur T. Rangachariar: Sir, I am glad this question was 
raised by my Honourable friend, Mr. Darcy Lindsay. It was proLably to 
frighten the House in regard to the havoc this Democra.tic Part.y was contem-
plating. The proposal in this case is to cut down by the modest sum of 
Rs. 55,950, the total eltpenditure of over 11'19 lakhs. If Honourable 
Members will scrutinise the items from pages 84 to :-\J, they will find that 
each pag-e is studded with' Leave llowan ~ J 'Travelling Allowances, J 

, Contingencies, J , Temporary Establishment, J , Revision of Establishment,' 
• Entertainment of Visitol's, ' and other contingent charges. I have not had 
time to count up these figures; but a rough computation of the Tl'avelling 
Allowances, Contingencies and :\1iscellaneous alone amount to more than I! 
lakhs. If a man is a supernumerary, get rid of him, whether a votable or 
non-votable man. The country will be prepared to pay him compensation. 
Weare not an x ions to retain supernumeraries if they have no work to do. 
H there is too little work and you have two otficers to do it, I don't think the 
.country. will object to getting rid of them They will say: ' By all means 
give him a handsome pension, or transfer him to some other depa.rtment.' 
If you can transfer an electrician to make him a pur(!haser of stores, I 
suppose there is scope for tr~nsfe Ting other people from one Dep:l1iment 
to another. I say you should really have no difficulty in going into 
this ma.tter. I da.resay Sir Ma.lcolm Hailey himsdf will be the til'!;t to 
make the suggestion and so help the Retrenchment (·ommittee. There 
will be "no serious harm done, if he is either a subordimte or a votable or 
non-votable officer. If they are really giving a substantial rE'turn for the 
pa.y received, the Demo n~ti  Party will not ask that they should Le removed. 
We give that guarantee. I remember travelling one day with a European 
Police Officer and an Army Officer, and they asked me: • What are you 
going to do with us? Are you going to send us bac; and baggage out of 
tbe country?) Such 'is the fear createu in the minds of the British people 
in this land. Speaking for myself and those of my way of thinking, this 
country is not going to commit any such folly- I would say, crime. This 
country is not so senseless; we are not savages; we belong to an ancient 
civilization; we honour contracts much more than any other nation in the 
world. Cheers.} Let there be no such fear. ·Whether European or 
Indian, so long as the officer has no work to do, we shall have to !':a,v goodbye 
to him but pay him compensation. Let there be no fear that this .-. p .. r 
cent. is going to do any injury. It is going to do good buth to the Govem-
ment and to the country. 

The Honourable Sir Malcolm Hailey: May I ask Mr. Rangachat'iar 
to tell us on behalf of his Party how his analysis of what would hppen in 
any way differs from mine? I outlined the pro ~ss of effecting economies 
in order to meet the reductions it is desirt'd to make. I think he rose in order 
to put me right, but I cannot tind that his analysis in any way differs from 
my own j nor do I remember that I suggested the ab!'urd charge which he 
bas sought to fix on me, that. his party desired to turn out officers bag 
.and baggage and without ~ropensation. 1 made no such charge against 
them. 

The Honourable Mr. B. N. Sarma: Spea'dng for myFelf, there is 
:ample ground for not enforcillg that general principle on which this House 
is acting. With reference to some of the items to which allusi ID has been 
m.ade. Honourable Membel's will note at page 84. pl"Ovision for an officel: on 
,,,pedal duty, provision for revision of Gazetted staff at Pusa, made in the 
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Budget Estimate of 1921-22, but not in the Revised Estimate for 1921-22, 
nor in the Budget Estimate of 1922-23. I took' palticular care to see 
that in this financial year of pressure we do not ask the Hobse to 
sanction any items of that particular character. Honourable Memben 
will also note the Temporary Establishment. The pay of temporary 
establishment IMt year was budgetted at Rs. 13,180. This year it is fti,. 
Revision of establishment, Rs. 15,790 last year. Nothing in the Revised 
Estimate and nothing this year. So you will see that we have cut down 
wherever there was a possibility. Honourable Members will notice on page 
85 the pl"Ovision of Rs. 9,3+5 for an Imperial Cotton Specialist under Actuals, 
1920-21, reduced to Rs .. 3,3+0 last year and nothing this year. Similarly, 
we have given notice to the Indigo Research Chemist. He has done wonder-
fully good work for this country and let me take this opportunity of thanking 
him for the service he has rendered to the country in the cause of indigo 
research. "regave him notice the moment we found that his services were 
no longer required and he himself informed the Government of India that 
he thought that there was no necessity for any further research in that 
part:cular line. Therefore the House will note that officers are not anxious 
to continue a day longer than they think it is necessary for their particnlar 
purposes, especially when they are engaged fer special periods. (Hear, hear.) 
Honourable ~lembers will notice therefore that we have cut down wherever 
we could these contingent and other charges. But in a department which 
is to carryon farming, we must necessarily make some provision for con-
ti.ngencies and so on. Hcnourable Members cannot say that this can be cut 
down because, without some such provision, we cannot carryon agricultural 
operations, such as, dairy farm, breeding operations and so forth. The only 
question is whether we are utilising larger sums than it is expedient or desir-
able in this direction. I hope therefore tha.t what I have said wonld induce 
my Honourable friend to see that in this particular branch public money is 
not wasted. 

Mr. President: The question is: 
• That the demand under head' Agriculture' be J"Pduced by Ra. 55,960.' 
The Assembly then divided as follows: 

Abdul Majid, Shaikh. 
Agarwala, Lala G. L. 
Agnihotri, Mr. K. B. L. 
Ahmed, Mr. K. 
Asjad-ul-Iah, Maulvi Miyan. 
Ayyangar, Mr. M. G. M. 
Ayyar, Mr. T. V. Se&iagiri. 
a~ e  Mr. K. G. 

BaJPai, Mr. S. P. 
Barua, Mr. D. C. 
Bhargava, Pandit J. L. 
Bishambhar Nath, Mr. 
Chauilburi, Mr. J. 
Daa, Babu B. S. 
Ginwala, Mr. P. P. 
Girdhardas, Mr. N. 
Gour, Dr. H. S. 
Gulab Singh, Sardar. 
Ibrahim Ali Khan, Lieut.-Nawab M. 
Iswar Saran, Munahi. 
Jatkar, Mr. B. H. R. 
Joshi. Mr. N. II. 

AYES--44. 
Lakshmi Narayan LaI, Mr. 
Latthe, Mr. A. B. 
Mahadeo Prasad, Munshi. 
Manmohandas Ramji, Mr. 
Man i~g  Bhai. 
Misra, Mr. P. L. 
Mudaliar, Mr. S. 
Nag, Mr. G. C. 
Nand LaI, Dr. 
Neogy, Mr. K. C. 
Pyari Lal, Mr. 
Rangachariar, Mr. T. 
Reddi, Mr. M. K. 
Sarfaraz Hussain Khan, Mr. 
Shahani, Mr. S. C. 
Singh, Babu B. P. 
Sinha, Babu Ambika Praaad. 
Sinha, Beohar Raghubir. 
Srinivasa Rao, Mr. P. V. 
Subrahmanayam. Mr. C. 8. 
Subzposh, Mr_ B. M. Z. A. 
Thackersey, Sir Vithaldaa D. 

c 
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NOES-406. 
Aiyer, Mr. A. V. V. 

· Aiyer, Sir P. S. Sivaswamy. 
· Am!!' d Ali, Maulvi. 

Bi' ban, Sardar G. 
Bra ey·Birt, Mr. F. B. 
Bra" Mr. Denys. 
Ikjant, Mr. J. F. 
Chatterjee, Mr. A. C. 
'Clarke, Mr. G. R. 

· Cotelingam, Mr. J. P. 
Crooksbank, Sir Sydney. 
Dalal, Sardar B. A. 

. Dentitb, Mr. A. W. 
Faridoonji, Mr. R. 
Fell, Sir Godfrey. 
Gajjan Singb, Sardar Bahadur. 
Habibullah, Mr. Mubammad. 
Hailey, the Honourable Sir Malcolm. 
Hullah, Mr. J. 
Innes, the Honourable Mr. C. A. 
amna a~ Dwarkadas, Mr. 

.• Tejee'bboy, Sir Jamsetjee. 
Kabraji, Mr. J. K. N. 

The motion was negatived. 
Mr. President: The question is : 

Kamat, Mr. B. S. 
Keith, Mr. W. J. 
Lindsay, Mr. Darcy. 
Misra, Mr. B. N. 
Mitter, Mr. K. N. 
Muhammad Hussain, Mr. T. 
Mukherjee, Mr. J. N. 
Percival, Mr. P. E. 
Ramayya Pantulu, Mr. J. 
Rao, Mr. C. Krishnaswami. 
Renouf, Mr. W. C. 
Rhodes, Mr. C. W . 
Samarth, Mr. N. M. 
Sarvadhikary, Sir Deva Prasad. 
Schamnad, Mr .. Mahmood. 
Shahab·ud-Din, Chaudhri. 
Sharp, Mr. H. 
Spence, Mr. R. A. 
Vincent, the Honourable Sir William. 
Waghorn, Colonel W. D. 
Way, Mr. T. A. H . 
Webb, Sir M. dePomeroy. 
Zahiruddin Ahmed, Mr. 

• That a sum 110t exceeding Rs. 7,73,OOt) be granted to the Governor General in Council 
to defrsy the charge which will comp. in course o~ payment during the year ending the 31st 
day of March, ]923, in respect of • Aglieultul'e .' 

The motion was adopted. 

CIVIl. VETERl!H.Jty SER.VICES. 

]'tIr. President: The question is : 
• That a sum not exceeding Re. 6,38,000 be granted to' the Governor General in Council 

to defray the charge which will come in course of payment during the year ending the 3lat 
day of March, 1923, in l'8Spect of ' Civil Veterinary Services ',' 

Mr. S. C. Shahani: Sir, I rise to propose: 
, That the provision for the Civil Veterinary Services amounting to Rs. 6,38,000 be 

"educed by Rs. 35,850 .' 

This is a 5 pel' cent. reduction: I am sorry that a larger reduction has not 
3 P.II. been proposed in the case of this Demand No. 29. 
I w~ul  draw the attention of the House to two items on page 91. The 

first relates to the purchase of animals. Last year we spent Rs. 62,000 on 
the purchase of a.nimals and it fo; proposed in this year of financial 
stringency tha.t we should spend Rs. 90,000. Here alone the Demand 
could be reduced to the extent of Rs.28,000. I would next draw the atten-
tion of the House to another item 'stable keep and feed'. Last year we 
'Spent Rs. 2,40,000 under that head, and this year it is proposed' that our 
-expenditure should amount to Rs. 3,00,000. (Mr. R. A.. Spence: 'Of course, 
because there is a bigger purchase of .mma.ls. ') As I ha.ve already implied, 

. it is not necessary to pUrChase animals in this ytsr of financial stringency, 
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and we have to remember th:J.t fodder is distin<!tly cheaper and we should on 
that account be spending less than Rs. 2,40,000; 

I would further point out that the Superintendents of this Department ~r e 
no useful purpose; to my knowledge these appointments are sinecures. There 
is a provision of 14 Superinteudents in one place and I suppose of several more-
in other places. tUte HOllonrable Sir Malcolm Hailey: 'No, no'.) 14 
Superintendents are proyided and the number of Superintendents could very 
reasonably be reduced. (Mr. R. A. Spen('e: 'There is only one Superin-
tendent, is there not? ') On page 40 you will find 14 Superintendents. (A 
t'oice: ' No. H is the number of Superintendent, Clerks, Artist, Photo-
grapher, etc!) I beg your. pardon, it is an oversight on my part. But 
these appointments ought to have been separated. Grouping them together 
is misleading. The number of Superintendents and of clerks, etc, should 
have been indicated I do not now object to this item of expenditure. 
But on the two other grounds I propose the redudion which, I trust, the 
House will support. 

The Honourable Mr. B. N. Sarma: I am sure that this Resoiutioll has 
heen moved uuder a misconception. The net charge of this Department, 
Honourable ::\lembers will notice, is only Rs. 1,06,000. Under the hp,ad of 
Receipts, we hope to be able to get during the year Rs. 6,11,000 as against 
Rs. -l-,6·!-,000 during the current year, and that is by the manufacture of serum 
which is supplied to the various Departments and Governments. The complaint 
is that we do not manufacture enough, and we have had to seek other places 
for its manufacture. \Ye are trying to see whether any other places can be 
discovered where serum can be manufactured economically and in sufficient 
quantity. If you are to get a larger revenue, you must manufacture more serum. 
Of course, part of the increase is due to the increased price which we are 
going to charge for our supplies. But, apart from that, you must, I suppose, 
expend more money upon animals iIi order to manufacture more serum, 
and that would necessarily increase the cost of feeding also, assuming 
that the rates are the same. I think, Sir, that on reconsideration 
Honourable Members will complain that the Government is not really 
spending more upon this Department (Hear, hear) than it has been able 
to do during the past for few years 01' that it proposes to do during the next 
year. This is a Department which deals with the cattle wealth of the country. 
(Hear, hear.) Numerous cattle, well-nourished and in the prime of life, 
are being carried away by disease (Heal', hear), and here in Mukteswar, men 
far away from the centre of civilisation are toiling and working hard to 
manufacture serum to save these animals from untimely and premature death. 
,. am speaking with warmth, because I feel that we have not been able to do 
more. Honourable Members have chosen a palticularly inappropriate subject 
for retrenchment, owing, I am sure, to a misconception of the funtltions which 
this Department has been performing, and I am sure that, after my explana-
tion, they will blame me for not suggesting a larger expenditure. 

Then, 3ooain, with the keen and able Chief Director, whom we have now 
got, we hope to be able to t.rain our young men in Civil Veterinary Science, 
beca.use our expert Director tells us that nowhere in the world are facilities so 
great as at Mukteswar for teaching the higher branches of Civil Veter.ina.ry 
Science, and he hopes to be able to carry out those duties with the able staff 
that he has been able to secure, foul' bacteriologists a.nd others without any 

c 2 
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[Mr. B. N. Sanna. ] 
great additional cost. At a time, therefore, when the attention of everybody-
ought to be dil'ected towards strengthening the Depa.rtment, I hope nothing. 
will be done by this Assembly to injU1'e a Department which they ought 
really to succour and assist. 

I hope, therefore, a ~g regard to the fact that the net cost to the State-
for this Department is only Hs. 1,06,000 on which a 5 pel' cent. reduction 
would only amount to Rs. 5,300, that the Department is doing such useful 
work and that it has got such immense potentialities fl)r impl'ovement and 
development, the Honourable Member will see his way to withdraw this 
Resolution. 

Mr. S. C. Shahani: In view of what has been said just now by the· 
Honourable Mr. Sarma, I withdraw my motior.. 

The motion was, by Ipave of the Assfmbly, withdrawn. 
Mr. President: The question is : 
• That a sum not e ee in~ Hs. li,38,roo be ~rante  to the GoYel'llor General in Council 

to den'8Y the charge which will come in course of payment dUl"ing the year ending the 31st 
day of Marcb, 1923, in respect of 'Civil Veterinary Sel'\'ices '.' 

The motion wa'> a.dopted. 

INDtSTRHS. 

Mr. President: Tile question is: 
• That a sum not exceeding Re. 1,tO,OOO be granted to the Governor General in CounciT 

to diifray the charge which will come in course of payment durin'" the year endin'" the 31st 
day of March, 1923, in respect of ' Industries ',' " .. 

Mr. B. S. Xamat: Sir, I move: 
• That all itp.ms under the Bub-head' Acetone Factory, N asik,' be omitted,' 

Regarding this Acetone Factory at Nasik in the Bombay Presidency, 
:Members will recollect that the subject came up for discussion at Budget time 
last year in this Assembly. At that time Sir Thomas Holland, who was il1; 
charge of the Department, promised that he would look into the question as 
the future of this factory waR under the consideration of the Government. He-
placed before us detailed proposals regarding what Government were thinking 
of doing with reference to this Acetone Factory. He told us last yeal' of three-
altematives. Government were contemplating the sale or the leasing of this 
factory or perhaps to turn it to some industrial purposes for the bye-produqts 
of acetone. I am very sorry indeed to find that nothing practical has been 
done during the past 12 months by Government. It is true that in this year's 
Budget we find that the post of the Superintendent, Manager and Engineer' 
has been abolished, because I don't find any provision for that here. But 
I don't think Government has yet come to any definite decision regarding 
the sale of this big factory. Members are aware that this Acetone Factory 
was started during war-time for military purposes. I think Government have 
spent on this factory over half a crore of rupees. Since the termination of 
the war, I don't think the factory has been worked for really military pur-
poses. If it is worked for acetone, it is for the requirements of peace-time. 
The time has really come, therefore, for Government seriously to consider 
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"Whether they ought not to shut down this factory a.nd save the Treasury a 
.. great amount of loss. I am referring to the loss because I find, Sir, fro.m the 
'budgetted figures, as contained in this estimate, that a.lthough last year we 
were told there would be on the receipt side of this factory something like 
4 lakhs from the sale of the bye-product, namely, Butyl Alcohol, yet from 
the budget ligures before us I find that the total realisation is Rs. 1,50,(100. 
The result is that on the expenditure side of this factory during last year we 
have Rs. 2,50,000, and on the receipt side you will find we have only 
Rs. 1,50,000. Thus, the factory has been worked during the last year a.t a. 
loss of over a lakh of rupees. 

i 

It will be seen from all this that Government have no right, no business, 
:if I might use that term, to conduct this factory at a loss to the public 
treasury, and it is time for them to come to a decision about the sale, leasing 
~r any other way of disposing of this large factory. My own grievance as 
regards this is, first, that a factory which is no longer needed for military 
purposes should not have been transferred to Industries on the civil side. 
:Secondly, if Government have adopted this child, if I might use the expres-
sion, fl·om its military parents, it is the duty of Government to conduct it on 

.30 business and sound footing, and they should not incur this loss of over a 
lakh of mpees in running the factory. Thirdly, it is a very large factory over 
which the public exchequer has spent over 50 lakhs of rupees. I should like 
to know what earnest efforts have been made by Government to wOJ:k it on 
an industrial or commercial basis for the manufacture of paints, varnishes, 
-etc., ahout which Sir Thomas Holland told us last year. And if Govern-
ment have found after all their efforts that they cannot run the factory by 
making both ends meet, they should at once shut down this factory, keep a 

·care-taker only to look after the same and take their own time for negoti.ltions 
-or for coming to a decision as to what they will do with it. They have no 
·excuse for spending this Rs. 77,000, which is the amount budgetted for the com-
ing year. Although they have abolished the post of Superintendent, Manager 
and Engineer, they propose to keep an officer in charge on a salary of Rs. 1,000 
a month. This officer is given a large establishment which at the end of the 
.year will be Rs. 77,000. I do not know whether it will even then be a self-
·suppol-ting proposition. }i'rom the receipts during the present year at any rate 
it does not appear to have been a self-supporting proposition, and I have no 
reason to believe that in the next year it is going to be a paying concern. I 
-therefore think an explanation is due from the Honourable Member in 
·char"'e as to whv a provision is made for Rs. 77,000 as also for an officer at 
the ~ost of Rs. 1,000 a month, and why Government is lingering on with 
-this project at the expense of the public treasury, and why the whole of this 
factory is not shut down till they come to a decision regarding its fate. 

Rao Bahadur T. Rangachariar: Sir, I am not at one with my Honour-
.able friend, Mr. Kamat, in connection with this Acetone Factory. From wha.t 
we heard from Sir Thomas Holland last year about the usefulness of the 
.institution and of the bye-products which are produced at this factory and 
'Which are likely to be produced, we formed a very good estimate of the useful-
ness of this institution. I am therefore sorry to note a remark, which Honour-
able Members will find at {a: by way of a. footnote, that the sale of the factory 
is contemplated. Whether this decision is due to Sir Thomas Holland's 
-departure from the country, or whether it is due to a. cha.nge of polic.y 011 the 
part of Government, or whether it is due to the e p~riment having proved a. . 
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failure-I should like to know why tbia determination bas been made. I should 
be sorry if such an institution were closed-an institution wltere Iupeolied, in 
fact I urged it last time, Indians would be trained in the arts connect.ed with 
the factory. I made it a point and Sir Thomas Holland gave UB an assutaDce' 
that he would take every opportunity to take Indians and train them, tatdbg· 
advantage of the presence of this highly technically qualiiied gentleman 'Who> 
was in cnarge; I expected a great deal in the course of the expiring year to> 
come out of this institution, and I should be sorry indeed if such an institution 
is to be closed. It is the only institution in the country where Indians can 
get a training in this line. After all it is a. process, I understand, which is: 
rea.dily adapttJd. to the country, because the chief article which is used is rice; 
but I will not venture into a.ny further details for fear of displaying my igno-
rance of the subject. Although the main product of this industry may be a 
pJ,"oduct essential for war purposes, if we can ma.nufacture articles suited for 
war purposes and by the same process mannfacture also bye-products which 
will be useful to the country in peace time, I do not see why it is necessary to· 
close that factory or sell that factory. It is hardly right to sell a factory like 
this where munitions are manufactured. I do not know whether it will be· 
Jjght policy on the pait of Government to go and sell to a private party a 
munition factory. 

lttr.N. If; Joshi: It is to be sold to the Bombay Government. 

Rao Bahadur T. Rangachariar: I do not know whom it is contem-
plated to sell it to. 

lIr. B. S. Kamat: It is a Government proposal. 

Rao Bahadur T. Rangachariar: I do not know to whom they are· 
going to sell the factory, but surely it would be dangerous to sell to a private-
company a munitions factory. Anyway one would like information on all 
these points. 

Sir Jamsetjee Jejeebhoy: Sir, it my memory serves me right, I have-
heard that in the Bombay Legislatiye Council there was a proposal to buy 
this factory for Ii) 13,khs, and I should very much like to know from the 
Honourable Member in charge of Commerce if any arrangpment has been 
arrived at with the Bombay Government with regard to it; and if there· 
has been, I suppose there will be economy 011 the expenditure under this; 
head. . 

The Honourable lIr. C. A. Innes: I will endeavour to answer the· 
various points which have been mised by Mr. Kamat, Mr. Rangachariar and: 
Sir Jamsetjee Jejeebhoy. 

Mr. Kamat complained that no decision had yet been an-ived at in 
rega.l-d to the future of this Acetone Factory. That is not correct. The· 
whole question was discussed by the experts of the Army Department 
in these matters in, I think, August last, and those experts advised the 
Government of India that the factory should be closed down. The reason. 
for that is this: the factory was built in order to manufacture acetone. 
Now that the war is over the demand for acetone is er~  small and all. 
countries are more or less in the same position, namely, thit their facilities 
for the manufacture of acetone are far in excess of peace-time requirements. 
Had we Continued the manufacture of acetone we should have had to run. 
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the factory, in order to run it economically, at its full power; and had we 
done so, we should have produced every year several years' supply ~f t ~ 
peace-time requirements of acetone in India. The acetone can .ow he. 
obtained quite cheaply from Europe and the Al·my Department is a i~e  
that it would not be a good business proposition to continue the manufa t~. 
of acetone at Nasik. As it is, the Cordite Factory has been supplied with 
several years' supply of this product. The consequence was that the decision 
was arrived at that we should close down the manufacture of acetone and the 
factory along with it. 

Mr. Rangachariar has complained that had we maintained the :factory we' 
could have trained Indians there. We could have trained Indians in a very 
difficult and obscure fermentation process. Tt·aining of that kind can be 
obtained at the Tata Institute at Bangalore and it would not have been a good 
business proposition for us to maintain a large losing concern like this merely· 
for the sake of training Indians. Consequently we decided that our ltest 
plan was to cut our losses and get l'id of the factory; and as Sir Jamseijee 
J ejeebhoy has just told the House, we have made over the factory to the 
Bombay Government. "\Ve have sold it to the .Bombay Government fOl' use 
as a distillery, so that the factory will not pass into private persons' hands. 
All the secrets of the process of manfacturing acetone by this difficult process 
are on record; and if in a Mse of emergency we want to restart the manufac-
ture of acetone in this factory, we could do so without the slighj;est difficulty.' 
That is another reason why we decided to ctose the factory. The .Bombay 
Government propose to use the factory for the purpose for which it is fitted 
without any alteration or with very little alteration, namely, that of a 
distillery; and there will be ample opportunity for the training of Inmans 
in at any rate distilling, if not in the manufacture of acetone. 

I should have explained that the Budget estimate was of course prepared 
before tliis sale was made; all we shall require is a small provision for the 
transport and other charges connected with our stocks of butyl alcohol and for 
a clerk to look after our interests in the disposal of our consumable stores. 
For that we shall require a sum of Rs. 12,000. Therefore we shall be able to 
cut down the demand by Rs. 65,000; but I presume that the Democratic 
Party in pursuance of their 5 per cent. reduction policy will merely make a 
5 per cent. reduction. (Cries of 'No, no '.j At any rate we shllll only require 
Rs, 12,000 for our purposes next year. 

Mr. J. N. Mukherjee (Calcutta Suburbs: Non-Muhammadan Urban) 
Sir, I seek explanation on a point which seems to me to be of considerable 
importance to the House. I have been noticing this point throughout and 
have been seeking an opportunity of bringing it forward to the notice of 
Honourable Members. So far as Demand No. 30 is concerned, Honourable 
Members will see that at the bottom of page 93 there is a sum of Rs. 2 lakhs 
shown as Receipts and the House knows that Receipts under one head ought to 
count in reducing the Expenditure under that head. One should have liked very 
much under the cil·cumstances to have the expenditure under this Demand 
shown minus the receipts. If that had been done throughout the detailed 
estimates, the deficit that is shown on the Budget would have come to a much 
smaller figure than what appears. I shall bring to the notice of the Honse 
other items: for instance, if we come to the head. Survey of India, Honourable 
.Mem bers will see that at page 66 -certain recoveries have been deducted; ibey 
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,vill find that' For revenue survey adjustable under Land Revenue, for Maps 
etc., Contribution payahle by the Hyderabad State, etc., etc.,) a sum of 
Rs. 21,73,160 has been deducted as probable recoveries. That comes to a very 
la.rge sum. After deducting that sum the balance has been shown on the 
Expenditure side. I could mention other items where recoveries have been 
shown but have not been deducted from the expenditure. As a matter of 
fact, where these receipts appeal' they must be taken as meant to reduce the 
expenses, and if that plan had been followed the deficit shewn would have been 
eonsiderably less. For instance, again, if we come to Demand No. 29, 
Civil Veterinary Department, the House will find that recoveries or 
l'eceipts expected to be realised come to Rs. 6,1l,001J-not a small figure. 
Then again at page 84 - Agriculture-at the end of the items of expenditure, 
receipts are shown at page 89 amounting to Rs. 80,000 

IIr. President: I think the Honourable Member had better let us dispose 
of this Factory first. 

Mr. J. N. Mukherjee: As a point of accounting, Sir, I suppose we are 
entitled to have an explanation as to why this procedure has been adopted and 
why the expenses have not been shown after deducting these receipts which 
would have had the effect of placing the real deficit before the House. When 
other points come up they may be taken up individually, but if the House 
will examine the matter it will tind that the point to which I have drawn its 
attention is only an example which illustrates the way in which the accounts 
ha.ve been prepared. A word of explanation t el efol ~ on this point will be of 
great use-to the House. 

The Honourable Sir Malcolm Hailey: 1\Iay I answer the point raised 
by my Honourable friend on the point of accounting? I have had some 
difficulty in following his argument fully, but I gather that he thinks that 
we have failed to take account eh;ewhere of the receipts to which he refers. 
Theyare of course gi\'en here as for instance on page 91 of the Demands 
for Grants, merely by way of information; they are duly booked on the 
income side of our general accounts. I think that what he asked us to do was 
;to prepare for each department the net figures. That is a somewhat old ques-
tion. Originally, as perhaps some Members of the Assembly will remember, 
in dealing with HailwaYf! we put gross figures on the one side and gross figures 
on the other. Now, in order that the general revenue and expenditure of the 
·country should not be unduly exaggerated, we have treated Railways as a 
purely commercial department and we show only tbe net figures; similarly 
with POb-ts and Telegraphs and Irrigation. That is the correct way of dealing 
with a large commercial department. We have not attempted that course in 
Tegard to the sma.ller non-commercial departments, because the receipts are 
of a variable nature, sometimes merely of an incidental nature; futher we 
incur charges on our general service departments, such as Police, and Law and 
JUlltice, or our semi-scientific departments, such as Agriculture and Veterinary, 
or again on other departments, snch as Meteorology, because these services are 

• necessary in the general interests of the public, and without reference to the 
question whether we mayor may not subsequently recover any income on 
their account. They are not commercial depal-tments which ought of course 
to pay their own way; their receipts are of a purely incidental nature, and 
there is no great advantage, -therefore, in prepariog net figures in each case. 
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,1 do not think that the change in the method of accounting w which the 
Honourable Member refers would make any difference at all to our deficit or 

,the manner of exhibiting it. 

Sir Deva Prasad Sarvadhikary: Sir, while the Honourable Mr. 
Innes' explanation has cleared up ceIiain difficulties it has added others. As 
I understand him, this factory being no longer valuable for military purposes, 
it is being made over to the Gove1'llment of Bomba.y for distillery purposes. 
Well, so far as the training of Indians is concerned, unless distillation is 
carried on in an industrial ba!'is, which some of us demand, I do not think 
it will be of mnch USA in the way of traini'lg self-respecting Indians who 
want the liquor tmfFc to be put down. \lut that is quite another matter. If 
factories that are growing useless for military purposes and are therefore 
not to have further attention of the Department of lndustries,-and I think 
that is the right position to take-I cannot under!;ta.lld the explanation given 
lower down in the Estimates under this head regarding the grant to Calcutta 
Soap Works for a plant for refining glycerine, which if brought to a required 

·degree of fineness. will lead to considerable re(luction in the e::tpenditure 
in Ordnance Factories. Now, whether it is right for the Industl'ies 
Department to embark upon researches that legitimately belong to the 
military depaliment is another question. 1£ on the question of these muni-, 

,tions and their varying fortunes will depend the expenditure of this department, 
we shall have further difficulty added to the situation. ,llr. Kamat speaks of 
the Acetone factor}' as a child of the military parents and that it is not wanted 
now. That is why Mr. Innes is now farming it out to the Government of 
Bombay. I recognise the saturnine mother-in·law 1\11'. Rangacharia1' who in 
back villages before female education and the suffrage movement came had 
the favorite occupation of getting hold of a darling daughter like Mr. 
Innes and teaching her and punishing her, so that the daughter.in law who 
brings a l'ich dowry and cannot be t,ouched could be vicariously punished. 
That is nearly the position now in regard to this matter. I do not think that 
,there is any justitication for it. Calcutta gets no grant worth mentioning 
from the Government of India. The grant to Calcutta Soap Works ..... 

Mr. N. M. Joshi: The Calcutta University. 

Sir Deva Prasad Sarvadhikary: I would much rather not refer to that 
much maligned and much injured institution, and the grudging doles to it 
beca.use I think the less said the better, 1Ye had no financial backing worth 
the name and we had not even our much needed University Act before we 
parted compauy. Let that alone for the present. But if munitions which 
were wanted and were given to the Department of Industries to look a.fter are 
left alone because they are no longer wanted, and glycerine or something else 
is taken up at the suggestion of the Military Departmellt, I do not think it 
would be a. right position for the Department of Industries to adopt. I raise 
this question because we are all very much interested in the development of 
industries, and I tltiuk we ought to have the matter cleared up. 

Mr. President: The question is: 
• That. the derr.and under the heRd' Indushies' be reduced,!>y Rs. 77,100.' 

Rao Bahadur T. Raugachariar: Rs. 65,100 was the offer. 
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Xr. President: It ~s not moved. 
Rao Bahadur T. Rangachariar: I will move it as an amendment. 

Mr. President: The question is : 
I That the demand under the head' Industriel' be reduced by Rs. 77,100.' 

The motion was negatived. 

Rao Bahadur T. Rangachariar: :May I move, Sir, that Rs. 65,100 be-
lubstituted fOl' Rs. 77, 100? 

Sir Deva" Prasad Sarvadhikary: That you say is the offer. 
T ~ Honourable Sir 1talcolm Hailey: Weare quite prepared to-

a.ooept It. 

The Honourable IIr. C. A .. lnnes: Sir, I am quite prepared to accept 
the amendm 'nt Qf "Mr. Ra.ngachariar for the reduction of this figlIre by 
Re. 65,000, which comes from the Democl·.ltic Party. But they are· 
cutting the 5 per cent. from all our budget grant!;, and may say that we are 
at liberty to distribute the reduetion as we think best among our different 
lmdget heads. So when I sa.y that I am prepared to accept the reduction of 
Its. 65,000, I presume that in pursuanee of the Democratic Party policy 
only a 5 per cent. l'eduction will be made. 

The Honourable Sir Malcolm Hailey: Sir, I am sorry to see that 
there should be a diffel'ence of opinion among the "Members of the Executive· 
Council on this matter, but I should like to point' out that we on our benehes 
proceed on the line of logic and reason. (Loud laughter.) 

IIr. President: The question is: 
I Th,.t the Demand under • Industries' be reduced by RI. 65,100 in respect of the-

Acetone Factory, Nasik. ' 
The motion was adopted. 
IIr. J. Chaudhnri: I ask for some information in regard to this item~ 

I find' School of ~lines and Geology' on paper only. I find also a Princi-
pal, but he must have absconded somewhere, for I do not find his salary put 
down. There is,however, an establishment for the School of Mines and 
Geology which does not exist. I find temporary establishment, travelling 
allowance, miscellaneous contingent charges provided for an institution which 
does not exist and whose Principal has ran away somewhere. Again, there 
was ill the last year's Budget some charge for a tanning institution, but I 
found from the supplementary Budget it has been abandoned and the Budget 
grant was transferred to the Stationery Department and appropriated for 
the purchase of a larger qnantityof !>iationery. May I ask the Honourable 
:Member, is this the way how savings effected are being appropriated for the 
purpose of retrenchment and giving effect to the recommendations of the 
Industria.l Commission ? 

lb. A. C. Chatterjee: I may explain that for reasons of economy we 
could not start this School. These reasons have been explained before. We-
are utilising the Plincipal as an Inspector of Mines. With regard to the tempor-
ary establishment am) travelling allowance, the travelling allowance is meant 
for the governing body. (Mr. RaHflQcAariar: 'For what '?) For prepariD~ 
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plans and estimates for the School. The governing body is composed of 
gentlemen from all parts ef India, many of them non-officials. (M,·. 
~ iar ~ 'Do not call them.') There may be a saving, but I really 
cannot make any promise. If the governing body chooses to meet they can 
c;lo so. They have been appointed and the Government cannot very well 
prevent them from meeting. 

With regard to the item about the Tanning Institute to which Mrr 
Chaudhuri referred, we gave it up on account of the financial stringency and 
had to utilise the money for other purposes. 

Rao Bahadur T. Rangachariar: Will the Honourable the Finance-
Member kindly take note of what has just been stated that this Rs. 10,000-
travelling allowance is intended for the governing body of an institution which. 
does not exist? . 

Mr. President: The question is: 
• That a reduced sum not exceeding Rs. 74,900 be granted to the Governor General m. 

Council to defray the charge which will come in course of payment during the year ending' 
the 31st day of March, 1923, in respect of • Indushiea '. ' 

The motion was adopted. 

AVIATION'. 

Ir. President: The question is : 
• That a SUID not exceeding Rs. 37,000 be granted to the Governor General in Council tit· 

defray the charge which will come in course of pavment during the year ending the 31st 
day of March, 1923, in respect of • Aviation '. ' • 

Dr. Nand Lal: Sir, the motion which I am asked by the Democratic· 
Party to move runs as follows: 

• That the demand under head' Aviation' be reduced by Rs. 2,560. ' 

Now, thi!' is a Department in which the absence of Indian element is 
simply deplorable. The Indian factor is not only small, but I may be permit-
ted to state, miserably small. Besides no effective step is taken to educate', 
Indians in this line. It is wanted that they should be given training. I can 
anticipate very well the answer which will be advanced from the Treasury 
Benches, namely, that we are introducing Indians to this department, that 
this department is a highly tt>chnical department and that this requires 
great deal of training. In reply I may submit at once that this answer will 
be treated at least by my humble self as a stock argument. I should like to 
ask, though very respectfully, what active step and what effective measures· 
have been taken by the Government to give a proper response to the wishes of 
the people of this country 50 fa.r a.S tmilling India.ns fQr this department is 
concerned. I may point out to the official Member in charge of this depart-
ment that Indians have got special aptitude for this science. And the offi('ial 
Members, learned and great scholars as they are, know the ancient history of· 
India. and shall bear me out when I say that this science is not altogether new. 
I think it will be sufficient to remind them by saying that Ramayana is a very 
a.thenticated evidence to prove that this soience was known to Indians r 
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-though not in the present form. So far as the misplaced fear, entertained by 
-some non-Indians, that the real object is that non-Indians may be ousted from 
·this department is concerned, I should like to point out to them that it is not 
-the object. The object is that the children of this soil may be trained and 
that they may be of useful assistance to the Government. That is the real 
idea, so that non-Indians who call themselves great experts may give the 
benefit of their skill and expert knowledge to some other British possessions. 
'That is the idea .. 

The Honourable lIr. B. N. Sarma: ~ ay I say that there is only one 
-officer, the Chief Inspector, for the whole of this Budget? 

Dr. Nand Lal: I shall come to that point hereafter. 'rherefore there is 
no l'Oom for the argument of the Honourable Official Member to refute the 

.contention that I have now put forward. The argument may be advanced that 
Indians cannot be taken owing to the hck of technical knowledge. My answer 
'would be that the officers who are in charge of this department and who have 
·got to deal with this science of aviation are not immortals. They are, like 
·us. mOl·taIs; apart from it those who are expert.s now must have been new in the 
beginning. So, this plea, has not got great. force. Certainly some sort of 

·training is required, but Indians, as I have already submitted, have the 
capacity to apprehend and understand as quickly as the people of other 

. countries. 
On these grounds, I submit t.hat the reduction, which is modest it its 

. amount, may be allowed; and so far as my leamed friend, the Honourable 
Mr. Sarma's ue~tion is conc-erned, I may very respectfully point out that 

·though there is only one officer, hut there must be a number of non-Indians 
who are being trained for this department; and n,; effective step having been 

. taken to train Indians for this line, my complaint is not misplaced. With these 
few remarks, I submit this amendment before the House. and I hope it will 

ibe passed unanimously. . 

Mr. R. A. Spence: Sir, if it were not that the last speaker had com-
menced his remarks by saying that he spoke in the interests of the 
Democratic Party, and thereby must necessarily be speaking for retrench-
.ment, I should support this amendment of his. I do not think he really 
went for retrenchment, I think he went for a vote of censure on Government 
for not doing more for India as regards aviation; and I think that on 
that question we might in this House record our opinion that Government 
,has not done as much as it might do for aviation, and that the little sum of 
'money, Rs. 66,000, which was saved from the last item, might be spent in 
.increasing the sum spent on aviation, and that we might therefore be able to 
-train up India.ns in this al't of aviation. I think that if the Honourable 
Member, D,·. Kand. Lal, had. moved his amendment as a censure on Govern-
ment for not doing more for aviation, it would have met, not possiply with 

·the unanimous snppolt that he anticipated, but cerliainly with more support 
. than he will get by also asking that we should retrench on such a subject as 
Aviation. -

Colonel Sir Sydney Crookshank (P, W. D. Secretary): Sir, in the 
minute item of Rs. 37,000 which is demanded nnder this head, Aviation, it 

.is extremely difficult to even recognize the hopeful and ambitious programme, 
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aounting to a.bout Rs.. 61 la.khs for next year's expenditure on civi t • 
avia.tion, which we had received from the Air Board. It was, however, 
impossible to give effect to a demand of so large a nature, in view of the' 
financia.l stringency whieh exists. The position is that we intended to start a 
beginning next year and to add to the number of aerodromes which already 
exist in India and in Burma, and by that means to lay the foundation of 
what would be a service of civil aviation in the future in which, as required 
by my Honourable friend, Dr. Nand J.Jal, Indians would playa large part· 
and receive training. As it is, all we have provided for is 4 officials -one-
European and 3 Indians. The Chief Inspector, being a European, is required 
to carry out inf1pection duties, to grant licenses, examine pilots, investiga.te 
accidents, examine aerodromes and so on and so forth. His functions must· 
necessarily continue, unless possibly they can be transferred in the, future to· 
the Royal Air Force. As it is the demand is an extremely small one; I 
only wish it were bigger, in order that more development in this impol·tant 
line could take place, which, in the circumf1tances, we cannot request the· 
Houf1e to give us in next year's Budget. 

Rao Bahadur T. Rangachariar: Sir, the very reaf10ns assigned by the-
Honourable Member for Government, Sir Sydney Crookshank, are good rea.sons 
why this item ought to disappeal' altogether from the Budget. Either the 
work must be done well, or it should not be done at aU. I rather gather that 
this head exists simply because you have got a Chief Inspector drawing a 
salary of Rs. 1,200. Where are the aerodromes which he has to inspect?· 
And then he gets a stenographer on Rs. 17 il a month. How many letters 
has he to write and dictate, and how many long memoranda has this gentle-· 
man to dictate? Why does he want a stenographer? Can he·not spare the 
time to write or type his own letters? I find that there is a regular craze for' 
stenogl'aphers in every office. I do not know whether Assistant Secretaries 
also have them, but from a Deputy Secretary upwards every officer has a. 
stenographer. They have become so lazy nowadays that they do not want· 
to write their own letters. (Laughter.) They want to dictate to a shorthand 
writer and the shorthand writer must type it out and hl'ing it to them. That 
is how extravagance is going on in this conntr'y. Why does this Chief Ins-
pector want a stenographer? His pay ought to be struck off whether 
he is an Indian 01' an European. What work is this stenographer ex-
pected to do for the greater part of the year? What work is the Chief· 
Inspector expected to do? 'Vhy shonld he not be transferred to some other 
Department where more officers are needed? Why should he not perform: 
some other duties? Let him inspect boilers 01' something else. But here' 
we are going on multiplying officers, with stenographers, clerks, head-clerks, 
Superintendents, Registrars. The English language is overburdened with 
words coined by the Indian Government. And it is by employing this large-
a.rmy of officers that it is done. Here is a clear case in which expenditure on 
the entertainment of another officer should not be incurred. I would appre-
ciate a really good air service, in which Indians might get an opportunity of 

40 training. But here we have a thing which is of no nse at· 
P.lI:. all, except the satisfaction which it might afford of feeding a,. 

gentleman and his clerks and stenographer. 

Mr. President: The qnestion is : , 
• That the d('JDand under head • Aviation • be reduced by B •. 2,660: 
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The Assembly then divided as follows: 

AYES-53. 
.Abdul Majid, Shaikh. 
Agarwala, LaIa G. L. 
Agnihotri, Mr. K. B. L. 
Ahmed, Mr. K. 
Aiyer, Sir P. S. Sivaswamy. 
Asjad-ul-lah, Maulvi Miyan. 
Ayyangar, Mr. M. G. M. 

_Ayyar, Mr. T. V. Seshagiri. 
Bagde, Mr. K. G. 
Bajpai, Mr. S. P. 
Barodawala, Mr. S. K. 
Barua, Mr. D. C. 
Bhargava, Pandit J. L. 
Bishambhar Nath, Mr. 
Bryant, Mr. J. F. 
·Chaudhuri, Mr. J. 
Dalal, Sardar B. A. 
Da~  Balm B. S. 
GinwaIa, :Mr. P. P. 
Girdhardas, Mr. N. 
'Gulab Singh, Sardar. 
Hussanally, Mr. W. M. 
Ibrahim Ali Khan, Lieutenant Nawab M. 
Iswar Saran, Munshi. 
Jamnadas Dwarkadas, Mr. 
Jatkar, Mr. B. H. R. 
.Joshi, Mr. N. M. 

Kamat, Mr. B. S . 
Lakshmi Narayan Lal, Mr. 
Mahadeo Prasad, Munshi. 
Manmohandas Ramji, Mr. 
Man Singh, Bhai. 
Misra, Mr. B. N. 
Misra, 'Mr. P. L. 
Mudaliar, Mr. S. 
Mukherjee, Mr. J. N. 
Mukherjee, Mr. T. P. 
Nag, Mr. G. C. 
Nand Lal, Dr. 
Neogy, Mr. K. C. 
Pyari Lal, Mr. 
Ramayya Pantulu, Mr. J. 
Rangachariar, Mr. T. 
Reddi, Mr. M. K. 
Samarth, Mr. N. M. 
Sarvadhikary, Sir Deva Prasad. 
Schamnad, Mr. Mahmood. 
Shahab-ud-Din. Chaudhri. 
Shahani, Mr. S. C. 
Singh, Babu B. P. 
Sinha, Babu Ambika Prasad. 
Srinivasa Rao, Mr. P. V. 
Subzposh, Mr. S. M. Z. A. 

NOES-30. 
Abdul Rahim Khan, Mr. 
Aiyer, Mr. A. V. V. 
Bijlikhan, Sardar G. 
Bradley-Birt, Mr. F. B. 

-Bray, Mr. Denys. 
Chatterjee, Mr. A. C. 
Clarke. Mr. G. R. 
Crookshank, Sir Sydney. 
Dentith, Mr. A. W. 
Faridoonji, Mr. R. 
Fell, Sir Godfrey. 
Habibullah, Mr. Muhammad. 

. Hailey, the Honourable Sir Malcolm. 
Hullah, Mr. J. 
Innes, the Honourable Mr. C. A. 

The motion was adopted. 
Mr. President: The question is: 

Kabraji, Mr. J. K. N. 
Keith, Mr. W. J. 
Lindsay, Mr. Darcy. 
Mitter, Mr. K. N. 
Percival, Mr. P. E. 
Rao, Mr. C. Krishnaswami. 
Rhodes, Mr. C. W. 
Aapru, t.he Honourable Dr. 
Sharp, Mr. H. 
S"pence, Mr. R. A. 
Vincent, the Honourable Sir 
Waghorn, Colonel W. D . 
Way, Mr. T. A. H. 
Webb, Sir M. dePomeroy. 
Zahiruddin Ahmed, Mr. 

T. B. 

William. 

, That a I'educed sum not exceeding Re. 3t.,4.50 be granted to the Governor General in 
'Council to defray the charge which will come in course of payment durin"" the yes..r ending 
. the S 1st day of March, 1923, in respect of ' Aviation'. • 0 

The motion was adopted. 

COliMERCIAL INTELLIGENCE. 

Ir. President: The question is: 
, That a sum not exceeding Rs. 8,34,000 be granted to the Governor General in Council 

to defray the charge ,!,bich will come in our~e of pay:ment during the year ending the 31st 
.day of MaTch, 1923, 1D respect of' CommercIal Intelligence '. • . 

The motion was adopted. 
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CENSUS. 

Mr. President: The question is: 
• That 1\ sum not exceeding Rs. 3,47,000 be granted to the Governor General in Council 

to defray the charge which will come in course of payment during the year ending the 31st 
,day of March, 1923, in respect of 'Census ' .• 

'fhe motion was adopted. 

EMIGRATION-INTERXAL. 

Mr. President: The question is : 
• That a sum no~ exceeding Rs. 1, l2,000 be granted to the (Jovernor General in Council 

to defray the charge which will come in course of payment during the year ending the 
31st day of March, 1923, in respect of 'Emigration-Internal '. ' 

Mr. K. C. Neogy (Dacca Division: Non-Muhammadan RmaL: I beg to 
move: 

'That the demand under head' Emigt'ation-Internal ' be reduced by TIs. 6,750. ' 

I beg to draw the attention of the House to the second item under' India' 
reading, 'Moiety of pay of the Chairman, Assam Labour Board', Rs. ~ 
I want to know from Government something about the constitution of this 
Board. So far as I am aware, it is only the representatives of Government and 
the representative!; of capitalists that are represented on that Board. AlthouO"h 
it is named as a Labour Board, there is no representation of Labour on it. 
Time ~s when Government considered themselves competent enouO'h to 
represent the interests of these classes, but that time has gone. I think I can 
say that Government sympathies are oftener than not with the Assam Tea 
capitalists. I will give only one instance. We know that the Indian 'rea 
Association represents tea capital and most of the tea companies in Assam 
are members of that ~so iation. It may not he known to many of us here 
that these Tea Assflciations have entered into a compact among themselves 
which they call Labour Rules for the .prevention of enticement of labour, but 
which practically reduce the labourer III the t~a gardens almost to the position 
of a slave. Once a labourer joins a garden, he cannot leave it. If a !?ardener 
were to give shelter, even for one night, to a labourer who comes a\ ~y from 
the garden in which he was employed, .t~at gardener is liable to pay a heavy 
-fine according to these rules. And thIS IS not the only term of the contract. 
There a~e other terms wh!c? are quite as bad, if not. worse. And do you 
know, SIl, what the conditIOn precedent tv membershIp of the Indian Tea 
Association is? It is the signing of these Labour Rules. And what is the 
attitude of Government towards this? It is one of active sympathy for the 
capitalists. Of recent years a large number of t. gardens have been started 
in the native state of Hill Tipperah which adjoins Assam. Now, these gardens 
are not under any obligation to join the Indian Tea Association. But the 
Assam planters found that, unless they were made to join the Indian Tea 
Association, which carried with it the observation by them of these Labour 
Rules, their interests might suffer. They approached the Government of 
Bengal for help in this matter, and that f'yovernment most obligingly put 
pressure on the Hill Tippera Darbar to induce tea. gardeners in that State to 
join the Tea Association, which means that they would of course have to BUh-
scribe to t ~se Labour Rules. I drew the attention of Government to this 
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ma.tter in Simla, and the Honomable Mr. Innes surprised me by saying that; 
he had not seen these Labour Rules, and then I handed over to him a copy 
of these rules which I had with me. I op~ he has profited by the perusal 
of that document and realises the gravity of the whole thing. With these· 
words, I beg to move this motion. , 

Mr. N. M. Joshi: Sir, I rise to support the motion of my Honourable 
friend, Mr. Neogy. In the first place, the House !'houlU rflmember that 
this Internal Emigration is governed by the Central legislation, namely, by 
the Assam Labour Act, and is suppOlied by the 'Workmen's Breach of Contract 
Act and several sections of the Indian Penal Code. As emigt'ation is governed 
by these Acts, everybod.\' here will agree that it is the duty of the Government 
of India to look into the working conditions of the emigrants who go to 
Assam to work on the plantations, I should like to know therefore from the 
Government whether they ani fulfilling their duty in this matter. Sir, the-
Members of this Assembly know that only last .rear there were serious troubles 
on the plantations and these trouble Government. put down to the credit of 
political agitators. I do not stand here to defend the politieal agitators, 
but I am quit.e );ure )Iembers of his Assembly know that there were other 
r.auses also. Last year the tea industry suffered a great los~. The plant.ations. 
could not afford sufficient work for all the employe,·s. The employees therefore 
got smaller wages with the result that the planters wanted them to remain 
there on smaller wages, while the employees were anxious to return home. 
It is this circumstance that caused the labour trouble in As!'am more than the-
political ag·itator. 'l'he political agitator naturally takes advantage of any 
economic discontent; I personally do nl)t blame him. (Hear, hear.) As I 
said before, if a political agitator does not take advantage of the real grievances 
of the people, he does not know the art of his work. (Hear, hear.) Sir, the' 
condition of the labourers on plantations is indeed very bad. 'Vhat wages 
do the labourers on the plantations get? An adult man gets an average wage 
of between Rs. ;; and Rs. 6, a woman gets about Rs. + and a child about Rs. 2. 
Let us remember that this is an average wage, so that there are many adult 
people who get less than Rs.!). Is this a wage that is sufficient at present 
for a man to maintain a family? Then, take the other conditions, the 
housing conditions, as well as their !'ocial on ition~  and Government will 
easily see that there is enough for them to inquire into. 

:My Honourable friend, Mr. Neogy, has just now referred to one mattery 
namely, the rules of the Planters' Association, which prevent a labourer from 
making a selection of his master. Then, Hir, my Honourable friend, :Mr. Neogyy 
has also }'eferred to the want of representation for the working classes on 
the Assam Labour Board. I think the time has come when Go ~rnment 
should pay serious attention to this matter. Then, Sir, I may be told by 
Government that the Government of Assam is making an inquiry into the 
conditions of the lo.bollrjlrS on the plantations. On that Committee also there-
is no man who will represent the interests of the labourer. (A Yoice: 
, Why not'?) Somebody asked me "Vhy not '. I am not responsible for 
the appointment of that Committee. Let that question be referred to the-
Govemment of Assam. Sir, the time has come when Government should 
seriously consider the conditions of work on these plantations instead of leaving 
that kind of inquiry to the Local Government. The Local GovernlQent as well 
as the Government of Bengal is more or less under the influence of ~ e 
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planters. This fact is clearly proved by the Government of Bengal taking 
action to induce the Native States round about the plantations to bring 
pressure to bear upon the planters within their territories to join the Planters' 
Association and accept their rules. Under these circumstances it is the duty 
~f the Government of: India to take up this question into their own hands 
and inquire seriously into it. 

Sir, only a few months back the Labour Conference, which held its session 
in Geneva, passed several conventions &nd recommendations which can be 
usefully applied to labour on the Assam plantations. I hope the Government 
will also take this question seriously into consideration and see how far these 
conventions and recommendations may be applied to the Assam plantations. 

Sir, there is one more point about which I should like to know something. 
The Government of India has still got the Assam LaLour Act on its Statute 
Book. The Government India, I know, have suspended by executive order 
the penal sections of that law, but I should like to know why they have 
merely suspended the penal sections and why they did not repeal those sec-
tions altogether. I would also like to know from the Government of India 
whether they have received the opinions of the Local Governments regarding 
the repeal of the Workmen's Breach of Contract Act, and when they propose 
to introduce the legislation for its repeal. 

With these words I support the motion for the reduction of this grant, 
not only for economy but also in order to show Government that they are 
not doing their duty towards the labonrers in Assam properly. 

Rai D. C. Barna Bahadur (Assam Valley: Non-Muhammada.n): 
Sir, it is a sheer libel to say that Government is antagonistic to the labourers 
in the matter of the tea industry. It would be truer to say that the Govern-
ment have penalised the tea industry in favour of the labour population. Have 
they not arranged for the supply of rice to these people at Rs. 3 per maund 
when it was selling in the bazaar for Rs. 7 or Rs. 8 pel' maund, notwithstand-
ing that the tea industry was on the verge of ruin and heavy loss had to be 
su..o:tained owing to the low prices realised by tea? I am afraid, Sir, that both 
the Honourable Mover and Mr. Joshi have not studied the question on the 
spot. They should have gone there to see things for themselves. 

Ir. K. C. Neogy: I have. 
Rai D. C. Barua Bahadur: Then you have given no indication of 

having seen the Assam tea gardens. 
Mr. K. C. Neogy: I did on several occasions. 
Rai D. C. Barua Bahadur : In the face of this it is sheer bombast on 

the part of my Honourable friends to ~n emn the system of employment of 
labour that has been in vogue in the tea gardens of\ssam. He, the Mover, 
said once a labourer joins a garden he becomes a slave. Is it really a fact? 
They have a compact not to employ each others laboUl'ers, I admit, but 
wha.t a.re the circumstances of the a~  A tea-garden compoot is not enforced 
by the State. The State has nothing to do with it. It is a contract between 
employertl and employers. These employers sacrifice a good dea.l a.t the out-
let in recruiting the labourers. They send out recruiters to the recruiting 
diStricts and there they spend for each labourer from Rs. 100 to 200. They 
.are then taken to the tea. growing districts and there they are put under 
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Act XIII about which we had a very long discussion in the last Simla ession~  
when my Honourable friend, Mr. Kamat, exposed the whole thing, and why 
Act XIII s ou~  be retained. That is the only labour law now in effect even 
for the tea industry. The other laws have long ago been abolished, that is, 
Act VI of 1901 or Act I of 1882; those were the penal laws and they have-
been abolished, as regards the coolies. But some of their provisions, tended 
to benefit the coolies and not to put coolies in difficulties, have been retained .. 
These questions ought to be studied very carefully before criticism is levelled 
at the Government. It is also not correct to say that labourers do not return 
to the gardens because the employers do not pay them as much as they used 
to pay them before. It is the speeches of unscrupulous agitators that led to 
the migration of the coolies from te;l gardens. It was this that led to the-
disaster of ChandpUl·. It is an indisputable fact that they were mi~gui e  by 
the unscrupulous agitators. And what was the fate of these coolies when they 
returned to their own homes? They were not only tyrannised over by their 
own people and starved to death, but !'uch of them as survived had to go back 
to the gardens. That is the state; that is the truth; that is the established 
truth I should say; and yet in the face of that it is said that the labourers 
wanted to return home. I should say that is a clear bombast to those that 
have been making a study of the question. Sir, in the face of these 
circumstances, I heg to oppose the amendment. 

Mr. C. W. Rhodes (Bengal: European) : Sir, I shall not be at very great 
pains to answel' the arguments of Mr. N eOIlY, especially after the defence of· 
the poor Tea Association by the last speaker. Mr. eo~y has attempted to 
bolster up a weak case with strong wOl·ds. I yery much resent this reference· 
to slaves. ~ any yean; ago Assam was hardly populated. India in many 
parts is overpopulated. These tea gardens were opened out and they attracted 
from these overpopulated districts people who have gone to Assam and 
who have settled down there and in mallY instances become wealthy owners 
of their own lands. From whence did these slaves corne, Sir? These sla,'es 
came from districts where they were the slaves of the village bania, bound 
hand and foot. They have found not slavery but freedom in Assam. It 
is quite admitted that in the old days there were abuses in recruitment. But 
I think we owe it to a fellow-countryman of my own, Colonel Kennedy, that 
those abuses many years ago were removed; and I should like to pay a 
tribute to the work Colonel Kennedy did in seeing that every vestige of 
abuse was removed. :\Ir. Neogy thinks that when a tea garden has paid a 
man's debts, given him his freedom and brought him to Assam, a neighbour-
ing garden or a garden iu Hill Tipperah should have a right to attra<.1; him 
awa.y. That may be so according to Mr. Neogy's creed. OU!' creed is, 
'Thou shall not covet they neighbour's servants. ' 

To Mr. Joshi I must speak more ill EOl'roW than in anger. I am very 
disappointed to find Mr. Joshi thinks that any good is done to a labour by 
the political agitator. In the Assam-Bengal Railway strike and in the 
present unfortunate strike on the East Indian Railway, the labourer is 
suffering because of the political agitator, using labour entirely for political 
~in  making him a pawn in the game and sacriticing his life and property for 
Personal ends. I trust we shall always find our labour representative in this 
House take a firm stand again!;t this sort of thing and co-operating with the· 
employer to get the best possible terms he can for those he represents. 
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As regards wages we have had Rs. 5 per month quoted as an average 
wage. ~t was ~entione  before the Fiscal Commission when a gentleman, 
an Englishman, ID fact a Government servant, was asked whether in the 
garden he referred to free medical assistance was given and he said 'Y es/ 
When my friends from Bombay were making large sums in their mills, I asked 
him if cheap cloth was given and he said ' Yes) j was rice sold to them in famine 
times below cost price? 'Yes): whether they were given free houses, free land 
to cultivate? ' Yes. ) Then, Sir, where is the justice of talking about Rs. 5 per 
month as the average wage? The Assam tea industry is, I con!<ider, to-day 
one of the best run industries in India, is doing the most good to the poor of 
this country and is helping those who, as I say, are in slavery to the bania to 
go there and find that they can live as human beings. 

Mr. S. K. Barodawalla (Bombay City: Muhammadan Urban) : Sir, I 
must first decl'\,]'e that I am not an owner of any tea gardens, nor am I interested 
in any way with the tea garden associations. But I must say that we are 
making too much of a good thing on behalf of labourers. A labo111'er himself 
works, as also his wife and sometimes his children too work. Time IS now 
coming that we are beginning to spoil them. As has been . explained by my 
Honourable friend, :Mr. Rhodes, I do not understand whv times out of number 
people should take up the cudgels on their behalf. We "have been providing 
schools and many other facilities for them, and a time may come when some 
of the Members may get up and say that we must also provide them with 
clothing and many other things. Here I may say in passing that some of 
the labourers are getting insolent. As I said, I am not conpected in any way 
with tea gardeus, except that I drink lot of tea. I think it is not right for a 
Member to bring up a Pl'oposition of this kind here before consulting the 
Govemment of that province or the people of that place. 

Rai G. C. Nag Bahadur: Sir, I rise to correct the wrong impression 
that has been created by the remarks of my Honourable friend, Mr. Barna.. 
I served many years in Assam and had a good deal to do with the ins-
pection of .tea gardens, and I am familiar with the conditions of tea garden 
labour in that province. Mr. Barna tells the House that rice is supplied to 
coolies at the rate of Rs. 3 per maund when rice sells at Rs. 7 in the 
market, but this was when the coolies, men and women, were recruited under 
Act VI of 1901 to work at Rs. 4-8 and Rs. 4, respectively. Now that 
system of recruitment is abolished, and the planters are under no obligation to 
supply cheapl'ice now. As a matter of fact, I know that the coolies are 
left to buy their own rice in the ordinary market at the market rate like all 
other people. 

Then, Sir, as regards the causes of the Chandpur coolie strike, I may 
tell the House that the Bishop of Assam, who was on the spot to look after 
the comforts of the stranded coolies and who worked sO hard for them, 
is of the opinion that the strike was due mainly to economic causes rather 
than to the preaching of the non-co-operators (Hear, hear). 

Then, Sir, there is another point I might mention to the House. The-
Assa.m-Fengal Railway is run at a 10l;s of Rs. 35 lakhs a year, and yet tLat 
Railway gives concession to the planters fo}' the conveyance of labourers to AI't.am 
tea gardens. :But when the coolies were stranded a.t Chandpur, that Railwa) 
fa.iled to }'ender any help whatever to these coolies. It is to be regretted that on 
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the Assam Labour Board the coolies have no representative at all, so as to look 
after their interests. That Board exists to facilitate the recruitment of 
labour from the recruiting districts of Bengal and other Provinces to Assam. 
With these few remarks I support this amendment. 

The Honourable Mr. C. A. Innes: Sir, I desire first to answer 
Mr. Neogy's specific questions. The constitution of the Assam Labour Board 
is fixed by Statute. It is fixed by section 116 (a) of the Assam Labour Act 
and this section prescribes that the Assam Labour Board shall be composed 
of eight representatives of the Indian Tea Association, Calcutta, four of the 
Assam Branch of the Indian Tea Association, three of the Surma Valley 
Indian Tea Association and one member who is, I think, a representative of 
the Government. The functions of this Board are not concerned in any 
way with the actual recruitment. That is done by an entirely different body 
called the Tea Districts Labour Association. The functions of the Board 
are purely to supervise the actual methods of recruitment to see that no 
abuses go on, and whether or not the House approves of the constitution of 
the Board as it is at present, there can be no doubt that the action of the 
Board has been most beneficent. We hear a great deal in this House and 
~lsew ere about the conditions of labour in the tea gardens, but I venture to 
say that there is very little complaint anywhere of the actual methods of 
recruitment The Government appoint the Chairman of the Board simply 
because it is our business to see that we have a watch dog on that Board to 
see that the Committee discharges its functions properly. That is the 
reason why the Government contributes half the salary of the Chairman. 
The principle of having the rest of the .l3oard constituted by the 
representatives of the Tea Association is that it is to their interest to 
see that no abuses go on in recruitment. The tea planters, the Tea 
Association do not like abuses more than anyone else. Mr. Neogy then 
stated that this Government had changed its character, that this Govern-
illent had no sympathy at all with labour and that all its sympathies 
lay with the capitalists. Well, Sir, I deny that charge. I do not think 
that it is a charge that can fairly be brought against a Government which 
<mly in J alluary last passed through this Legislature a revision of the Indian 
Factories Act, and which is now in correspondence with Local Governments 
in regard to a Bill for the registration of trade unions and in regard to a Bill 
for compensation for workmen. I think the House will realise that that 
<lharge made by :Mr. Neogy against the Department over which I preside 
was an unfair charge. 

Mi'. Neogy then went on to refer to certain enticement rules. Sir, the 
explanation of these rules is as follows. Labour for the Assam tea gardens 
has to be imported from very long distances. The system of recruitment 
which is now in force is a system of recruiting, as far as possible, whole 
families. They do not like to recmit single. men but they like to take 
whole families with their relatives. Before these people are recruited, their 
debts are paid off in the village. They are taken over long distances by river, 
rail and road to Assam, and they also give bonuses. I do not know what 
the actual cost of a labourer on arrival in the garden is, but it is very heavy. 
It was common experience for gardens to find that no sooner had they 
imported their labour at a very great expense than that labour was attracted 
off to Iilome other eitate. That is what is known in common parlance as 
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crimping. Some years ago it "as proposed that the Government of India 
should legislate to prevent this kind of enticement. They refused to do 
so. It was a matter for the tea gardens to remedy for themselves. The tea 
gardens have done so by means of these rules and I mvself think it is 
essentially a matter for the gardens to deal with themselves. • . 

~~w  Sir, I come to the question raised by Mr. Joshi as regards the 
condItIOns of labour in Assam itself. I must premise my remarks by pointing 
out tba~ here we are trenching upon a provincial function. Under the· 
DevolutIOn Rules, the welfare of labour is purely a provincial subject and 
under our constitution it is a matter that has to be dealt with by the Local 
Government. 

Mr. N. M. Joshi: W hat about legislation ? 
The Honourable Mr. C. A. Innes: We legisl::Lte for recruitment but not 

regarding the actual treatment of the labourers in a province. I t is admit-
ted on all sides that the wages of the labourers in Assam have not risen in 
the past two or three years in correspondence with the rise in the cost of 
living, and it is for that very reason that the Assam Government have 
appointed a committee to go into the whole matter. Mr .. Joshi complains 
that the committee was not appointed by the Government of India. Thp Govel'll-
ment I,f India is naturally required to observe the constitution under which 
we. all work, and the Gove:t"llment of India could not have appointed that 
committee un del' the constitution and it therefore bad to leave the matter to 
the Local Government. The Local Government have done their best, I think, 
to appoint a committee on which all interests are fairly represented. Four 
Indian gentlemen, I understand: have been appointed on that committee and 
there are foul' European gentlemen and a Chail·man. This committee at the 
present time is engaged in making the most searching inquiry into the con-
ditions of life on the tea gardens, and I do not think tha.t it will become this 
House, when that inquiry is proceeding, to make .any pronouncement upon 
the subject. 1\11'. Rhodes has anticipated a good deal of what I had intended 
to say on this subject. I would like to point out that migration to the Assam 
gardens is family migration. I have here the latest statistics of the 
average wages on these gardel!s and they work out of something like Rs. 16 
a month for a man, woman and child. K ow I ask Mr. Joshi if he is 
acquainted with the conditions of agricultU\'al laboUl' in different parts of 
India. 

Mr. N. M. Joshi: Yes. 

The Honourable Mr. C. A. Innes: Let me give some of my personal 
experiences. I spent many yell's of my life in the Malabar District. I 
joined that district as an Assistant Settlement Officer and it was my duty, as 
an Assistant Settlement Officer, to go into the nooks and corners of the-
remotest villages of the district in order to settle land revenue. I was usually 
accompanied by a Menon, a man who corresponds to the patwal'i, and a Nair 
who corresponds to a chaprasi. I used to go frequently walking along some 
hill side and suddl·nly the Menon in fmnt of me, who is a high caste man, 
would give a sort of indescribable grunt which I can I)nly compare to the 
bell of a sambur. Suddenly I would look up and see a group of poorly clad 
creatures scrambling- up the hill side or tumbling down through the bushes 
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into the paddy fields. These are the agricultural labourel'S of the district, 
keeping their caste distance away from the high ~ste Menon. Theil' caste 
distance is 65 feet. 

Rao Bahadur T. Rangachariar: All that is disappearing. 

The Honourable Mr. C. A. Innes: Not at all. I "ill guarantee that if 
Mr. Rangachariar now will go down to the town of Palghat, he will Come to 
certaiu cross roads. As he goes through these ('ross roads his ears will be assailed 
by the stentOl'ian voices of certain miserable creatures 125 feet out in the paddy 
fields. These are ~:aya is keeping their caste pollution distance of the high caste 
Brahmins and high-caste \'ayar8. In other parts of India it is much the same, 
though it may not be as bad. i'\ ow, miserable families of this kind in other 
parts of India hose a chance of ha\'ing their debts paid for them and being 
taken over to :\ssam. Their conditions of life actua.lly on the tea gardens 
may not he ideal-I do not for a moment pretend that they are otherwise 
there would not be this in,-!uiry-hut they have a promise and a hope of better 
things. 't'here are many ez-tea garden labourers who are now land owners 
in Assam. They are now small land holders iu their OWIl right, and, Sir, 
I can b"ing another testimony to the advantage of this ~ystem. 1'here is no 
compulsion on these people to go to Assam; one can see that from the 
statistics of migration there, migration varies entirely with the character of 
the Season; and when, Sir, I was Foodstuffs Commissioner in 1 1l19, 
doing my best to feed India, it was a gt'eat comfort to me to know that 
two hundt'ed thousand of the people from Bihar and Orissa, the Central 
Provinces and the United Provinces had been a.ble to go to Assllm and get 
a living there. 

Mr. Joshi has asked me what has happened to the proposals for revision 
of the W orkmen}s Breach of Contract Act. I am afraid, Sir, I cannot 
answer. That is a matter f01' the Home Department, and I see that Sir 
William Vincent is not here. Mr. Joshi has also asked why the Assam Act 
is still in force. We have suspended all the penal provisions of the Act, as 
no coolies are actually recruited nnder tl1e Act, but we retain the Act because 
it ena.bles us to supervise the work of recruitment there by the Assam Labour 
Board. 

I hope, Sir, in view of this explanation, that the Honse will not accept 
this motion. 

Khan Bahadur Maulvi Amjad Ali (Assam : ~ u amma al  : Sir, with 
regard to Assam labour, I am specia.lly interested in this matter. Of course 
Ast;80m labour needs some improvement no doubt, and tha.t matter has en!mO'cd 
the attention of the Local Government alrea.d}'. The Local Government has 
appointed a committee consisting of some Di~tri t officers and some Members 
,of the local Council; they have been going round and collecting all sorts of 
information, recording evidence, and also asking people who al'e supposed to 
be able to give some information in that connection; so that the Local Gov-
ernment is not sleeping over that question. The Local Government is quite 
alive to the duty that is imposed on them, and I do not think that the Central 
Government is now required to do anything in that connection, My friend, 
Mr. Joshi, has said something which needs a reply, He says that the exodus 
of coolies from the tea gardens of Sylhet was dne to economic distress. Well, 
my friend, Mr .. Joshi, is not at all aware what led to the exodus, It was not 
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-:the economic distress, but it was the agitation that was going on at full swing 
,in the neighbourhoods of these tea gardens, and the result was that large 
llUmbers of coolies left the gardens and came out to see Mahatma Gandhi 
(Laughter). When this terrible news reached the District officers, they hurried 
to the different places thus affected to meet these coolies and to see whether 
they could do something in that connection. 

Now, the District Officer, who is a member of the Indian Civil Service, 
met a woman almost naked-it will appear just now why she came I)ut naked. 
He offered her a piece of cloth and some rice. She told him to take away 
the cloth and rice. She said, C I refused Sahib's work in the garden, and am 
I to take now charity from VOUl' hand? You are a Sahib and I refuse to take 
anything from yo\~r hands. But if something comes from the hands of 
Mahatma Gandhi I shall take it.' Kow, when such an answer could be 
given by a mcre coolie woman, can it be said that the exodus was due to 
·economic distress? No. The leaving of the gardens was a pre-concerted 
movement. Agitators were preaching close to the different gardens, and the • 
coolies hea,rd that Mahatma Gandhi was doing this and doing that, to better 
their condition and that if anyb04y wanted salvation, either in this life 
or the next, he must become a disciple of Mahatma Gandhi. That preach-
ing excited the people, with the result that there was a tremendous 
coolie exodus. The agitation was spread all over the country. The 
coolies left the gardens and they refused to take any help from the Govern-
ment; they began to starve; and it was only when the pangs of hunger had 
become very acute that some times they accepted food and drink from 
Government sources. This went on for some time, and then a very serious 
false charge was brought against the Government, namely, that a large 
number of coolies had been put to death by the Government at the Chandpur 
railway station. This led to the strike on the Assam Bengal Railway, which 
extended all over the province. It was proved to demonstration there that 
no coolies were put to death by the Government. The fact was that owing 
to the outbreak of an infectious disease among them at the railway station, 
in the interests of the large population around, it was decided to remove them. 
But under the instigation of agita.tors they refused to leave the railway plat-
form, and the Government was therefore compelled to use some force. All 
that was intcnded was to remove them from the platform to another place 
a little distance away. But the leaders of agitation rai~e  a hue a:nd cry 
that a large number of coolies had been put to death by bemg thrown mto the 
Ganges. And it was due primarily to this false allegation, that the strike 
on the Assam Bengal Railway occurred, which lasted for three or four months. 
You may judge now whether these coolies left the tea gardens on account 
of economic distress or on account of political agitation. Therefore, without 
knowinO' the full facts in this connection, without knowing the actual state of 
things, it is not reasonable to ask this House to pass what will practically be 
.a vote of censure on the Government. I oppose the motion . 

. Mr. R. A. Spence: Sir. I move that the question be now put . 

. Mr. President: The ~estion is : 

• That the demand under head' Emigration-Intel'Dal' be reduced by Rs. 6.760.' 

'The motion was negatived . 

• 
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Ir. President: The question is : 
C That Ii sum not exceeding Rs. 1,12,000 be granted to the Governor General in Council 

to defl'RY the chal'ge which will come in course of payment during the year ending the 31st 
day of March, 1923, for C Emigration-Internal '. ' 

The motion was adopted. 
EmGRATION-ExTERNAl •• 

Mr. President: The question is : 
C That a Bum not exceeding Rs. 22,000 be granted to the Governor General in Council 

to defray the charge which will come in course of payment during the year ending the 31st 
day of March, 1923, for C Emigration-External' •• 

Dr. Nand Lal: Sir, I beg to move: 
C That the demand under head C Emigration-Extel'llal' be reduced by Rs. 1,;)50: 

Sir, speaking for myself and for those who hold the same view as I do, I am 
very glad to say that I very sincel'ely recognise what the Government of India 
haR very kindly done in this direction, and I hope and tru,;t that the Govern-
ment of India will kindly maintain and extend the protecting hand to Indian 
emigrants; at the ("ame time I offer a suggestion to the Government of India 
that they will not feel frightened by the agitation of the agitators abroad. 
(Hear, hear.) I further trust that t.he Government of India shall do more than 
what they have already done. ·While sincerely congratulating the Government 
of India on what, as I have alrea{ly submitted, has been done by them, I feel 
bound to say that in view of the present condition of the finances of this 
country lind the amoullt of money demanded under this head, the motion 
regarding the retrenchment deserves to be accepted. With these few words 
I tmbmit this amendment before the House. 

The Honourable Mr. B. N. Sarma: Sir, I am sure that my friend, 
Dr. Nand Lal, has moved this Resolution again under a misapprehension. 
Of the total expenditure amounting to Rs. 22,000, Honourable Members will see 
that the receipts are Rs. 17,000 as against the voted expenditure of Rs. 16,800, so· 
that practically all the voted expenditure is covered by the receipts and the only 
real e pen itur~ that is being incurred is ill re"pect of the cost of the-
Protector of Emigrants, medical inspectors, and other officers, whom we haveto-
employ. I think I must take it that this Resolution wa.<; intended for the-
purpose of showing that the Government of India have not made provision 
during this year for the enormous "Work it has on hand in piloting the Emigra· 
tion progl"amme through the Council and giving effect to the various recom-
mendation of the Emigration Act. 'Ye have to appoint Protectors elsewhere. 
We have to appoint agents; we have to appoint committees; and I therefore 
think that Dr. Nand Lal could have urged this Resolution as a reason for 
asking for more. W c would have done it ourselves, but unfortunately 
financial exigencies have prevented us from doing so. I hope that this small 
provision we have made will not be sought to be curtailed any further. 

(At thi" stage Mr. Deputy President took the Chair.) 
Dr. Nand Lal: Sir, in view of the explanation- given, I beg to withdraw 

my motion. An a~suran e has been given that tQe Government will do more· 
in that dh-ection, and I consequently withdraw my motion. 

The motion was, by leave of the Assembly, withdrawn . 

• 
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Mr. Deputy President: The question is : 
'That a sum not exceeding Rs. 22,000 be granted to the Governor Genera! in Council 

to defray the charge which will come in course of payment during the year endin"" the 3lAt 
day of March, 1923, in respect of 'Emigration-Ederna!': <I 

The motion waf; adopted. 

J OIXT STOCK COMPANIES. 

Mr. Deputy President : The question is : 
'That a Bum not eXt,eeding Rs. 1,11,000 be granted to the Governor Governor in Council 

to defray the charge which will come in course of payment during the year ending the 31st '" 
day of March, 1923, for .'.J oint Stoc·k Companies '.' 

Rao Babadur T. Rangacbariar: I beg to move: 
, That the demand under head' Joint Stock Companies' be reduced by Rs. 6,350.' 

The Honourable Mr. C. A. Innes: Sir, seeing that I just presented the 
Democratic P:trty with a gooa dral more than 5 per cent. on the Industries 
Department, I think they might h:we let me off this m1tion for reduction on 
J oint Stock Companies. In the tirst place, the sum at st:tke is extraordinarily 
small; in the second place, I defy anybody in this House to say that there 
is any extravagance at all in onr adminif;tration of the Companies Act. Our 
Registrars are statutor." officers and we mllst ~ e them under the Indian 
Companies Act, and we get them in the cheapest possible way by coupling up 
these appointments in most Provinces with other appointments. In the 
Receipts side of the Budget there is a mistake. The actual receipts which 
we estimated for this year 

Rao Babadur T. Rangachariar: I withdraw the motion. 
The motion was, by leave of the .\ssembly, withdrawn. 
Mr. R. A. Spence: I would like to ask the Honourable Memher for 

Commerce and Industries about just one point. The Registm.:· of .Joint Stock 
Companies is, I see, a revenue producing item, and I see that the 'Province of 
Bombay has a separate sum of Rs. 38,00U for expenses, and recovered ill fees 
Rs.75,'Ooo. I see that Madras spent Rs. :3+,100, and recovered Rs. 27,000 ; 
but I see that in Bengal Rf'. 31,000 W·IS spent and only Rs. 2,000 was 
received. Sir, may I ask why they were so Ilnsucces!'ful in Calcutta? 

5 P.lI. 
Rao Babadur T. Rangacbariar: Beca.use Bomb:1Y is s() 

rich. 
The Honourable Mr. C. A. Innes: I was myself attracted with that 

ra.ther extraordinary entry in the receipts side and I sent it yesterday to the 
}'inance Department to have it verified. I found, as I suspect,·d, a mistake 
had been made. The receipts in Bengal are ef;timated at one lakh of rupees. 

Mr. Deputy President: The question is : 
'That a sum not exceeding Rs. 1,11,000 be granted to the Governor Genera! in Couneil 

to defray the charge which will come in course of payment dnring the year ending the 3!st 
day of March, 1923, in respect of' .Joint Stock Companies'.' 

The motion was adopted. 
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M lSCELI,ANEOU8 DEPARTlIENTS. 

Mr. Deputy President: The question is : 
• That a Bum not exceeding Rs. 12,59,00;) be granted to the Governor General in Council 

to defray the charge which will come in course of payment during the year ending the 31st 
·day of :March. 1923, in re~pe t of • ~ is ellaneotls Departments '.' 

Rao Bahadur T. Rangachariar: Sir, I beg to move: 
• That the provision of Rs. 36,200 • olle Chief Controller under sub-head 'Indian 8torell 

Department' be reduced b.\· Rs. 6,200.' 

My object in moving this motion, Sir, I may frankly say, is that the 
salaries f01' this appointment and the other appointments which are referred to 
in the later motions of mine are fixed 011 a scale suited to a Enropean rather 
tban to an Indian, I do think, Sir, that Indians can be had and ought to be 
bad-may I add with the approval of my friends hehind me and in front of 
me-at a cheaper rate. If the country is to sec me financial solvency, OUl' coun-
trymen ought to be ready to take up jobs at a lesser cost than the Europeans: 
otberwi~e there is no meaning ill our cry for the India.nisation of the sen'ices. 
I am therefore sorry, Sir, that members of the Indian Service, ef:pecially of 
tbe Imperial Service, have becn agitating for equal pay, for equal rank and for 
-equal allowances including technical allowances along with Europeans. Tbat 
has been one obstacle in the way of the argument for the Indianisation of the 
servicei-:, I am strongly against it and I hope the friendi-: of my Party will 
.also join me in that proposition. Therefore, Sir, I want this pay to be fixed 
on an Indian ha!'is. It has now heen fixed to suit a. European. I ha\'e reduced 
it verr modestly indeed, having rega.rd to the natme of dutie!' to be perform-
ed by this important dl'partment on which we have to rely for Indianisation of 
tbe supplies. And, if we want the Indiallisation of the service, we also want 
the Indiallisatioll of the SlI pplie:l, of mell, munitions and mone)-. In fact, 
everything should be T Ildian. From that point of view, therefore, I have 
not reduced it very much, as IIonomable ~fembel s will notice, But if really 
it is necessary that a ~ur lpean officer should be employed because no 
competent Indian is available, then in that circuIllstanee only I will tolerate 
this 8('ale of pay. But ill a new depaltment which is going to be created, 
indeed I will tolerate the employment of a Emopean only whcn there is no 
suitable Indian available. Having regard to the nature of the duties to be 
performed I have not reduced the pay as much as I myself should have wished. 
I want to attract the hest Indian. But I do think the best Indian can be had 
for this job 011 the term;: 1 h:tve proposl!d. I therefore, Sil', move that the 
demand be reduced, 

Mr. C. W. Rhodes: Sir, I feel a little uneasy in standing beside the 
DemOC1'3.tic Party in this matter. I shall begin to think that they are really 
becoming democl'll,tie. IJut I am going a good deal further than Mr. 
Ranoacharial' in mJ 811ooestion of reduction. The Benoal Chamber of 
Commerce have been continuously opposed to the formation of this expensive 
.a.nd nnwieldy department. In January last at the meeting of the Associated 
Chambers of Commerce, the Honourable the Commerce :\1 ember and myself 
spent an hour and a half on what I might describe as a friendly acrimonious 
(Jontrove1'8Y 011 the subject but I do not propose to spend as long this afternoon. 
I called it then an unwieldy octopus beeause we in Bengal really. think 
that it is. 
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We have had, during the war, our experience of these large unwieldy 
purchasing bodies, and it is an experience we do not wish to repeat. This huge 
b\~ying. monop.oly cannot work in the interests of industry. It can only deal 
wIth bIg combmes. If a Government officer wants a packet of nails in a 
·country village, I presume he is going to indent on Simla for it. And what 
chances have small merchants and small manufa<.:turers of dealing with the 
~argest buyer in the country if the whole of the buying in the country is to be 
m the hands of one man? I do' not care whether he is Eucrlish or Indian my 
objections are just as strong. 0' 

We also discussed this question, Sir, in the As .. embly at Simla in connec-
tion with a motion moved by my Honourable friend, Sir Vithaldas Thackersey, 
and we strongly objected there to the large number of orders that were being 
placed in l~nglan  with the High Commissioner. (Hear, hear.) Now, these 
contemplated Stores Rules will perpetuate that and will continue what I regard 
and what my Chamber regard as a very pernicious practice, namely, that of 
buying stores which cannot be bought in the country, in London, instead of 
through the importer. A large Government Department the other day asked 
us in Calcutta what stocks we held in India of a certain article, their idea 
being, as they candidly expressed it. to save interest, and in times of 
emergency they ,,"ould be able to commandeer, if neces!'a1"y. Now, Sir, what 
stocks are g(ling to be held in India if the Government put all their indents 
for importt>d goods through the High Commissioner in London. (Hear, 
hear.) 

Then, ~ir. I have another objection. I object to this Storekeeper being in 
Simla. There cannot be t he same objections t.) his being in. Delhi because , 
we found out during the war that, where we have these large buying depart-
ments, we want plenty of open space for dumps, for things that have been 
·ordered, if when they arrive people have forgotten why they have been 
·ordered. There will be plenty of room round this city for those dumps. 

Speaking on behalf of the commercial and industrial community of Bengal, 
I ask the Government to pause aud reconsider, especially in this year of 
financial stringency, the question of the creation of this large, unwieldy and, 
:as we think, \'ery uneconomical department. 

Mr. R. A. Spence: Sir, I support Mr. Rhodes ill what he has just said. 
The Honourable Mr. C. A. Innes: Sir, I understood that we were dealing 

with a motion to reduce the pay of the Chief Controller of Stores. Mr. 
Rhodes a~ taken the opportunity of raising the whole question of the Stores 
policy and of the policy of having an Indian Stores Department. I was 
glad to see that Mr. Rhodes was cart'ful to say that he was speaking on 
behalf of the industrial and commercial communitv of Bengal. It is a fact 
that at the meeting of the Associated Chambers ~f Commerce in Ca.lcutta. 
in January last, Mr. Rhodes and 1 did have a long argument and controversy 
·as regards the formation of this Indian Stores Department. 

Sir, as the result of that debate T may say tha.t the Resolut:on was 
withdrawn by the Associated Chaml>ers of Commerce. I recognise, of course, 
Sir, that it was a very serious thing to find myself in opposition, on a question 
like this, to the President of the Bengal Cha.mber of Commerce; but, Sir, I 
think that I can claim even greater anthority for .. entral purchase. We have 
.heal·d a good deal lately about the Geddes Committee, and it interests me to 
find that we have anticipated in this matter the recommendations of the 
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Geddes Committee. The Geddes Committee l'ecommend, I understand, for the-
Army and Navy and Air Forces, a system of central purchase. That is 
precisely what we propose in n i~. Finally, Sir, I may just make one more 
point against Mr. Rhodes. As I understand Mr. Rhodes, his argument is ~ 
• Oh ! don't go and start this Indian Stores Department. That is not the way 
to encourage the development of industries. Leave it to the importers! 
We have had these impOliers in Madraf;, Bengal and Bombay for many years 
past, and I do not think we have anything to boast about in the matter ot 
mdustries fomented by them. 

Now, Sir, I turn to 1\11'. Rangachariar's amendment and I may say. Sir, 
that I attach the very greatest importance to this amendment, for it would he 
a very serious thing t .. me if this proposal is carried. Everybody in this 
House knows why we are trying to set up this Indian Stores Department. 
It waf; first proposed by the Indian Industrial Commission. They pointed out 
that the very best thing that any Government could do for the encouragement 
of its indust.ries was to purchase in the country itself as much of the supplies 
required for the public service as possible. Now what is our difficulty at 
present? Our difficllity is this. "r e have numerous Depalimcnts, isolated 
departments alld purchasing officers scattered all about the ountr~ . In the 
first place, they laek knowledge of what India can produce outside their own 
spheres. 'rhat is the first thing we want. vr e want intelligence-a proper 
system of eo-ordinated intelligcnee. The next point is that individual 
Departments and comumers find it fatally eaf:Y to procure everything they 
want through the Indian Stores Department in London. In the Indian Stores 
Departn'lent in London you have a very complex organisation equipped in 
every possible way. with purchasing officers, inspecting officer!", consulting 
eng-in eel'S and the like. If they buy through that London Stores Depaliment, 
they can depend upon the reliability of the articles they buy. They cannot 
in lndia, or they could not until recently. 1.'herefore the next impnrtant 
thing to tIle Indian Stores Department is propel' arrangements for inspection. 
Now Sir Deva Prasad Saryadhik3ry in the CNITse of a speech the other 
day !'aid : 'What waf; the good of havillg an Indian Stores Department, we 
never purchase anythillg ill the country at all! Our J mpector!" at J amshed-
pur are now inspecting and passing 100,000 tons of st, el rails and fif:h plates 
every year. 

At our test ou~e at Alipore they are conducting tests at the present time 
against contracts amounting to Rs. 366 lakhs as against contracts amounting 
to Rs. 16 lakhs five yearf: ago. So we have already begun on the inspection 
side and t.hat as 1 have explained is an extremely important side. because-
unless consumel'S and purchasers can rely upun the reliability of their goods 
they will not lIuy in this l ntr~T. I will give you an instance of that. The 
other day an important corporation wrote to us and told us that they were 
prepared to pla.ce orders for Rs. 10 lakhs worth of cast iron pipes in this· 
country if we could guarantee inspection. Finally there is the question of 
pol·chase. It is an elementary principle that bulk purchase is cheaper than 
individual purchases. At present you have these isolate<l departmentB, all 
over the country buying possibly in competition with one another. We 
propose slowly and gnwually to take that purchase into our own hands. We-
get the benefit of the bulk purchase; and we get one other very important: 
benefit, namely, that of standal·difation. 'Where you have a lot of isolated. 
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departments and consumers they are apt to go in for their own specifications 
their own patterns. By insisting that all indents on the Stores Department 
should go through our central office for scrutiny, in the first place we are 
able to strike out those things which could be bought in this country and in 
the second pla'Ce we could and we do advise alterations in the specifications 
which bring those specifications into accord \vith trade patterns. That enables 
us to place bulk orders and get the articleR very much cheaper. Now, Sir, our 
proposals are as follows: 'We have already under the Chief Contl"Oller of 
Stores taken over the M:etalllll'gical Inspectorate at J amshedpur; we have 
taken over the Test House at Alipore and we propose to expand that Test House 
at once. vVe have also got organised at the present moment a 'rextile Purchase 
Branch; here again, I wish Sir Deva Prasad Sarmdhikary were here becaulI8 
last year_we purchased for the Army through the central organisation Rs. 130 
lakhs worth of textiles and we have proved that we have effected very great 
economy in that way. I quite Ree the danger to which Mr. Rhodes has drawn 
attention. It is the danger that the department ma." grow too fast and too large. 
But we propose to move slowly and cautiously. We have our textile branch in 
existence; we want to set up other branches, one aftel' the othel' as we feel our 
way. We shall probably have a branch for the purchase of cement, we shall 
probably have a branch for the purchase of leather; similarly we wish to take 
up oils and paints and so on till we come to engineering stores, each branch self-
contained with its own inspectors and its. own purchasing officers. Whatever 
the department may cost, we hope to save that cost many times over by 
economical purchase and we propose to charge fees to depa.rtments and bodies 
who buy through us. Now, I think the House will realise that I am taking 
a very serious responsibility when I try to build up an organisation of this 
kind. I have been warned that possibilities of corruption in a department 
like this are very great; and I am sure that the House will realise that we 
have got to proceed slowly and cautiously and select our officers t() the best 
advantage. Moreover purchase of this kind is a verJ expert matter; and I am 
perfectly sure that I will have the Honse behind me when I say that for the 
head of this new department, the head of a very large and big and important 
department I must have the best possible man. N ow I have been accused of 
paying too much for the man [have got. I ask Mr.!Rhodes whether assuming 
that we build up an organisation such as I have described a pay of Rs. 3,000 is 
too ·large. (llIr. Rangackariar: ' Rs. 3,000-3,500.') Mr. Rhodes is certainly 
aware that if we tried to get a business man for it we shall probably have to 
pay him Rs. 10,000. What did I do? In the first place, I read the Stores 
Purchase Committee's Report verJ carefully. It said that for this business 
you require in the first place organising abil~ty  in. the second place 
.administrative ability and in the third place e~perlen e III purchase. They 
suggest that the sort of experience required was that of ~n ~gent of a Railway 
or a Chief EnO'ineer. Now, Sir, to get a man of that kmd IS a matter, as any 
one would see,'" of very extreme difficulty. 

I went to Sir Sydney Crookshank and asked him if he could give me his 
Chief EnO'ineer. I went to Colonel Waghorn and asked him if he could 
indicate t~ me an Agent. After making inquiries, on the advice of Sir 
Sydney Crookshank I pitched upon our new Chief Controller of Stores. He 
was very carefullJ selected, and I hope the House will bear with me when I 
read out what experience he has had. He was for ten years running One of 
the largest firms of electrical engineers in England. While in the contracts 
department, it was part of his duty to purchase large quantities of all kinds of 
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engineering stores. He then joined the Public Works Department. He was: 
sent to Mesopotamia as Assistant Dil'ector of 'W orks. He was responsible foJ'" 
the organization and administration of the electrical and mechanical 
section which dealt with water supplies, electrical installations and 
the like. He was then promoted to be Deputy Director of Works with the 
rank of Colonel. He purchased an the stores and material required amount-
ing to many crores ofrupees. He had under his control 83 British officel's 
and 15,000 men. He was awarded the decoration of D.S.O. and C.B.E. 
From :Mesopotamia he went to Afghanistan and organized the personnel 
required for the electrical and mechanical section. And, Sir, when I made 
him my offer, he was in negotiation with a very large firm who had made 
him a more advantageous offer. Therefore, I think the House will realise 
that in offering him Hs. 3,000 I was not offering him any more pay than was 
required and I do hope that the House will realise that it would not be right 
for the IHembers to ask me to assume the responsibility of building up a big 
organization like this unless they are prepared to allow me to take on the 
class of officer I require, and to pay that officer the salary he requires. This 
is the most important thing that the Industries Department is doing at the 
present time, namely, the organiza.tion of this stores department, and I do feel 
that the House ought to place trust in the officer who is responsible for it 
and not try to put that officer in a very difficult position by refusing him with 
that provision for the staff which he requires, by refusing to allow him to pay 
his chief o ganisin~ officer the amount of salary which he thinks necessary. 
I should explain to the House that I have been through this matter with the 
Standing :Finance Committee, and the Standing Finance Committee have 
accepted my proposal. I should ~lso like to take this opportunity of e plain~ 
ing to the House that I am reduclllg the demalUl under the head 'the Indian 
Stores department' and cutting it down by half. I am reducing the figure 
to 

Rao Bahadur T. Rangachariar: That does ?ot affect this question. 

The Honourable Mr. C. A. Innes: I am reducing it to half on the 
undel'standing that no other appointments will be made without the previous 
sanction of the Standing Finance Committee. I am quite sure that the 
Democratic Party on this matter will take the advice of Sir Vithaldas 
Thackersey. and that he will tell them that in offering the pay of Rs. S,OOO 
for a responsible position of this kind, I am not offering a pay which is any 
way too much. The only l'esult of opposing this vote will be that the highly 
expert, skilled officer whom I have secured will throw up at once the job-he 
has got it on a two years' agreement and the whole of the organization of 
the department w.ll be impeded, hampered and thrown back. In fact, I shall 
have to consider very carefully whether I should dare to try to organize a 
department if I cannot pay the Chief Controller of Stores that amount of 
salary which I think is necessary. 

Rao Bahadur T. Rangachariar: Before rou sit down, Sir, may I 
ask what would you consider a fair salary for an Indian pll!s overseas allow-
ance? 

The Honourable Mr. C. A. Innes: It is only a two years} appoint-
ment.· He will hold the appointment only for two years to organize the 
department. 
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Rao Bahadur T. Rangachariar: He won't continue it after two 

years? 

The. Honourable Mr. C. A. Innes: I shall be prepared to refer the 
question to the Standing' Finance Committee. It will come before the Stand-
ing Finance Committee. 

Rao Bahadur T. Rangachariar: Won't rou sal- that the man has 
already been appointed and has held charge of the l;ost fo;: tlvo years and so. 
on? 

The Honourable Mr. C. A. Innes: If the present incumbent justifies 
his position, I am sure the House will not tlll'n him out of office, but if there 
is any other appointment to be made at that time, I ~ all be quite prepared t(} 
place the matter before the Standing Finance Committee in order that the 
permanent pay of the post may be tixed. But this is just a two years' 
appointment for tbe organization of the department, and I do think that the 
House ought to have trust in me and not hamper me in trving to organize 
this very important department_ . 

Sir Vithaldas D. Thackersey (Bombay l'.Iillowners· Association: Indian 
Commerce): I did not quite understand what my Honourable friend, Mr. 
Rhodes, meant when he said that he did not wallt a huge or a small Stores 
Purchasing Department. If stores are to be purchased in India, we must have 
a department. His idea, as I understand it, is that as much as possible of the 
stores required for Government purposes should be bought in India through the 
merchants 01' agencies of the foreign firms. Apart f!'Om the 111lestion whether 
that policy is right 01' wrong,-l may say 1 am greatly in sympathy with that 
policy,.-still if you have to buy stores in India, you must have a Stores 
department. 'l'hen the question al-ises whdher you want an efficient Stores 
department in which you have ample confidpnce or a small Stores department 
to purchase stores. I think that the department which we expect to grow 
and grow I'ery largely according to the recommendations of the Stores 
Purchase Committee must be efficient and must be managed absolutely on 
businesslike lines. The inducement in that department is wry g'reat, and the 
salary that I would recommend to be tiled for the head of that department 
would be much higher, owing to his heavy responsibility, than otherwise. The 
man should be above inducement and it would be wrong to economise in this 
Stores Purchase Departmt"nt, provided, of course, you select the right sort of· 
man, and the right sort of man in these days-those who have got any 
experience of finding technical men - is expensive and difficult to find. I 
entirely agree with my Honourable friend, Mr. Rangachariar, when he said that 
we must try to find suitable Indians to be employed in the Stores Depa.rtment. 
The proposal he has made to fix the permanent salary of the office on the basis 
of the Indian rate plu& an overseas allowance --a large overseas allowance if you 
please if an European is appointed-is a policy which I would favour. While in 
agreement with Mr. Rangachariar on these points, we have to consider the 
position as it stands to-day. ", e have thrown the responsibility of creating 
a suitable department on the Honourable Member in charge. If this House 
wanted any particular salaries to be fixed, it was the duty of the House to 
have taken up the matter beforehand and fixed the schedule. (MI'. Ranga-
chariar,' 'We had no opportunity'.) (lYr. Joshi: 'This is the first time'.) 
I quite agree, this is the first time the matter comes before us. I do not· 
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know whether there is any rule by which when any appointment is made 
by Government the schedule should be passed by this House. It is not 
the fault of the Department if under the powers the Honourable Member 
has and which powers have not been withdrawn, he takes upon himself the 
"appointment of officers at his own discretion. It may be easy to say, you 
may give Rs. 5,000 01' 3,000. It may be easy for any criticiser to say, 
reduce the salary by Rs. 500, or 1,000 or 1,500. But there must be a 
responsibility, and if the House is willing to take that responsibility on 
itself, it should adopt the policy followed in the case of municipalities where 
a schedule is prepared beforehand and the commissioner is asked to appoint 
officers within that schedule. In that case there will be no objection. But 
at this stage to say I'educe this man' salary by Rs. 500 or that man's salary 
by Rs. 500, is, I maintain, not fair to the Honourable :Member in charge. 
I am putting this on practical grounds. 

I think I would recommend our friend not to press this motion. 
Whatever rules you want to frame, the House may congider. The Member 
in charge has, told us that he has obtained the sanction of the Standing 
Finance CommIttee. 

The Honourable Mr. C. A. Innes: For new appointments. 
Sir Vithaldas D. Thackersey: This new appointment has been 

approved by the Standing Finance Committee. 80 far the Member in 
charge is reli~ e  of the responsibil~ty. After the agreement of the present 
incumbent expIres, any :Member of thIS House can brin'" forward a motion. 
I hope, therefore, the motion Willllot be pressed. 0 

Mr. Deputy President: The question is : 
, 'Ihat the provision of Rs. 36,200 for one Chief Conb-ollcr under sub-head • Indian Stor8S 

Department' be l'educed by Rs. 6,200.' 

Mr. J. N. 11 ukherj ee: Sir, I wish to bring forward formally before this 
House a point as regardg the receipts under this head. I tried to under-
stand 

Mr. Deputy President: Order, order. If the Honourable Member has 
given notice of a motion it will come in its proper place. 

Mr. N. M. Joshi: Sir, as a member of the Standing Finance Committee 
it is my duty to explain how the matter stands as reg"ards that Committee. 
"\'\' hen the mattel' was brought before that Committee, the gentleman who has 
been appointed as the Director of Pm'chases was already appointed, The 
gentleman had already taken charge. I protested against that appointment 
as I felt that a suitable Indian could be found for the post at least for that 
pay. I also asked whether the appointm~nt was adYertised, so that Indians 
and other candidates oul~ get a chance of. competing with t.his gentleman 
for this post. I was told ~t was not a ~er se . But when the matter was 
discussed and when the Flllance CommIttee f(,und that the gentleman was 
already appointed, we waived our right of disturbing this arrangement at that 
stage on the promise that as far as possible the Department would try to 
advertise the" appointments whenever new appointments were to be made and 
thus give a chance for others to compete along with those whom they know. 
This is the position as regards the Standing Finance Committee in this matter. 
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Mr. Manmohandas Ramji: [ do not agree with the remarks that have 
fallen from the Honourable Mr. Rhodes. Hc took advantaO'e rather of the 
motion and brought in a new subject condemning the department that has 
to be creatt'd on the ground that it will be a very big department and that 
there will be great difficulty in purchasing small stores in different places a.nd 
therefore the ea.siest way was to allow it to be purchased by local 
agencies. If we accept that principle, where do we stand? ·We authorise the 
purchase of these stores in small places and there will be no central purchasing 
department. I think that is a proposition that eannot be made very conscien-
tiously. I think that in every big purchasing department the principle ought 
to be that the purchases should be made in a bulk, and when you are buying 
in bulk, then there is e\'e1"y ehance of getting things cheap, and that is what 
we want. Then there is another point. How is the smJ.ll stores purchasel' to 
know whf'ther the article is locally manufactured or not? Therefore a. 
greater difficulty arises. It is in a Central borly, a man who has actually 
studied the subject can know what things are produced in the country and 
where should he buy it from. 

Mr. Deputy President: Order, order. May I draw the attention of the 
Honourable :Member to the fad that we are now discussing the provision of 
Rs. 36,200 for the post of Chief Controller, and not the question of purchases 
of stores. • 

Mr. Manmohandas Ramji: I 8m just meeting the ·argument advanced 
by my Honourable friend, Mr. Rhodes. If he was allowed to speak, I am 
entitled to speak and say what I should like to say. 'rherefore, I say thctt 
the argument advanced by Mr. Rhodes is not sufficient to condemn this 
Department. 

Rao Bahadur C. S. Subrahmanayam: Sir, the only point which 
Mr. Rangachariar wanted to raise WaS this. It is a new office just created. 
A new office is created. and his demand, and everyone's desire is, that as a 
new office is cre ,ted, we should know something about the new office and, 
except where it is absolutely necessary, the salary of such new officers should be 
.on the principle of what may be termed the' Indian. standard,' the standard 
which would suit a really competent man who is an Indian. We are all 
agreed that, for equal competency, an Englishman must be paid more than an 
Indian. It is no use saying tha.t for doing the same work, -th .. old shibboleth -
that for doin'" the !;ame work of the same character, an Indian should be 
paid the same" as a European, because that formula will cut at the root of 
our desire for Indianising the services. It is not that we want the Govern-
ment to pay more to the Indian, but that the administration should be run 
on a much lower scale of expenditure. Therefore, on tha.t view when a new 
.appointment was created, it should fairly have been placed before the 
Stanrling Finance Committee, to whom we had entrusted many of our 
functions. 'I'hat is the point which :Mr. Rangachariar wanted to elaborate. 
The reply of the Honourable Mr. Innes seems to me to be fairly satisfactory. 
He says: ' I have malle the appointmeut; I have been given the re!;ponsibility 
of selecting and making the appointment. and organising this D~partm~nt. 
I have made the appointment for two years. Weil, I have done it, and at 
the end of two years, you will be able to alter it.' From what Mr. Joshi says, 
no doubt the matter came up for post facto sanction. Well, it might have, been 
. .sanctioned, or the discussion might have taken place before the appointment was 
made. Well, I should not like to be hard. and l'.eitht:r does Mr. ltangachariar 

]I 
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want to be hard, in the matter. But I think we will take the assurance of 
Mr. Inntls that this being au appointment for two years, before the end 
of the two years, we shall have an opportunity to discuss this matter. 

Rao Bahadur T. Rangachariar: If that is the assurance,· Sir, I will 
not press my motion. 

The motion was, by leave of the Assembly, withdrawn. 

Rao Bahadur T. Rangachariar: With reference to my motion No. 252* 
on the list, I hope the Honourable Member will remember the Indian always. 
I will not move it. 

Ir. J. N. Mukherjee: Sir, the motion that I put .....• 
Mr. W. M. Hussanally: Sir, I ri~e to a point of order. These new' 

motions received from Members, for instance, the motion of mv friend, 
Mr. Mukherjee, have not been printed and circulated to us, and we do not 
know what they are. 

Mr. Deputy President: Under the discretion vested in the Chair by 
the Standing Orders, I will allow :Mr. :Mukherjee to move his motion. 

Ir. J. N. Mukherjee: Sir, the motion that I wish to put before the 
House is: 

• That the provision of Rs. 7,67,600 ill Demand No. 36, under sub·head • Other Contin-
gencies', be reduced by a sum of Rs. 2,60,000: 

This sum represents the receipts on account of the Stores Department 
separately shown on page 107 of the Blue Book. 'l'here are other receipts 
under that head, but inasmuch as I want light to be thrown on this subject, I 
have picked out only one item. Now my point is that it is very difficult for 
au outsider to foilow the intricacies ot the figures presented to us in the 
Budget. and we 8hould try and get as much additional light thrown on them 
as possible. N ow with regard to the deticit in this year's Budget, that is really 
a very important matter, because the demand for additional taxation is based 
upon that deficit. In order to meet the real deficit we have, generally speaking, 
either to go in for a loan or impose new taxation. This year fresh taxation 
has been proposed. It is therefore important to know the exact deficiency or 
deficit in the Budget. I find in the Budget at page 10'j that certain deductions 
are recOl'ded on account of the' Cost of Alipur Test House and Metallurgical 
Inspector and Staff '; and an addition is made of the 'Share of cost of 
Surplus Stores O,·ganisation officers! Weare not shown the actua.ls as the 
current financial year is not out as yet, but the revised figures, that is to say, 
we ca.nnot explain the omission of the Receipts at the bottom of page 107,. 
by saying that these are not the actllalreceipts, but only expected receipts 
still to be realised during-the ensuiqg year. My submission to the House is 
that both the receipts at page 106 deducted from the expenditure, as well as 
the receipts at the bottom of page 1117 not deducted are in the same category, 
and it cannot be said that they are on different planes of existence. I have 
picked out a particular item for the purpose of illustrating my point. At page 
66, the House. will see, that the same process has been adopted. 

-That the provision of Ra. 27,000 for one Chief lnapector of Stores under sub-head • IndiaD 
Storel Department' be rednced by RI. 9,000. 
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Then, again, certain recoveries are noted and deducted from the expenditure, 
but the explanation of the Honourable Member in charge was that these 
recoveries relate to items which have not been actually recovel'ed so fal·. There 
are several items there of this nature, and we find that Rs. 2 lakhs has been 
put down as recovery under head 'maps, and instruments, supplied to other 
departments: and the amount has bfen deducted from the total expenditure. 
There are other figures, to which I drew the attention of the House, where a 
similar method has been adopted. Now, looking at the financial statement of 
the Honourable the Finance Member, we find that he simply mentions the 
total deficit of a certain sum without placing any figures before us which may 
enable us to anive at t1.le approximate figure of expenditure which we can 
expect to incur in course of the next financial year, after all deductions on 
account of recoveries and so forth have been made. 

Unless a dear and uniform system is adopted, it is very difficult for an out-
sider especially a man who is not an accountant, to follow the Budget state-
meilt; and the Budget, I may say, is meant for that class of uninitiated men. 
It is difficult to say whether the figures which have been separately put down 
as receipts under the different demands have beeu taken into account in the 
abstl"aCt statement of accounts, presented to the House. There the totals 
ouly under the different heads of receipts and expenditure have been put 
down; and it is very difficult to find out from those abstract figures whether 
the deficit shown in the Budget has been calculated by reference to these 
l'eceipts and after deducting them from the appropriate heads of expenditure. 
All this may come to crores. There are many other similar items which have 
been left out, and thereby the total figure of expenditure. has been exag'gerated 
in the Budget, if I may use that expression. As the HOllPurable the :Finance 
Member said, the matter is simply a matter of accounting. But nevertheless 
it is of very great importance to an outsider. We expect that the figures 
should afiord some help to an outsider in finding out the true state of affairs, 
and unless the object of the Budget is to place . . . . . 

Mr. Deputy President: Order, order. I am afraid I must call the 
a.ttention of the Honourable Member to the assurance given by the Honourable 
the Finance Member yesterday that if there is any point which Members 
would like to be brought to his notice, he would be able to give his a.ttention 
to it. 

Ir. J. N. Mukherjee: With that assurance. I do not wish to press my 
motion . 

• The motion was, by leave of the Assembly, withdrawn. 
Mr. N. M. Joshi: Sir, there was an offer made by the Honourable Member 

in charge of Commerce that he would cut down the demand for Rs. 7,67,000 
by half, and it comes tu lts. 3,83,800. 1£ you have no objection, I will 
modify my motion to that effect. 

The Honourable Mr. C. A. Innes: Yes. 
, 

Ir. N. I. Joshi: My motion is: 
• That the demand under Bub-head • Indian Stores De:partment' be reduced by 

B.. 3.83,800: 
As the offer has come from the Government Department itself, I need not 

say anything in its support. 
£2 
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The Honourable Mr. C. A. Innes: I accept that, Sir. 
The motion was adopted. 

Rao Bahadur T. Rangachariar: Sir, I do not know if in the generous 
mood in which the Honourable Member IlOW is whether he considers that a 
further sum of Rs. 71,600 too much in a big item like this. That is one· fifth 
of the total expenditure. (Laughter.) 

Mr. Deputy President: The lle~tion is: 
, 'I'hat n reducl'd sum lIot excerding Rs. 8.75,200 be granted to the Governor General in 

Council to defray the charge which will come in course of pnyment during the year ending 
the 31st day of March, 1923, iu re~pe t of ' Miscellaneous Departments ': 

The motion was adopted. 
Mr. Deputy President: The Assembly will now adjourn ti.ll Eleven of 

the Clock to-morrow. 
Member8 of the IJemoeratic Part!!: Continue, continue. 

The Honourable Dr. T. B. Sapru (Law Member) : I desire to inform 
you that His Excellency has snmmoned a meeting of the Executive Council 
at 6-30, and the .Members of the Council have got to be there. 

Dr. H. S. Gour: Will the Honourable the Finance Member give us 
anoth!'r day? Will the Governor General give us another day? 

The Honourable Sir Malcolm Hailey: I cannot nndertake that His 
Excellency the Goyernor General will do so, for as the House knows, the 
date of the }<',nance "Dill has been fixed for :Monday next. Weare already 
considerahly later to-day than on other days, when we have risen, at the 
request of the Democratic Party, at 5-30 P.M., but I am prepared to sit for 
any time that the Members desire. 

Dr. H. S. Gour: Can an assurance be given us that we can sit at 10-30 
to-mOl·row? Weare particularly anxious to have a discussion on the N orth-
West Frontier Province. 

Mr. J. Chaudhuri: May I suggest that the Honoura.ble the Fina.nce 
Member should get the permission of His Excellency the Governor Genera.l 
to ha.ve the sittings for discussing the Demand for Grants t'xtended to 110nda.y ? 
I think if the matter is mentioned to His Excellency, there will be no objec-
tion. Weare willing to sit till late this evening. 

The Honourable Sir Malcolm Hailey: I am prepared to ask His 
Excellency to postpone the meeting of this evening until the sitting of the 
House is finished. 

CURRENCY. 

Mr. Deputy PreSident: The question is : 
• That a sum not exceeding Rs. 3i\36,OOO be granted to the Governor General in Council 

to defray the charge which will come in course of payment during the year ending the 31st 
day of Ma)"1!h. 1923, in respect of • Cun'ency ': 

Sir Vithaldas D. Thackersey: I beg to move : 
• T ~t the demlnd under the head • Currency' be reduced by R •. 1,50,000.' 
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I may at once make the point clear that it is not with the intention of 
passing a vote of censure that I make this motion. It is one of the items<-of 
retrenchment. At the same time, I may say that the way in whi<'h the 
Crrrency Depart~ent has managed its affairs during the last four or five years 
reflects great m:edit on that Department. The way in which the Department 
has managed wIth the decreased resources on occasions is exceedingly creditable. 

The Honourable Sir Malcolm Hailey: Sir, the members of the Cur~ 
rency Department will, I am sure, deeply appreciate the compliment which 
has been paid to them by one wLo is so well versed in the many questions of 
Indian finance, and has so intimate experience of the difficulties under which 
that Department has laboured during the last four or five years. (Hear, 
hear.) I find it, however, a little inconsistent that, even in the cause of 
retrenchment, Sir Vithaldas Thackersey should seek to reduce the expenditure 
on that Depaltment. • 

Now, what are the functions of the Depaltment? Of course, I am Dot 
going to discus!' here any genel'al question, such as, Exchange or the general 
problems of Currency_ It is necessary to limit myself to the functions 
of the Depaltment as our agents for managing our note-issue and dealing 
with our large operations as bankers to the nation. Most Members of 
this House are acquainted no doubt with the very important functions dis-
charged by the Depaltment in this respect. It has to deal witb a note-issue 
which has grown from about 70 m·ores a few years ago to 170 crores. 
If the House would look at the figures which we have given under the 
head Demands for Grants and compare the growth of expenditure, they will 
see that there has been no proportionate increaE'e in the size of the Department. 
We have to keep up a very considerable staff of clerks who are engaged. 
purely in what I may call the mechanical work of the Depaltmeut. That is 
to say, they have to deal with the issue and cancell&tion of notes, the registration 
of notes, claims for damaged and lost notes. Now, it is exceedingly difficult to 
reduce the numbers of a staff which iE' engaged in dealing with this enormous 
note-issue and whose strength is <,.alculated on a stril-t formula of work for 
each man. It is entirely against the interests of the public, \-ntirely against 
the interests of the very large number of persons who, I am glad to say, use 
our notes, that there should be any delay in our currency offices in dealing 
with the que"tion of the is~ue and cancellation of notes, and so forth. 
An inadequate staff would mean direct loss to the State because the proper 
safeguard could not be supplied. A ShOli time ago our Controller of Cur-
l·ency came to us, just as our Auditor General came to us, aud asked for 
considerable extensions in his office. These extensions, he pleaded, were 
necesl'ary for dealing with the very large increase of work that has fallen on 
them owing to the illcrease in our note is~ue. -Well, it is universally agreed 
that our Currency Depaliment clerks and subordinates are paid on a scale 
which would certainly admit of no reduction whatever. They are paid less, as 
a rule, than the clerks in our Account Offices and they are paid-l know that 
this statement may be quoted against me-leE'S than many of the establishments 
of the Local Governments. The - Controller of Cunency asked us for 
Rs. 2,13,000, placing that as his millimum. After consulting the Standing 
Finance Committee, we gave hini Rs. 35,000 only. He is still 2 lakhs short 
of his requirements. So much have we been impressed of the necessity of 
econllmy in rega.rd to this Department ttat we have had also to refuse-
him entirely any expenditure on new buildings. He has, for instance, in 
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Madras a Currency Office which certainly needs replacement. We have cut that 
entirely out of our Budget. He has claimed for 5 lakhs of mpees for 
necessary huildings-buildings, I may say, Sir, which are not necessary for 
the Department but are necessary entirely in the interests of the public 
concel'lloo. ~ en that we have been unable to give him. 

Now, let me turn to the higher hranches of the Department. The details 
are given in the Demands for Grants. \Ve have the Controller of CUI·reney. 
We have Deputy Contl'Ollers at the Presidency towns and one Deputy Con-
troller foy N orthel'll India. N ow, I am certain that every Membel' of 
this Assembly, who is interested in eommerce 01' finance, will recognise the 
value of .,the work dOlle by our CU1'l'ency Department in relation to the 
general ba.nking and financial conditions of the country, and I think that 
few here would like to see the number of these officers reduced. They 
are not large in themselves, but it is absolutely neces!'3.ry in the present 

I) P.ll. 
state of things that we should [,eep in the closest touch with 
financial conditions in the Presidency towns and Northern India. 

It is necessary, when we are raising large snms of money oil floating' debt, 
tha.t we should have close communication and daily information in order 
to allow us to issue our Treasury 13ills to the best advant.a.ge both of the 
public and of the State, and it is necessary, when we are raising large Indian 
loans, that we should have officers at the principal centres who can deal 
direct with the lina.llcial community which gives us our money. 1 am 
certain that Sir Vithaldas Thackersey 01' ILIly member of the commercial 
community here will bear me out in my claim that the existence of these 
officers is entirely ne es~ary to us, and that we should be running a great 
risk if we left ourselves without that means of close ('ontact with the com-
mercial and finaneial community. No reduction therefore, -in that small 
number of officers is, I think, justitiable in the interests or the public 01' of the 
State. 'l'here is in this Budget none of that large provision for contingencies 
and the like which is susceptible of heavy reduction. It if', of course. reason-
a.ble that each Member of Council should defend the Departments which is 
entrusted to his charge; my case does not rest only on my interest in this 
Department. The Hon;;e has already had an independent testimony to its 
value to the country. I am only going to put to the House this, that they 
should allow those ~ embers of the House who are seriously concerned with 
the commercial and financial development of the country to decide for 
themselves whether this expenditure really is or is not necessary in the interests 
of the public, remembering that there are some cases in which retrenchment, if 
immediately attractive, can in reality be harmful to the country. 

Rao Bahadur T. Rangachariar: Sir, I have seen it stated that the 
Honourable the Home 1fembel' is a magician who waves his wand over this 
Assemblv, but I feel that we have a greater magician in the Honourable 
Sir Mal~olm Hailey. (Hear, hear.) But the ruthless hand of retrenchment 
ca.nnot be persuaded by such magic. I quite appreciate, Sir, the great work 
which is being dune by the Currency Depllorlolent and the attempts that are 
being made to improve its working. Sir, there is a new direction which is 
taking place now in the working IIf that depa.rtment which might wait till 
our financial position is better. I approve of the system of creating Circles 
and Deputy Controllers, but, Sir, that is a luxury which might wait for some 
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time. If you compare the way in which things are managed in Madras, the 
WH:y in which things are managed in Bombay and Calcutta, an'll the .y 
thmgs are proposed to be. managed in Northern India, you_ will find that 
Madras is economically managed. Although Madl'as is a large province, with 
a la~ ge population, although Ithe cannot boast of many millionaires, still, 
hav:mg re.gard to the natUl"e of the duties performed, the Accountant-General 
assists thl!; Department in the performance of its tt·ansactions. 

I take it, Sir, that a new Department of Deputy Controller is going to 
·be created for Northern India fOl' the first time. May it not wait till our 
financial position is better, if it is necessary to effect that improvement when 
we are in that condition? I thought the ll l a~e the :Finance Member 
rather overstated the case, haying perhaps regard to the fact that he is also 
the Member in charge of Currency; otherwise, he would probably have agreed 
to this improvement being made. Therefore in that view I press the motion. 

Sir Deva Prasad Sarvadhikary: Sir, there is some information which 
I desire to have which, if forthcoming, may probably help in better defending 
Sir Malcolm's position. I believe it is a fact that in HH9-20, what may be 
called profits and what are certainly profits though called interest from these 
transactions amounted to something like four orores. But undel' the special 
currency enactment last year that is no longer available for revenue PUI'poses 
but is transferred to other purposes mentioned in the Act. 'V ell we 
cannot here quarrel with that, although I believe there is a strong represent-
ation that the practice should be in abeyance, for the time being at all events. 

Coming to page 278, however, I find a sum of about 61. lakhs 
spent here and elsewhere, in England, for the purpose of our currency 
notes. How is it that we cannot get tbat at all events deducted from 
the profit!', and the net pl'olits carried over to the account that I referred 
to under special enactment. If that is available, I think the Currency 
Department regarding which there is no difference of opinion as to its 
efficiency and beiug in need of improvement, would be in It better position 
for having the support of this House. That is probably one of the reasons 
that may have been at the back of Sir Vithaldas 'l'hackersey's mind in suggest-
ing this reduction. If the information I solicit, is forthcoming, at least 
from the minds of some of us, doubts and difficulties will be removed. 

The Honourable Sir Malcolm Hailey: May I give an answer on that 
particular point, Sir? I think the Honourable Member's point was that the 
cost of notes should be lDet from the interest Oil paper currency securities. 
N ow, that could not be done unless the existing Act were changed; our 
existing Act, section 13, makes it compulsory on us to apply all interest 
derived from securities-I am putting it in a very compendious form-to 
the reduction of the securities created for our own purposes, and the Auditor 
General has to celtify every year that this has been done. In the existing 
state of the Act, therefore, we could not debit the cost of the notes to the 
interest, as the Honourable Member suggests. If the Act was at any time 
altered so as to provide that o;ve only applied the profits and not the total 
interest, no doubt that could be done. At present it is not possible. The Act 
says definitely '-all interest'. 

Ir. Deputy President: The question is : 
• That the Demand under the Head • Currency' be reduced by RI. 1,60,000.' 
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The Assembly then divided as follows: 

:0 

AYES-43. 
Abdul Majid, Shaikh. 
Agarwala, Lala G. L. 
Agnihotri, Mr. K. B. L. 
Aiyer, Sir P. S. Sivaswamy. 
Asjad·uI·lah, Maulvi Miyan. 
Ayyangar, Mr. M. G. M. 
Ayyar, Mr. T. V. Seshagiri. 
Bagde, Mr. K. G. 
Bajpai, Mr. S. P. 
Bhargava, Pandit J. L. 
Dishambhar N ath, Mr. 
Chaudhuri, Mr. J. 
mnwala, Mr. P. P. 
Girdhardas, Mr. N. 
Gour, Dr. H. S. 
GuIab Singh, Sardar. 
Iawar Saran, Munshi. 
Jamnadas Dwarkadas, Mr. 
Jatkar, Mr. B. H. R. 
Joshi, Mr. N. M. 
Kamat, Mr. B. S. 
Lakshmi Narayan Lal, Mr. 

Latthe, Mr. A. B. 
Mahadeo Prasad, Munshi. 
Manmohanda.s Ramji, Mr. 
Man Singh, Bhai. 
Misra, Mr. B. N. 
Misra, Mr. P. L. 
Mudaliar, Mr. S. 
Mukherjee, Mr. J. N. 
Nag, Mr. G. C. 
Nand Lal, Dr. 
Neogy, Mr. K. C. 
Rangachariar, Mr. T. 
Samarth, Mr. N. M. 

• Sarvadhikary, Sir Deva Prasad. 
Singh, Babu B. P. 
Sinha, Babu Ambika Prasad. 
Sinha, Beohar Raghubir. 
Srinivasa Rao, Mr. P. V. 
Subrahmanayam, Mr. C. S. 
Subzposh, Mr. S. M. Z. A. 
Thar.kersey, Sir Vithafdas D. 

NOES-29. 
Abdul Rahim Khan, Mr. 
Aiyar, Mr. A. V. V. 
Bradley·Birt, Mr. F. B. 
bray, Mr. Denys. 
Bryant, Mr. J. F. 
Chatterjee, Mr. A. C. 
Crookshank, Sir Sydney. 
Dentith, Mr. A. W. 
Faridoonji, Mr. R. 
Fell, Sir Godfrey. 
Gajjan Singh, Sardar Bahaaur. 
BaliibuUah, Mr. 'Muhammad. 
Bailey, the Honourable Sir Maleolm. 
Hullah, Mr. J. 
Innes, the Honourable Mr. C. A. 

The motion was adopted . 

Keith, Mr. W. J. 
Lindsay, Mr. Darcy. 
Mitter, 'Mr. K. N. 
Muhammad Hussain, Mr. T. 
Percival, Mr. P. E. 
Rao, Mr. C. Krishnaswami. 
Renouf, Mr. W. C. 
Sapn, the Honourable Dr. T. B. 
Sharp, 'Mr. H. 
Spence, Mr. R. A. 
Vincent, 1,he Honourable Sir William. 
Waghorn, Colonel W. D. 
Way, Mr. T. A. H. 
Webb, Sir M. dePom.eroy. 

.IIr. Deputy President: The questiou is : 
• That a redueed sum not exceeding Rs. 28,811,000 be granted to the Governor General in 

Council to defray the charge which will come in COUlllll of payment during the year ending-
the 31st day of March, 1923, in respect of • Currency'. ' 

The motion waR adopted. 
Mu,"'T. 

Ir. Deputy President: The questiou is: 
, That a sl1m not exceeding Rs. 19,64,000 be granted to the Governor General in Council to-

defray the charge which will come in course of payment dUling the year ending the 31st day 
of March, 1925, in respect of • Mint'.' 

Rao Bahadur T. Rangachariar: Sir, I beg to move: 
• That under this item the dl'mand under the head' Mint' be reduced by :as. 1,05,400. • 
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It IS the usual ~t . I would draw the attention of the Honourable 
Me~ber to the figures printed at the bottom of the page 115 to the item'of 
ReceIpts. In 1920-21, the actuals were Rs. 73,46,6a4, the Budget estimate for 
the year 1921-22 is Rs. 47,59,000, the revised estimate for 1921-22 is only 
Rs. 14,21,000, and the income estimated for next vear is Rs. 19,16,000. I do 
not know what proportion the Actuals bear to the estimated receipts. If on 
the other hand Honourable Members turn to the expenditure side just above, 
the whole expenditure is still kept on even a larger scale. I do not know why 
the Mints which do not produce enough income should be kept up at the same 
rate and why a reduction should not be effected under this head. 

I further wish to know as to what action has been taken with regard to 
the coinage of gold in the Bombay Mint. This question was debated last 
year, I think, on the motion of my friend, Mr. Priee. I shonld like to know 
whether any steps have beeu taken in this direction as I believe a certain 
statement wa.;; made last year by the Honourable the Finance Member. Sir, 
I move this motion. 

The Honourable Sir Malcolm Hailey: The receipts on account of 
Mint of course vary in proportion with the public demand for silver and 
other coins. For about two veal'S, we have, of course. coined no new silver 
at all, we are only replacing· worn out coins. As a m~tter of fact, such is the 
confidence of the country in the note issue of this bankrupt, incapable and in-
competent Government that it prefers to use our notes and give us its silver. 
Every week we get a heavy return of silver rupees from the country; we 
now have, about 76 Cl'ores of silver in our chests and we are at a real difficulty 
to find sulticient storage for it. When I am told that the country has no 
confidence in Govemment, that its financial administration is incapable and 
inept, I often look at that figure with a good deal of satisfaction. No country 
which had any serious doubt regarding the stability of its Government or the 
general correctness of its financial arrangements would take that Government's 
notes' and give up its metal. (JIr. Rangacltariar: ' We are bel ping you to 
keep it up.') I am looking to the House nOll' to maintain our financial 
stability closing our deficit! This in any ("ase is the simple explanation why 
the receipts in the current year and in the coming year will be less than the 
year 1920·-21, when there was considerable coinage. If the House will look 
at the figures of the previous years, they will find that the same remark of 
course applies to the expenditure. In H1l7-18, we spent about 22 lakhs. in 
1918-19, about 4-0 lakhs, in 1919-20, 42 lakhs and,in ] 020-21, about 19 lakhs. 
Our expenditure is simply incurred in tmning' out the coin which tlfe country 
demands. That expenditure is purely of a manufaeturing nature, and we 
have placed in the Budget simply the sum which we think we shall require 
if we are to meet the reduced operations which we look forward to in 
the coming year. As the House will see, there is nothing in the Budget, 
but the ordinary provision, which has, I think, existed for about 50 
years, perhaps longer, for the Mint Master and the Assay Master, and the 
rest of the expenditure is merely manufacturing outlay. 1 need not say that 
you cannot. dispense with the Mint Master and his few assistants any more-
than you can dispense with the Assay Masters. As for the establishment, as 
I have said, it is paid on the same market basis as other industrial establish-
ments, and 1\"e naturally cannot reduce it. 
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[Sir Malcolm Hailey.] , 
~ r. Hangachariar asked for information on anothel' point, namely, the 

ooinage of gold at our mints. We have made all arrangements, as I informed 
the House on a previous occasion, to produce gold coin as soon as it is 
demanded. In the existing state of the premium on gold, nobody would 
brjllg their gold to the miuts; until the demand arises we naturally cannot 
miDt coim:. A.s soon as the demand arises we shall be prepared to meet it. 
'J'hat would apply whether the gold coin that it is decided to produce is the 
sovel't·ign 01' an Indian coin. Weare, of course, in that connection exactly 
in the same position as England or any other country which eannot mint its 
gold coin at present. 

To conclude, therefore, I have only to r~peat to the House that the main 
<lharges under this head Me purely .manufaeturing charges and if they are 
reduced we shall not be able to produce the coin that the country demands. 
I have no doubt that there is something to be said from an abstract point of 
view for the princ.iple of bringing pressure on Government to reduce a class 
'Of expenditure, which constitutionally it is not within the control of the 
House to vote, by making forced reductions of other classes of expenditure 
which are within the control of the House. But, as a matter of pratti('al 
politics, we have to treat each of these demands separately and on its merits. 
In addressing the House previously I have consistently opposed any motion 
which will have the effe<:t of dealing with the demands as a whole for the 
'Simple reason that the law requires that the House should vote each Demand 
separately after listening to such justification as Government can put 
forward in regard to that Demand. It seems to me that it is only reasonable 
and bm;illess like that where a particular demand is justified, it should stanfl; 
where good reasons can be shown by the critics of Q-overnment, for cutting 
down the demand on its merits, that demand should be reduced. In the 
particular case in point I have shown that the superior establishment is 
-exactly what it has been for very many years. The charges other tha.n those 
for establishments are simply manufacturing' charges. 1N e do not produce 
-coin for our own satisfaction. We produce it to meet the demands of the 
country and we have put this amount in the Budget purely to meet those 
demands. I put it to the House again that it is not a reasonable proposition 
to seek to reduce this demand. 

Mr. Deputy President: The question is: 
• That the demand under hend • Mint' be reduced by Rs. 1,05,400: 
The Assembly then divided as .follows : 

Abdul Majid, Shaikh. 
Agarwala, Lalli. G. L. 
Agnihotri, Mr. K. B. L. 
Asjad.ul-Iab, Maulvi Miyan. 
Ayyllngar, Mr. M. G. M. 
a~ e  Mr. K. G .. 

BaJpai, Mr. S. P. 
Bhargava, Pandit J. L. 
Bishambhar Nath, Mr. 
Ginwala, Mr. P. P. 
Girdhardas, Mr. N. 
Gour, Dr. H. S. 
Iswar Saran, Munshi. 
Jatkar, Mr B. H. R. 
Joshi, Mr . .N. M. 
Lakahmi Narayan Lal, Mr. 

AYES-3l. 
Latthe, Mr. A. B. 
Mahadeo Prasad, Munshi. 
Ml,Ion Singh, Bhai. 
~ lsra  Mr. P. L. 
Mudaliar, Mr. S. 
Nag, Mr. G. C. 
Nand Lal, Dr. 
Neogy, Mr. K. C. 
Rangachariar, Mr. T. 

. Singh, Babu B. P. 
Sinha, Babu Ambika Prasad. 
Srinivasa Rao, Mr. P. V. 
Subrahmanayam, Mr. C. S. 
~ub pos  Mr. S. M. Z. A. 
Thackersey, Sir Vithaldas D. 
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NOES-3D . 
.Ahdul Rahim Khan, Mr. 
Aiyar, Mr. A. V. V. 
Aiyer, Sir P. S. Sivaswamy. 
Bradley.Birt, Mr. F. B. 
.Bray, Mr. Denys. 
Bryant, Mr. J. F. 
c:h:tltel'jee. Mr. A. C. 
Cotelingham, Mr. J. P. 
'Crookshank, Sir ~ ney. 
Dentith, Mr. A. W. 
Faridoonji, Mr. R. 
Fell, Sir Godfrey. 
Hahibullah, Mr. Muhammad. 
.Hailey, the Honourable Sir Malcolm. 
Hullah, Mr. J. 
Innes, the Honourable Mr. C. A. 
. Jamnadas Dwarkadas, Mr. 
Keith, Mr. W. J. 

The motion was negatived. 

Lindsay, Mr. Darcy. 
Misra, Mr. B. N. 
Mitter, Mr. K. N. 
Muhammad Hussain, Mr. T . 
Mukherjee, Mr. J. N. 
Percival, Mr. P. E. 
Ramayya Pantulu, Mr. J. 
Rao, Mr. C. Krishnaswami. 
Renouf, Mr. W. C. 
Samarth, Mr. N. M. 
Sapru, the Honourable Dr. T. B. 
Sarvadhikary, Sir Deva Prasad. 
Sharp, Mr. H . 
Vincent, the Honourable Sir William. 
Waghorn, Colonel W. D. 
Way, Mr. T. A. H . 
Webb, Sir M. dePomeroy. 

8!95 

The Honourable Sir Malcolm Hailey: Would you like to adjourn? 
(.4 Voi,'c: 'May we now stop at this stage' ?) 

Rao Bahadur T. Rangachariar: We have no opposition to that. 

Mr. Deputy President: I think it might be just as well to take one 
-or two items and finish them. 

The question is : 
'That a sum not excl'edillg Rs. 1'\64,0,)0 be granted to the Governor General in Council 

:to defray the charge which will come iu conrse of payment during the year ending the 31lt 
·day of March, ~  ill respect of ' Mint '.' 

The motion was adopted. 
Mr. Deputy President: Do HOMurable Members wish to adjourn the 

House? 
roi e.~ : 'Yes,' 'No.' 'No.') 

Mr. Deputy President: Order, order. Dr. Gour. 
Dr. H. S. Gour: Sir, Demand No .. ~  might be passed without any 

'motion because there is no notice of any motion on the printed list. 

Mr. J. N. Mukherjee: I have put in a notice of motion. I pnt it in 
yesterday. 

The Honourable Sir William Vincent: Is Dr. Gour to tell us which 
·demands we are to pass and which not? 

Mr. Deputy President: In cflnnection with the inquiry made by 
Dr. Gonl', there is an amendment, but which is not on the printed list. 

EXCHANGE. 

Mr. Deputy President: The question is : 
, That a sum not exceeding R8. 9,95,50,000 be granted to the Governor General in Council 

"to defl'a! _the charge which will come in course of payment during the year ending the 31st 
-dal of March, 1923, in respect of' Exchange '.' 

.. 
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lItr. J. N. Mukherjee: :My motion before the House is: 
• That the sum of Rs. 9,95,50,000, in Demand No. 39, at page 116 on account of 

• Exchange', be reduced by Rs. 5,00,00,000.' 
My point is that the Exchange head covers not only civil but military 

expenditure as well. This was admitted by the Honourable the Finance 
Member in the other House a few days ago, in course of debate, and in reply 
to the Honourable Mr. Sethna's question. From the Budget speech of the 
Honourable the Finance Member I also find that this demand includes 
military expenditure. 

It is impossible for us to find out how much of this expenditure of 
Rs. 9,95,50,000 is to be debited to the military side. I could not find out the 
exad total of the military expenditure on which this liability on account of 
Exchange has been incurred. It must be an enormous sum. It might probably 
amount to five crores (A roice: 'One and a half crores.') Whatever it may 
be. If it is one and a half crores I will accept that suggestion and move the 
reduction of the demand by an amendment limited to that amount, namely~ 
one and a half crOl'es of rupees. What has been done in the Budget statement, 
is this. The debit on account of Exchange under the beads of Posts and 
Telegl'aphs and Railways have been separately shown. But the expenditure 
under various other heads, so far as Exchange is concerned, has been lumped 
together, with the result, tbat tbe real figures as to military expenditure do not 
appeal' on the surface. If the expenditure on account of lhcbange on each 
count had been separately shown, we would have known exactly how much of 
the debit due to Exchange, the military side was responsible for. For all 
practical pm' poses, upon tbe Budget figures as presented to the House, the 
amount actually shown as the military expenditure ought really to be a great 
deal more. That is my point. I therefore hope that the House will carry 
my motion and dt'du(;t whatever amount should really be debited against 
military head, as expenditure, on this account. 

Dr. H. S. Gour: Sir, I entirely support the motion that bas. been 
moved by my HOllOUl'able friend. The whole of this military expenditure 
in the Budget bas been camouflaged. Some of it bas gone under aeroplanes, 
and wireless, some under the Frontier, some under the Frontier Military 
Police, and some under the head of Exchange. Jly friend (Sir Montagu de 
P. Webb) tells me that if an accu)'ate account of military expenditure is 
made, the total will be 69 crores. Cne friend on the left says it is 80 crores. 
Any way, Sir, it is in the neighLoUl'hood of 63 or 70 crores. Assume tbat it 
is 63 01' 70 rore~. The country is entitled to know the true state of military 
expenditure, and I therefore suggest that the Military Depaliment in framing 
their Budget must consolidate all the expenditure under tbe various heads,. 
so that this House may be in a position to know what is tbe expenditUl'e of 
the military liability wbic}! this country has to meet fr~m year to 
yeal' 

Sir Deva Prasad Sarvadhikary : And make that also non-votable. 
Dr. H. S. Gour: And to be on the safe side my friend, Dr. Sarvadhikary, 

suggests let tbat !<llm also be made non-votable. (A Voice: 'No '.) That 
is the way of dealing with the country. 

Rao Bahadur T. Rangachariar: Sir, I wish to add a few observations: 
by way o£ tactics in ordei' to meet the tactics of ·the other side. We-
have learnt the art of talking, a.nd I especially can talk it out. (Laughter.) 
I can talk out the whole nigbt. 
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Mr. Deputy President: I think the House will agree with you. 
Rao Bahadur T. Rangachariar: I am accustomed to fasting, Sir, as 

a Brahmin. We have our l a a.~i day twice a, month and we are ordained 
to fast the wholl-1 of that day. I do not say I do it. (Laughter.) But I 
propose to observe Ekadasi to-night. (--1 roice: 'Over the Budget '.) 

Coming to the serious aspect of the que:<tinn as regards this questiun of 
Exchange, I think my friend, :Mr. Mukherjee, has really raised a very good 
point. We should exactly know where we., stand as regards the military 
expenditure. "r e know, Sir, that certain expenditure is incurred of an 
unproductive kind in 'l'elegraphs. the department of my Honourable friend, 
the Honourable Mr. Sarma. Will he be able to tell us- I do not know if he 
knows· how much of it is due to military lines, how much of this extra-
ordinary expenditure is due to military lines. Shquld it not go to the Military 
Budget? 80 also my friend, Colonel 'Waghorn, President of the Railway 
Board, is here. Unfortunately he has to bear a large burden and bear the 
brunt of the criticism. Not only that; I think if we Axamine the interpella-
tions in this Assembly and in the Council of State, I think I have seen 
Colonel W aghorn on his legs very often than any other unfortunate Member 
of this House on the side of the Treasury Benehes. Why should he bear all 
that burden when he is running a Commercial department su e~fully  It 
is because he has really to run strategic lines, of the mileage, the gauge 
and other things of which we know nothing. 

Sir Godfrey Fell ~ rmy Secretary): On a point of order, may I ask 
whether this is relevant to the discussion on Exchange? (roiees : 'It is 
relevant' .) 

Mr. Deputy ~resi ent: I cannot say that it is really relevant, but I 
Lope the Honourable Member will come to the point, 

Rao Bahadur T. Rangachariar: I am coming, Sir. 
Dr. H. S. Gour : May I point out that strategic railways are essentib.lIy 

built for Military purposes, and therefore it is relevant to the question of 
military expenditure. (roices:' Exchange '.) A crore and a half rupees 
out of thiS Exchange demand goes to military expenditure. That is the 
contention of my friend, Mr. Mukherjee. 

Rao Bahadur T. Rangachariar: Not only that. For the strategic 
lines, they have to buy stores in England and they pay in gold. How 
much of the loss is due to it? Expenditure in the railway lines or telegraph 
lines will also have to go to the military Budget. In that way the Military 
BudO'et is swelled and the country will kno\v the real weight of this 
uDfo~tui: ate military Budget. I ~ympat ise with His Excellency the Com-
mander-in-Chief, whom I am glad to see to-day here. Yestel·da.y when we 
carried the reduction of the military expenditure by Rs. 100, I am sorry 
we carried it behind his back. It is quite unsoldierly like I agree. 

If he had been here yesterday when we canip.d that Resolution to reduce 
the military expenditure by Rs. 100, instead of Sir Godfrey FeU, his broad 
backs would have taken the burden. (Hear, hear.) If we had done it in 
his presence, it would ha.ve given us great pleasure~ Sir. I heartily support 
this motion. 

The Honourable Sir Xalcolm Hailey: Sir, Mr. Mukherjee sai~ to my 
astonishment, that I,in another place, had admitted that part of our 
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'exchange losses) was due to military expenditure, ' Admitted), Sir? 
Why, the facts were patent. They were stated openly in my "peech of Ist 
:March. What was there to admit? It "as open for any Member who took 
an interest in those matters to make a very simple arithmetical calculation, 
and find out what portion of the head ~ ange  on the expenditure side 
was attributable to Home remittances. See the amount of these remittances 
given in full in the Military Budget. (.A l'oice: "Was this on a 28. basis)?} 
Our accounts are kept on thl' 28. ba"is, and it is perfectly easy to calculate the 
exchange difference. I stated not only on the 1st March this year, but last year, 
the principle on which we calcuJatl'd the head 'Exchange) on the expenditure 
side. It represents the difference between the amoUJlt C'alculated on the basis 
at which our accounts are kept l2 shillings) and the actual cost of remittance. 
In l'egard to commercial departments this difference is put down under the par-
ticular head, while in regard to other depaltments the sums involved are 
lumped together; but since under every head we also give full details of 
what the Home expelJditure is, it is perfectly easy to calculate what 
the exchange difference amounts to in every such case. In lumping all these 
together for non-commercial departments we have had no idea of concealing 
facts from anybody; such an idea never occurred to any of us. "r e simply 
followed the old practice under which exchange differences (i.e., differ-
ences between the amount as calculated on the basis on which our accounts are 
kept, and the actual market rate) were shown under one head. In the days 
when exchange gains and exchange losses (if I may use this inaccurate term; 
wel'e small, this head was not of course a prominent feature of our Budget. 
It is (\nly now that it has assumed prominence. 

This is the very simple explanation of this astonishing (admission) of 
mine, to which the Honourable M ember pointed with such pride as a new 
discovery. But he was admirably restrained in what he said on the 
subject; he did not indulge in' that style of thud and blunder, I mean 
blood and thunder, oratory which some of my Honourable friends here 
are sometimes given to. He did not go so far as to say that military 
expenditure was 'camouflaged' under every head. He did not make the 
astounding :Issertion, which nobody who knew the facts would for a moment 
support, that we camouflage military expenditure under the head of 
aeroplanes. (..4 roice: 'What about wireless and railways r) I will take 
them all in time. Ael'Oplanes. What we have done in our Budget is to put 
,aviation under the Civil head and 'aviation) simply provides for the upkeep of 
an inspector and a few landing grounds. There is no provision there for any 
military expenditure of any nature whatever. Then again, take the head 
Telf'grapbs. My Honourable fl'iend, Mr. Rangachariar, asked Mr. Sarma. 
what were the losses due to the fact that certain telegraphs were for military 
use. Mr. Rangachariar knows as well as I do that the total result of telegraph 
working is a profit, and not a loss. (A Yoice: 'But there is a loss there).) 

Then we will take the question of the Frontier, Now I am told that 
military expenditure is camoufla.ged in the tigures which we ha.ve given 
regarding the Froutier. Thnse figures are plain and open for anybody to 
reBd, One of our critics referred to such items as Homer Police. Is that item 
military? There have been Border Police on our administrative borders for 
60 or 70 years. Whell military occupation beyond our administrative line was 
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unthought of, that Border Police existed and must exist for the protection of 
our frontie: .villages. Where i.s the a~~uflage there? Take again inilitaI"l 
roads .. MIlItary ro~~ are ~blte  to ml~lta.ry. It is one of the complaints of 
my friends on the nll ~l:r sl ~ that we m ~t on charging t.he military with 
roads ac!·o.ss our a:dmlntstrs;.tlv.e ~or er. '1 hey cla-im that that is an ordinary 
case of CIVIl expenditure. ~  e InSist, however, on charO'ing the roads to the-
militarr. There is no camollflaO"e there. " . " 

Then I come to str~tegi  railways. There is some substratum of fact. 
here, but in. the manner in which the charge is used against us, [ might 
almost descrIbe the charge as a mare's nest. 'Ve have in our Railway Ad-
ministration Reports a heaiing called' Military section of State Hailways'. 
It b~a.rs a comparatively small proportion of our tot.tl Capital expenditure, not 
I thmk mJre than about 22 crores in all out of 500 CI·ores. But the fact. is 
that a large number of these railways, which are c1assiried as military, are a 
source of profit to the mini~tration. That is not the case with all ; but it 
certainly is with some. I know some of these railways intimately. The· 
Sind-Doab Railway, which is purely stI'ategic, is now becoming .\ valuable asset. 
The Lala Musa-Kllndian extension is in the same case. The Nowshera-Darga.i. 
Raihvay had to be converted recently into a broad gauge on account of its 
heavy traffiC'_ The Kalabagh-Bannu Railway, which is often pointed to as 
a strategic railway, was never constlUcted at all as such. 'l'hough it lies 
across the Indus and may look like a strategic railway, it was constlUcted by 
the Railway administration as a productive enterprise. The Khyber Railway~ 
I will admit, is a strategic railway, pure and simple. But it is very easy 
indeed for any Member to find out by a simple question what is the cost of' 
the Khyber Railway and what is the interest we pay on the capital outlay. 
There can be no talk of camouflage in matters such as these. Then the last head--
perhaps the most important under which the word camouflage has been used-
I mean Exchange. I think I have all-eady justified to the House our. previous 
practice in that matter. Military expenditure is, of nourse, in a year when 
exchange shows so great a divergence from the rate at which our accounts are 
kept, swollen on account of our remittance transactions. And everyone who is: 
in any way conversant with our finance knows perfectly wt'll that you should 
add to military expenditure the differences on exchange due to our Home-
remittances on military account. Now, what the Honourable 'Member asks for' 
is, I understand, though I am not perfectly clear on that point, either a change· 
in our method of keeping our accounts or .an actua} reduction under this head. 
If he desires that we should state for the mformabon of the Members the fuU 
military budO'et and what addit;on is necessary on account of making remit-
tances to the Home account, we should be delighted to print that in future. 
We have as a Govemment nothing to gain alld everything to lose fl'om a 
suspicion that we are concealing the true facts in regard to our tinances-
military or otherwise. I have not, Sir, spoken in indignation or attempted to-
resent this charge, because I regard it myself as one which Members would 
not make except for purely dialectic purposes. I put it to the Honourable 
Members here that our course in regard to our accounts, whatever may he our 
character or, shall we say, our stubbornness or obstinacy in regard to other 
certain points, is really nne of absolute frankness. We do not attempt 
to conceal anything from the country j as I ha.ve said, I do not think that. 
that charge i8 ever l'eally seriously brought against us, and I am certain 
that it cannot be seriously maintained.. 
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Rao Bahadur T. Rangachatiar: Personally, although I may be out 

<>f order, Sir, I wish to congratulate the House that our good humour should 
have given an opportunity to our esteemed fl·ieud, Sir Malcolm Hailey, to 
give us a most instl'llCtive explanation of the sitriation. It was not the 
intention of any of 11S on this' side of the House to make any sugg('stion 
that the Honourable the Finance ~ ember is guilty of any such act that he 
thinks that we are attributing to him. 

But there are certain items which we think should rightly be debited 
to the milital·y budget; that is all we meant. Therefore, I ma.y !'ay person-
ally, that I have listeneu with great plea~nre to the very instructive and 
eloquent speech of my Honourable friend, and I am glad that my remarks 
provoked him to make it. 

The Honourable Sir Malcolm Hailey: I fully accept the disclaimer 
'of my Honomable friend in the spirit in which he gives it. 

I was very careful not to say that I resented the suggestion that we 
concealed anything in our accounts and I was very careful indeed to 
make it clear to the House that I did not think anyone really intended 
seriously to bring such a charge against us. I did, I think, I·efer to the word 
I camouflage) because it is a word of a somewhat sinister connotation, and, 
on behalf of m.v Department, on behalf of my predecessors, and on behalf 
-of the Government of India, I do not like to see that word used, because 
people, who ar~ not so good-natured as this House, and people, who have 
not the same sl::nse of public spirit and fairness as this Bouse, might 
perhaps take hold of that word outside and misinterpret the intention of the 
Members who have used it. Again I say, Sir, that I welcome what the 
Honourable Mr. Rangachariar has said in this connection. I feel indeed that 
·our conscience in all matters of acconnting is really perfectly clear, and I 
imagine, Sir, that having obtained this explanation from me, the House does 
not now wish to pursue the matter fUl'ther. 

Dr. H. S. Gour: May I, Sir, just by way of personal explanation 
point out that I was the author of that wOl·d in this connection, and I did 
not use it in any sinister sense. I intended merely to point out that there 
are certain entries in the Budget which would justifiably come under the 
head of military expenditure. though they have been sCl·eened fl·om the 
view of ignorant people like ourselves by being put under different heads. 
Consequently, we have to add them together to come to a conclusion a.s to 
.what is the total military expenditure Qf the country. 

lttr. N. ltt. Joshi: I move that the question be now put. 
Mr. J. N. Mukherjee: I should have stood up to say, after what had 

fallen from the Honourable the Finance Member, that I do not wish to 
press the point. 

The motion 'Was, by leave of the Assembly, withdrawn. 

IIr. Deputy President: The question is: 
• That a Bum not exceeding Rs. ~ .  be granted to the GoverllOr Gen81'a1 in 

'Council to defray the charge which will come in course of po.ymevt during the year ending 
the 31..t day of March, 1923, in I'espect of • Exchang-ol': 

The motion wa.s adopted. 
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• ~at a sum not exceeding. Rs. ! ~  be granted t~ the Governor General in 
~oun  to defray the charge wInch will come In course of payment during the year end-
Ing the 31st day of March; 1923, in respect of 'Civil Works including expenditure In 
England',' 

Dr. H. S. Gour: Sir, I move that this question be taken up at half past 
10 to-morrow morning. (Cries of 'No, no, at 11 o'clock.') 

Kr. Deputy President: I am afraid I must rule that motion out of 
order. 

Rao Bahadur T. Rangachariar: I suppose the Chair has obtained the 
assent of the Government in this matter. ' 

The Honourable Sir Malcolm Hailey: Yesterday evening, when the 
House desired to rise at half past 5, though it would really have been more 
convenient to us to continue the discussion (because we ourselves like a full 
discussion and a thorough ventilation of all the important matters that are 
put before the House), I said at the time that I would leave the matter 
entirely to the House. On this occasion, Sir, I give exactly the same answer. 
The House knows as well as I do what the rule is in regard to voting on 
Demands for grants. At five o'clock to-morrow evening they will be put 
ert bloc to the House, and it is therefore at the option of the House to ask the 
permission of the Honourable the President-and his permission is of course 
required-to sit late or to rise at once. 

Government will fall in with any views expressed by the 
7 P.x. House. 

Mr. J. N. Mukherjee: Sir, the motion that I place before the House is : 
• That the sum of Rs. 63,30,000 under the head • Civil Works' be omitted,'· 
My point is, that the Honourable the Finance Member in his speech has 

said that this year he is practically not going in for any original works-
practically, I say, because it is to be, with very small exceptions-under this 
head. The House will see that at page 121 there is a sum of Rs. 16,91,000 
against original work Forest Research Institute at Dehra Dun. 

The Honourable Mr. B. N. Sarma: That is for works under pro~ress. 
Mr. J. N. Mukherjee: But shall we be able to spelld 'so much as 

Rs. 16,91,000 in the course of one year, at a place like Dehra Dun ? 
The Honourable Mr. B. N. Sarma: Yes. 
Mr. J. N. Mukherjee: lnEtead of burdening the taxpayer with expendi-

tare of this sort in a year of financial stringency like this-which is clearly 
not the wish of the Honourable the Finance Member, my proposition before 
the H(luse is that this item be deleted and all expenditure on original .orks 
should go to capital and not to revenue accotiDt. That is my submission. 

Colonel Sir Sydney Croobhank: Sir, perhaps I may explain that al-
though the items comprising the amount are shown against the. ~ea  of 
Original Works, they ate not original new works. The..only new worb which , 
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we have provided for as agaiI).si; the whole Demand come to the small 
amount of Rs. 2,78,001l. The remainder, that is to say, 40'59 lakhs worth are' 
for'originla works which are in progress and have been carried on from last 
year and which cannot be stopped without incurring vel'y heavy losses. 

Sir Deva Prasad Sa"adhikary : Sir, 1 do not know how the accounting 
may sta.!ld with regard to revenue and capital expenditure ; but I do not think 
that the House ought to be party to anything that will stop the progress of 
the Forest Research Institute at Dehra Dun which urgently requires immediate 
development. 

Mr. ~ C. Ch!Ltterjee : I may explain that one of the original works for 
which provision has been made is the School of Mines and Geology and after 
the expression of the sense of the House earlier during the day I hope that 
item will not be cut out. 

Mr. P. P. Ginwala: I ask for information, Sir, as to these military 
works services-Reo 4,3+,000 • • • • 

Mr. Deputy President: Order, order. I may draw the attention of the 
Honourable Member that we are not on that item. "\Ve are now dealing with 
the particular sI1.b-head ' Original Works' in Demand No. 40. 

Rao Bahadur T. Rangachariar: May I point out, Sir, with your 
permisllion that there is the original motion before the House on which my 
Honourable friend is entitled to ask for information, the original motion abont 
the whole grant which you have put? 

The Honourable Sir Malcolm Hailey: May I p·erhaps assist your task 
in dealing with these l'ather intricate questions of procedure by simply supply-
ing the information which the Honourable gentleman asks? 

Rao Bahadur T. Rangachariar: I rise to a point of oraer. When the 
~nourable Chair has ruled it out of order, is it open to the Honourable the 

Finance Member to give an explanation? 
Dr. H. S. Gour: On a point of order, Sir. If the Honourable Mover 

was not out of order he is entitled to continue and finish his speech. 
Mr. P. P. Ginwala : I want to know how this snm of Re. 4,34,000, has 

suddenly become votable; because if it is really votable and it affects the 
Military Department, we shall simply make the attack and get our 
majority • • • • 

Mr. Deputy President: I must draw the attention of the Honourable 
MelJ!ber to rule 48(3) which says r when several motions relating to the same 
demand are offered, they shall be discussed in the order in which the heads to 
which they relate appeal' in the Budget.' 

Mr. P. P. Ginwala: Therefore, I think, Sir, that I should like to know 
befote we start this debate whether the Government of India has been ra-
advised by the Law Officers of the Crown and whether they have been told 
that this is votable; I should like to be informed on that point first before we 
atart this ~ery interesting debate. 
. Th& Honourable Sir Malcolm Railey: The explanation is really a 
\>er.Y,;siinple one, and I do not think it necessary to trouble my Honourable 
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friend, Dr. Sapru, or to refer to the Law Officers of the Crown on so simple 
a point. The items are classified as t payments t~ Military Worb Services ' 
for the simple reason that in the Frontier province and in some other areas our 
only agency for carrying out civil works is the Military Works Services i we 
have no civil works agency, and we make payments to the Military Works 
for doing certain work for us. These are civil works in every way, but they 
happen to be carried out for us by military agency and we pay the Military 
Works for doing so. . 

Mr. P. P. Ginwala: If it is a question of classification, may I Imow 
whether in case we cut down this sum, it will affect the Military Budget or 
not? 

The Honourable Sir Malcolm Hailey: No; it will have no effect 
whatever on it. If you cut the provision out, the work may have to go out; 
but I can assure my Honourable friend that it will have no effect whatever 
on the Military Budget. Let me take a case, a very simple oue-work on the 
Chilas-Bandipur Road; that is a civil work; only the agency for carrying it 
out bappens to be a military agency aud we make the payment :n that way. 
The work, as I said, being a civil one is put down to the Ordinary Civil 
Budget and it happens to be classified as Military Works Services simply for 
the reason that it is carried out through that agency. 

Mr. N. M. Samarth: If the House will refer to page 120, it will find 
there under' Original Works' Major Works-two rest-houses with out-houses 
on the Chilas-Bandipur Road, making road from Gilgit to Gupis fit for 
passage by baggage-camels; and then Amount payable to the Military Works 
Services and Amount payable to the Kashmir Durbar for works at Gilgit. I 
really do not see any substance, therefore, in the objection raised by the other 
side-I mean by the Democratic Party. 

Mr. Deputy President: The question is: 
• That a Bum not exceeding Rs. 63,30,000 under Demand No. 40, Civil Work" under IUb-

head' Original WOl'ks,' be omitted.' 
The motion was negatived. 
Mr. N. M. Joshi: Sir, I beg to move: 
, That the provision for Coorg be reduced by Rs. 50,000.' 
Sir, Coorg is a very small tract of territory. Ordinarily if it had been in 

a regular Province we would have called it a tehsil 01' taluka, and for such a 
small tract of territory we are providing in the Budget a very large estab-
lishment, namely, an Executive Engineer costing Rs. 14,400 per annum, an 
Assistant Engineer costing Rs. 9,000 a year, and a ub ~ngineer costing 
Rs. 3,liOO a year. Ordinarily for such a small tract we would have appointed 
an officer of the last grade mentioned here, namely, a. Sub-Engineer, and paid 
him Rs. 3,600 pel' annum. Simply because Coorg is an isolated tract we 
have got two vel'Y highly paid officers. I therefore want these two officers 
to be sent somew here else and economy effected. 

While on this motion I might say that there are other smaller admini.tm-
tionslike Ajmel'-Merwara., where you have DQt only one Executive Engineer, 
but also a Superintending Engineer and two ~e nti e Engineers. All theM 
smaller administrations ha.ve been ca.using a. great a.mount of expenditure to the 
eentnrJ Govern1Jlent. I ther.eiore fed that We Government of Iudia should 

1" 
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very seriously consider the question of these smaller administrations, and they 
should either amalgamate these smaller administrations with the neighbouring 
territories or do something else with them. Uut the country cannot afford to 
pay for these large establishments. 

Colonel Sir Sydney Crookshank: Sir, I am afraid the Honourable Mr. 
J' oshi has only more or less foreseen exactly what we are. dO,ing, that is to say, 
we have already addressed the Chief Commissioner, Coorg, as to the high 
establishment charges on the works in that small administration, and I may 
inform the House that he has undertaken to look into the matter and see what 
reduction can be made. Also, I understand from the Honourable the Home 
Member, that a Ret.renchment Committee is actually going into the question 
of the whole expenditure of the administration in Coorg. 

As regal'ds the further suggestion of my Honourable friend, that point has 
already been taken up in my Department, and we have asked the Governmeut 
of Madras whether they would undertake the whole of the supervision and 
execution of the Public Works in Coorg. My Honourable friend at the same 
time refers to Rajputana, but he need not perhaps have confined his remarks 
to Rajputana,' because I must admit that right throughout these Civil Works 
budget, the establishment charges are,on this occasion necessarily higher than 
we would have liked them to lie. The rea.son is partly, as I have already 
explained, that on account of the stringent financial position we have had to 
cut down the demands under this head by no less than Rs. 1,79 lakhs and we 
cannot arbitral'ily by a stroke of the blue pencil reduce the establishments for 
such period-may be for one year or may be for two-as it is impossible to 
provide funds for these works. . 

IIr. N. l'rI. Joshi: This is a permanent e~tablis ment. Why do you 
want such a big establishment-;a' Superintending Engineer, two Executive 
~ngineers  one Assistant Engineer and 4 Assistant Engineers-for a small tract 
like Rajputana ? 

Mr. Deputy President: [must draw the attention of Mr. Joshi to the 
fact that he has now moved an amendment with rrgard to Coorg. 

lIr. N. M. Joshi: At the sam~ time I referred to the other 
Mr. Deputy President·: Then I will allow it, because he has given 

notice of a motion about Rajputana also later on. 
. Dr. H. S. Gour: May I also put So question, so that Sir Sydney 

Crookshank may make one speech instead of two in his reply? If he refers 
to page 128, N orth-West Frontier Province, he will find about 31 lakhs are 
debitable to Major Works (see page 129), and if he turns to N orth-West 
Frontier Province he will find that the Civil Works are there at the very 
end (page 173)-Civil Works 2, lakhs. May I ask the Honourable 
Member whether the 31 lakhs of rupees debited to the North-West Frontier 
Province at page 129 are not in addition to the two lakhs mentioned at page 
173 ~ . 

• r. Deputy President: That question can be taken up when the main 
demand is under consideration. 

Dr. K.rB. Gour: That ~ ~ply!t question and if the Honourable Member 
. finds it ~ oll el ient he may bt .w. to give a reply on this point also. 
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Colonel. Sir Sydney Crookshank: Reference to page 178, I think it 
shows that Items are Receipts. I am talkincr about the Civil Works Demand 
which is Public Works Expenditure. l;> 

• ~r. H. S. Gour: On page 170, Civil Works Rs. 112,000,-is this an 
aaditlOn to those 31 lakhs? 

C"lonel Sir Sydney Crookshank: These a.re Civil Works under the 
Public Works Department. 

The Honourable Mr. B. N. Sarma: They were carried on by the revenue 
officers 01' other agencies. 

Colonel Sir Sydney Crookshank: I was going to remind the House that 
inasmuch as the Original new Works have been reduced of late years on 
account of war and other reasons, and that the repairs and also the Minor 
Works have also had to be cut down very largely, the position as regards the 
Works throughout the countrysHe at large is a very unsatisfactory one 
indeed, and it is high time that the very heavy depreciation or the buildings, 
and deterioration of the roads and bri ~es which is going on were aI'l'ested 
and if possible more money provided. We cannot very well stand still as we 
have of late years, and I hope that considering these facts this Honourable 
Assembly will pass thif! Demand without any reduction, because the position 
is, as I have pointed out, a most serious one and it is very necessary indeed 
that full provision should be made for maintaining all these works. 

The Honourable Mr. B. N. Sarma: During my non-official 
days it was a favourite pastime of mine to attack the Civil Public Works 
Department expenditure, and I think it was a favourite pastime of almost 
every non-official to point to the Public Works Depa.rtment expenditure as a 
convenient item ont of which savings could be effected for the purpose of 
increasing the allotments under other heads. I wish it had been my good 
fortune to be in such a. position to-day (Hear, hear) (MI'. Rangac!l,al'ial' : 
f Nothing to prevent you ') and say that I have been able to find some source 
of retrenchment in order to give satisfaction to my Honourable friends on the 
other side. I regret to say that such a pleasant position has been denied to me by 
the exigencies of the moment, namely, the financial pressure which induced my 
Honourable friend, Sir :MalcQlm Hailey. to mercilessly slaughter the proposals 
of the Public Works Department. (A roice : f Poor Department.) It is a 
verv poor department really this year for the simple reason that from almost 
e e~y quarter we are getting proposals for new works, some of which are 
absolutely necessary but for which we have not been able to make any 
provision wha.tsoever. Weare merely carrying on the works in progress, and 
va.rious Governments have pointed out to us that if we allow the buildings 
and the roads to go into further disrepair it will come to this that we will have 
to remake the roads. It will not be a question merely of repairing the roads but 
it will be a question of re-making the l'Oads, which would be a very expensive 
process. 

_r. Darcy Lindsay: On a point of order, Sir. Are we discussing this 
Demand as a whole or only the amendment in connection with Coorg and 
Rajputa.na. ? 

Ir. Deputy President : I llndersfiatnd the !.o~ble MeJllber is refer-
ring to Coorg-. 
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The Honourable Kr.B. N. Sarma: With reference to Coorg in parti-
cular, so long as it is a separate administrative unit, you have to maintain a. 
certain establishment and proposals, as I have already said, are on hand to 
see w.hether the Madras Government can be induced to take over Coorg for 
public works purposes so as to be able to reduce the cost. It takes two 
parties to consent to that arrangement. The Madras Government must be 
agreeable to that before we can force it upon them, and until such an agree-
ment is come to and some arrangement is made whereby a retrenchment 
would be possible,we must, I think, maintain the public bnildings and roads 
in Coorg. and I therefore request that this small provision should be allowed 
to remain intact, and certainly we will place before the House information as 
to what we are able to do and what the RetI'enchment Committee will be able 
to do in the way of amalgamating, for certain' purposes at least, Coorg with 
Madras. The same observations apply to Ajmer-Merwara in respect of which, 
I think, there have been suggestions as to whether the United Provinces 
Government cannot uudertake some of the public works there. But to think 
of those pOE'sibilities and reduce the expenditure during the current year would 
be to render impossible the works of the Public Works Department in 
effecting repairs and carrying out other works in these places and I therefore 
submit that this provision should be allowed to stand. 

Munshi Iswar Sara.n (Cities ofthe United Provinces: Non-Muhammadan 
Urban' : One can quite understand the explanation offered hy the Honourable 
Mr. Sarma that in his non·official days it was his pastime to attack this 
particular Department and now in his official capacity it is his pastime to 
defend it, but as far as my friend Mr. J osLi is concerned, I am afraid he is 
far too earnest and ser~ous than many of his friends would like him to be. 

Mr. N. 14. Joshi: I am very serious. 

MlUlShi Iswar Saran: There is only one thing which strikes me as 
sound and that is what the Honourable Mr. Sarma has told us, and very 
rightly that if the Madras Government or a.ny other Government is no~ 
prepared to take over this establishment you cannot force that establish-
ment upon any particular Government without its consent. But he will not 
object to my reminding him of his days of, the legal profession. Like 
a. clever advocate he has slurred over the portiol'l. I do not mean any 
offence at all of the charge of my Honourable friend, Mr. Joshi, 
about the maintenance of this staff. There is one word which I wish to say, 
that sometimes it is surprising that men of the experience and ability of 
Mr. Joshi should raise objections as to staff. I shall again be accllsed of 
being bitter, as I was accused once in making this l'emark. In oreer to 
carryon work efficiently, whether the work is large 01' small, you must have 
a complete and 1\ pe-rfect organization, from the Superintending Engineer 
down to the Assistant Engineer and Supervisor. (..4 '-oice: • Chief Engineer '.) 
Well, I thought the Superintending Engineer was the biggest (..4 roice: 'The 
Chief Engineer is the biggest '.) The Honourable Mr. Sarma. has told us, 
'if you have to keep this work going on in Coorg independently, then it is 
necessary to keep this establishment'.' He has asked us to wait for the 
decision of the Retrenchment Committee. I might say to Mr. Sarma. that 
he wonld do well not to wait for the repOli of the Retrenchment Committee j 
it would be. much ,better if he too~ up he work, himself and tried to do 
~om.et in~ in order to ~a e this Department in Coo~ a. little less eflioieqt 



TUS llUDGBir-LlSir OJ' DEMANDS. 

a.nd a little less expensive. These establishments are costing a great eal~ and 
if he will forgive my saying so, they are causing a great deal of discontent. 
The layman, the man in the street! is really unable to understand these techni-
cal and scientific explanations of these enormous sums spent on staff. He says, 
the work is small, the work is not very much after a11, and there is a huge 
establishment. I shall submit to him, with all respect, that he should consider 
this question and come to a decision himself and not give us only the promise of 
t ~ report of a Retrenchment Committee. If he will not expedite the matter, 
I am very much afraid that next year when we bring this matter again to 
his notice, Mr. Sarma will get up and say, " Yes, the Committee has sat, but 
it is recording evidence and it is considering the report. 1 think that he will 
agree with me that it is much better for Government as well as for the mn-
official Members of this House that this matter should be expedited, and that 
wherever you have a larger staff than is actually required, that staff should be 
cut down. 

The Honourable Sir William Vincent (Home Member): Sir, I should 
like to deal with one aspect of this question, and that was taken up by Munshi 
Iswar Saran. It was suggested by him, I think, that Government had taken 
no action in this matter of retrenchment in Coorg. Now in point of fact. 

Munshi Iswar Saran: I did not suggest that. I am afraid I have been 
misunderstood;' I am sorry if I have conveyed that impression. I understood 
Mr. Sarma to say that there was going to be a Retrenchment Committee in 
Coorg and this is what I said. 

The Honourable Mr. B. N. Sarma: No, no. 
Xunshi Iswar Saran: Then I am very SOlTy. 

The Honourable Mr. B. N. Sarma: This Committee, here. 
Xunshi Iswar Saran: And that makes the position still worse. 

The Honourable Xr. B. N. Sarma: It is going to be taken up by the 
general Committee of Retrenchment. "r e ourselves are taking up the question 
and then the Committee also will be sitting in addition. 

The Honourable Sir William Vincent: If the Honourable Member will 
allow me to go 011, I shall be in a position to explain what has been done. 
The Chief Commissioner has taken up this t le~tioll of retrenchment in Coorg 
generally. I understand that he has already been able to effect a considerable 
saving, something over Rs. 60,000. He has a further saving in contemplation .. 
In addition to t ~t  an officer of the Madras establishment-an accounts 
officer-I think he is an accounts officer? (A Voice: 'No '}-no, a 
civilian officer of the Madras Government-has been deputed already and 
is examining the question to see, not what retrellChment can be effected 
'bpt what further retrenchment can be effected. Now, I sent in a note 
to my office to find out, if I could, whether this retl'enchment included 
any of the posts mentioned bv Mr. Joshi; but unfortunately I have 
been detained here very late and my office establishment has gone home 
'(Hear, hear), and the office is closed; so I cannot give him any mpre assurance 
than to say that the matter of retl'enchment in Coorg has been vigorously 
taken up and considerable savings have been effected already,-ancJ I hope 
mo~ will be effected j I believe that will meet him as well as anything I 

-can say. 
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Ir. N. II. Joshi: Sir, in view of the assura.nce given that the establish-

ment· of Coorg will be considered and retrenchment effected, and also in view 
of the assurance that the question of the amalgamation of Coorg with the 
.neighbouring Province, at least in some'Departments, is being considered, I 
withdraw my motion. 

The motion was, by leave of the Assembly, withdrawn. 

Dr. H. S. Gour: May I deal with the North-West Frontier Province? 

IIr. Deputy President: No. When we take up the main question. 

Rao Bahadur T. Rangachariar: Sir, the motion standing in my name 
IS : 

«That the demand under head' Civil WOl'ks -inclllding Expenditure in England' be 
reduced by Rs. 8,01,760.' 

Honourable Members will notice that the items in this Demand No. 40 
extend from page 117 to page 132, and are made up of details which require 
very close examination at the hands of the Assembly before we can vote thili 
grant Honourable :Members will not.ice;that the opening page gives the ana-
lysis of the total expenditure, Unfortunately, some of the· points on which we 
would like to have information are totalled up together; so that we are not 
able to compare the figures of 19:12-23 with the figures of ~  in a 
satisfactory manner. I will draw Honourable Members) attention, for 
instance, to 'Allowa.nces and honoraria', item No. 5 on p::tge 117. What 
the expenditure under that head was in ] 921-22 is not shown, although 
for the next year it is put down as Rs. 1,16,000. I should like to know 
whether these allowances . and honoraria are for officers only or for their 
establishments as well, and also what the nature of these allowances is 
and how many people received allowances and honoraria. Honourable 
Members. will also notice that all these items put together, in· the 
Budget Estimate for 1921-22 amounted to Rs. 1,.:J.6,9!,OOO, whereas in the 

· coming year 1922-23 the estimate for the same items amounts to 
Rs.l,61,70,000. Again, Honourable Members will notice that the cost of 
English stores, which was only Rs. g9,OOO in 1921-Z2, has gone up to 
Rs. 3,32,000. What is the need for the increased provision in this item? I 

· should like to know why the expenditure on English stores has risen all of a 
Budden from Rs. 9g,OOO to Rs. ~ . 'fhe matter requires investigation. 
Again, if Honourable Members will turn to the grand total of the Expenditure, 
they will find that in 11.)21-22 the total budgeted for was Rs. 1,.J.6,9-t.,OOO, the 
revised estimate being Rs. 1,.J.7,76,OOO. FOl' this year, however, the Budget 
Estimate is Rs. 1,62,15,000, of which I am glad to see the non-voted portion 
ilt only Rs. · ~ .The responsibility of this Assembly therefore is all 
the greater, considering that the bulk of the expenditure under this head, 
namely, Rs. 1,60,lU,000, has to receive the sanction of this Assembly. 
It it therefore necessary that we should ask for an explanation ~n 

· various items which will be found s<;attered all over the Demand. I appeal 
· to Honourable Members to look at the different pages and examine these 

items carefully before they commit themselves to this very large grant. 
Turning to page 118, I should like to know what this Imperial Di·vision at 
Dehra Dun is. I ask merely in ignorance and I should like to know what 
that i~m relates to. Although there are other things in those pages, I will 
Dot tire the House and I will tum on to some intere&ting items on ~e 120 • 

• 
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Now, there is an item under the head Viceregal Estates, Furniture for 
Viceregal Estates, Simla, Delhi and Calcutta. A large sum of Rs. 68,000 
is asked for. Along with that there is another item, Minor Worb 
Rs, 60,000. I thought it was a rule in the Public Works Department t~.  
class works, I believe, only under Rs. 1,000 as Minor W' orks. I stand to 
be corrected if I am wrong. I want to know whether this includes a large 
numb'er of Minor "r orks plit together or whether one Minor Works costing 
Rs. 60,000 is shown there. What is the necessity for this furniture in the 
Viceregal Estates at Simla, Delhi and Calcutta. "I should like to have some 
explanation about that. 

At pag'e 121, Honourable Members will notice there is an entry with which 
Honourable Members are already familiar, viz., motor bus service for the 
conveyance of the Government of India establishment from New Ddhi to 
the Imperial Secretariat and back. I should like to know when this contract 
with the Eus Company is expiring and whether it will not be more profitable 
to the Government and to the employees concerned that they should be given 
some travelling allowance between Raisina and Delhi instead of Government 
incurring such a large expenditure as Rs. 1,09,000. 

Again, I should like to ask for information as to what the entry Stock 
and Debit on account of the City Extension Scheme means. I am unable to 
nnderstand it. I may be forgiven for my ignorance. 

Sir, turning to page 122, I should like to ask what is the necessity for 
constructing this Tahsil building at Quetta. Could it not wait? Is it a. 
new Tahsil created or is it an old Tahsil? If it is an old Tahsil, was it housed 
in a proper house or not, and if we cannot wait another year longer before 
we can have the luxury of this new house before embarking on fresh expendi-
ture at this financial crisis. 

A similar question I ~oul  ask about constructing Police Earracks at Sibi, 
tbe next item, Rs. 85,000. (..4. Yoiee: 'They are all works in progress. ') 
They may wait. 

Again, in reference to page 123, I should like to ask what is meant by 
local allowance to the Executive Engineer and in what cases local allowance 
is 2iven to these Executive Engineers, why people with such high salaries as 
Executive Engineers should get anJC local allowance and on what basis this 
local allowance is given. 

And again, On account of direction charges, I see amounts entered for 
various Local Governments, the Madras Government, the Eengal Government 
and the Eombay Government. Is this quite a new financial arrangement? 
Is it part of ... the financial arrangement or is it an adjustment of account? 
Why is this entry here at all? In what direction do they render any assist-
ance to the Central Government? Some light may be thrown on this point. 
That remark applies to various entries which Honourable Members will find' 
scattered over these pages, such as amount payable to the Government of 
Eombay, amount payable to the Eengal Government,. a~ount payable to the 
Madras Government, and so on. . 

Again, Sir, on page 125 Honourable Members will find an entry-Allowance 
~ :nrerinteD ~ng ngiD~r  w ~ draws the an s~m~ ~lary of Rs. 25)800., .. 

CJ 
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. [Rao Ba.hadur T. Ranga.chariar.] _ 
Now, Sir, an allowance for working as Secretary in a minor Local Govern-

ment. Either his duties involve full time or theJ do not. If he has got 
spare time to devote, then he must be free for that time. It is because he-
lias not enough to do that this additional duty is thrown upon him. I fouild 
in the Finance Committ.ee several caSE'S coming up where officers do extra. 
duty, although they do no give us extra hours. They are paid for the hours 
they claim extra payment for. Here i8 a hiehly paid gentleman getting 
a handsome salary, who is given an extra allowance of Rs. 1,800 simply 
because he devotes hours which are ours, or doing a duty which is ours. 
Such a system ought not to continue. 

If you turn to page 127, I should like to draw the attention of the House 
to that item 'Completion of the two unfinished ban'acks of the Indiau 
Clerks' quarters.' 'When I was in Simla I went down to that depth and 
to my cost. 'When I got up and mounted that steep path which is provided 
for these poor clerks, I had no sleep for a fortnight after. It affected my 
heart, both literally and metaphoricallJ. I pitied the condition of those 
poor Indian clerks, as they are called, stationed nearly a. thousand feet below 
the Secretal'iat offices. Every day after breakfast to mount up that steep 
height and to go back every evening, and for them to get things from the 
hazar! Sir, I have gone and stayed with one or two of the people living 
there. Their families are wrongfully confined in those houses. They dare 
not come out. It is only when they go to the station from those quarters 
that they get out of their houses. They are afraid to go out. They have 
no enjoyments and are confined to their houses, unable to move out. It was a 
pitiable condition indeed.N ow, what has Government done for the Indians? 
Members of the Govemment are well acquainted with the conditions of life 
of our countrymen. Sir, it is a most pitiable state. I know a new road is 
being constructed, and that l'Oad I believe gave way before it was completed. 
That I saw when I was there. Not only in Dhar, but in other places in 
Simla.. If this superfluity of the Simla exodus is to continue. I ask for fair 
treatment. I have communicated with the Finance Member both by word and 
by letter i also. with the Honourable Member in charge. I want to know 
what steps bave been taken to l'elieve the condition of these unfortunate 
clerks who really do valuable work. Not only at Dhar, but in other places 
they suffer the same inconveniences. I feel very strongly for them in my 
heart, and I hope that the heart of the Honourable Member in charge is not 
so stony that he will not impr<.ove the quarters of these clerks. 

To my surprise, at page 131 this item creeps in: ' House Rent Allowance 
to ~le i al Establishment.' What medical establishment? • This is a matter 
that requires investigation and explanation. 

I am afraid I hav.e tired the House. I hope I have not been irrelevant. 
But I refpect the other benches and my colleagues to my left, and my 
right and back and, therefore, Sir, I shall close my remarks by drawing the-

"attention of the House to page 132. There you "ill notice Ordinary Reserve-
I) lakhs, SJlef'ial Re ~r e 2 lakhs and Sundry items 10,000. But they are not 
content Wlth that, Sir. Apart from the leave allowances and other allowances 
which you find scattered over at every place, there are leave allowances which 
cannot at preFent be allocated to any particular province, voted 2,000 and 
non-voted 16,000. Sir, the item which cannot be allocated to any province 
is classified as voted and non-voted and the. majority is of non-voted.Tbat 
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is rather a remarkable feat on which I congratulate the Honourable the-
Finance Member and his able Assistants. 

IIr. Darcy Lindsay: Sir, I do not, like my Honourable friend, 
Mr. Rangachariar, propose to weary the House by going page hy page through 
the various items in this Demand. What J desire to draw the attention of 
the House to is what appears to me as a somewhat wasteful system of not 
allowing the Public Works Department to carry forward into the next year 
the remaining balance of their grant. I also refer to the injury done to the-
Department by the delay in notifying to them the amount of the grant which 
has been made. Dealing with this latter subject, I quote here from a letter 
issued by the Honourable Mr. Cook, dated the 3rd of December, 19H., in. 
which he states that even under the present arrangements, under which the 
Budget as a whole is passed by the Legislature before the commencement of 
the new year, it is in many cases llot possible to communicate grants to-
disbursing officers till some months after the new year have elapsed. Now, 
Sir, it will be the 1st of April probably befol'e we pass this Budget. Some 
months elapse and we are well into the monsoon. It is an acknowledged fact 
that much of the work of this Department is carried on during the dry season 
and during the rainy season they have to stop many of their works. What 
follows, Sir, is that there are very few months of the year out of the 12 left. 
to them to expend the grant, and I believe I am not incorrect in stating that, 
as the year proceeds and we arrive in the months of February and March, it 
takes the unhappy Chief Engineer all his ingenuity to arrange for the expendi-
ture of that balance. It is a common talk, Sir, in the Department and 
out of the department that there is veryof; considerable waste, that the depart-
ment places large orders for stores that are really not required and for that 
reason I referred to the Chief Engineer as an unhappy officer. If he had 
only had the right to carry forward the unexpended balance into j he following 
year, he would be able to make most excellent use of it during the few months 
before the monsoon started. Now, Sir, the same complaint applies to the-
railway system. And I would ask the Finance Member to make such 
arrangements whereby both the Public Works Department and the railway-
system received permission-·immediate permission-:-on the passing of the 
B.udget to a certain expenditUre. My onou~able friend, Mr. Cook, in his very 
valuable letter, which had reference to changmg the date of the financial year 
to the 1st of January, suggests that it might be possible to allow the disbursing 
officerfl to incur expenditure on standing charges in the £rst few months, to the 
extent to which they are authorised by the previous Budget. Now, Sir, I 
maintain that- if the officer in charge of the Department had permission to 
~rry forward his balan ~s  this would not be necessary. Again 1 commend 
to the Honourable the Fmance Member that he should so arrange that all 
unexpended balances be carried forward and the officer should ?ot be held .to-
blaIQe for having budgeted for mOre than he was able to expend m that official 
year. 

Colonel Sir Sydl}ey Crookshank: Sir, I do not suppose that the House-
will expect me to repiy.at length at thiS late stage • • • • 

Rao Bahadur T. Rangachariar : We do expect you to reply. 

Colonel Sir Sydney Crookshank: V ery w~ll  Sir, I will do so, as far as I 
can. Before getting on to the numerous pomts brought forward by my 
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[ Sir Sydney Crookshank. ] 
Honourable friend, Mr. Rangachariar, I would remark incidentally with 

• reference to what my Honourable friend, Mr. Darcy Lindsay, said . . . . 

Rao Bahadur T. Rangachariar: If my Honourable friend wants to-
have time, we will not object, but I want a reply to all my points. 

\ 

Colonel Sir Sydney Crookshank: I was about to deal with the point 
brought forward by Mr. Lindsay • . . . 

Dr. H. S. Gour: May I ask Sir Sydney Crookshank how long he will 
iake, because if he is going to be long, it will be necessary for me to move for 
'ltn adjoul"nment. 

Colonel Sir Sydney Crookshank: I really cannot say. As I was say-
ing .... 

The Honourable Mr. B. N. Sarma: We will all have to speak. 

Dr. H. S. Gour: How long will you take? 
The Honourable Mr. B. N. Sarma: I do not know. It has been 

rather a vehement attaCk that has been made on us. 
The Honourable Sir Malcolm Hailey: I shall speak also for about 20 

minutes. 
Rao Bahadur T. Rangachariar: If it will suit the Government 

Benches to adjourn, it will suit ono~ble Members on this side, and it will 
suit the general convenience of the House. .' 

The Honourable Sir Malcolm Hailey: If an answer is required from 
the Government, I cau but give exactly the same answer as before, that we are 
entirely a.t the disposal of the House. We all know that a Budget is a matter 
which' goeth not forth but by much prayer and fasting!' Weare quite 
prepared for any amount of prayer and fasting. 

Dr. H. S. Gour: I move, Sir: 
• That the cODsideration of this Demand be adjow"Jled till half past ten to-morrow 

morning: 

(Cries of' No no; not half past ten '.) Very well then, tillll o'clock to-
morrow morning. 

Mr. Deputy President: The question is: 
• That the consideration of this Demand be adjourned till 11 o'clock to-morrow morning.' 
The motion was adopted. 
The Assembly then adjourned till Eleven of the Clock on Saturday,. the 

.18th March, 1922. 

.. 
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